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LOK SABHA

Friday December 4, 1964/Agrahayana
13, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair].

Mr. Speaker: When I enter the
House late, I should offer some expla-
nation to the House. Do not other
Members feel like that?

One hon. Member: Yes, Sir.

Shri Sheo Narain: It
O'clock,

Mr, Speaker: Then we ought to be
here m time.

ORAL ANSWERS TO QUESTIONS

is just 11

Indian Delegation to African Countries

( Shri Rames-lil-war Tantia:
Shri Shree Narayan Das:
Shri P. R. Chakraverti:
Shri P. C. Borooah:

Shri Onkar Lal Berwa:
Shri Gulshan:

Shri Buta Singh:

Shri Solanki:

Shri Kapur Singh:

Shri Sham Lal Saraf:
Shri R. S. Pandey:

Sh-i Utiya:

Shri Oza:

L Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that an
Indian Industrialists Goodwill Delega-
tion visited some African countries in
October last;

(b) if so, the countries visited by
them;
1722 (Ai) LSD—1.
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(c) whether any Report has been
submitted to'the Government of India;
and

(d) how far their visit has proved
successful?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. A 13-man Indian Industrialists
Goodwill Delegation sponsared by the
Federation of Indian Chambers of
Commerce and Industry at the request
of the Government of India visited
during September-October, 1964,

1. Nigeria
. Ghana -
Sudan
. Ethiopia
. Kenya
. Uganda
. Tanganyika
8. Malawi
9. Zambia.

(c) and (d). The Delegation has just
submitted its report, copies of which
have been placed in thc Library of
the House. The Delegation’s visit has
demonstrated our goodwill to African
countries and has created a good
impression on the authorities and busi-
ness communities of the countries
visted about India’s capacity to assist
in their industrial and development
programmes.

Y TR wifem o FET IO 3
T ¥ ady T & } e 3Rt and
FarTAaY & faw e erifia wv
FY THEW B, W, AL I AIHIC
ugi & weEt wife 3 w9 # gt I A
frata #77 & fAo T3 ?

s wpwrd e w oft A and
gm qimd £

N e W

\
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oY qamaR zifem @ Y WA gRT
¥ 39 &0 ¥ fagly M #;ar g
IA 9% TIE ghfer gw AR ¥ T
FafF a8 gad Al ar 39 WT w
T g ifF agr § T Im & ?

ot wwrd g ;A @) fEew
T § #4ifE W WNEe qEAT 99
w1 3@ FT W F fog qqemar S
FIT |

Shri P. C. Borooah: May I know
whether in pursuance of our policy
of promotion of trade in tea, jute and
textiles in African countries this
Delegation consisted of any represen-
tatives of those industries also and,
it not, why not?

Shri Manubhaj Shah: Yes, Sir.
You will see from the list of mem-
bers that the Delegation was repre-
sentative of a wide cross section of
Indian industry. Of course, tea is not
included in it because that is not an
industry which can be put up any-
where.

Shri Kapur Singh: When these new
African countries show no willing-
ness to allow old Indian residents
there to perform normal functions of
trade, what these delegations or mis-
sions are expected to accomplish?

Shri Manubhai Shah: They have
already accomplished a great deal.
We are now establishing, with the
approval of those Governments, 4
sugar factories in Uganda, one tex-
tile 'mill in Kenya and perhaps 2 jute
mills in Nigeria. A lot of goodwill
is created. Of course, there are al-
ways two sides of the question,

Shri Sham Lal Saraf: May I know
whether guidance from Government
experts would be available to the
established Industrialists to make in-
vestments in those countries? Second-
ly, may I know whether the schemes
will be sponsored on collaboration
busis or the Indian Industrialists
would be setting up theit own plants?
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Shri Manubhai Shah: As far as
technicians are concerned, fortunately
We have a sizable number who can
always be spared for this purpose.
Secondly, regarding joint ventures,
the formula will depend upon the
national policy of the country con-
cerned. For instance, in Ethiopia the
Emperor allows even hundred per
cent establishment of Indian ventures
or participation at the VState level. In
some other countries like Uganda the
formula adopted is 45 per cent
Uganda capital, 45 per cent Indian
capital and 10 per cent capital by
Indians in'Uganda. So, it would vary
according to the national industrial
and economic policy of each couniry.

Shri Alvares: In view of our acute
resources position for investment in
the Fourth Plan of our own country,
does Government think it still advi-
sable to permit export of capital to
African countries?

Sh-i Manubhai Shah: We think it
is advisable because it is part of the
development of the region and the
benefits would accrue to both African,
Asian and Latin Amcrican countries
on the one hand, and India, on the
other, because it is on @ mutual recip-
rocal basis.

Shri P. Venkatasubbaiah: When
this Delegation visited the African
countries, did they take into confi-
dence the Indian business community
living in those countries before enter-
ing inio joint ventures with those res-
pective governments, so as to inspire
confidence in the people who are put
to many difficulties because of the
actions of those governments?

Shri Manubhai Shah: As the hon,
Member rightly pointed out, that h
been the precise approach. Firstly,
is the local partner or partners who
join the indian ventures. So, natur-
ally, the goodwill of the community
there is the first requisite.

st wmm o WA TwdE
sTias affeafa & A gwra 3w ST
F @7 § qEX qont ¥ qEEY { 78
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9T TET & I A9 FT @A g WA
AW F gavmfaal £ A agT far T
gAY o @ & Fav 99 A faeg-
& & 7R I W F A% Al w®
I A gEfod a1 FFT W W
% =Y A w7 A weEy 47

st waTE g : FAE F gw A
% =g & s o wo7 § & fream
A% MAIMFT JIeT Iaa1 F §
FIHT GAT AT | qF G HIA AW &
I T Y QT IAT AW F fAag
FEMEAT 7 T GIT 41 I T 7 gAT
StamEor Fvoagrar T famar @
AR A A AT AFT qEET AR
gforar & & ot 3 fawg go § 39 1
A 2HEA A AT FAT M-
faawd &1 @w £ gR

N o Fo faardi: frafr oz & fw
o7 el & gAT WA A1 fasmar @
TR F At gATX @@t F WIdrT gEe
gl & TN A Ay v & a1
T 7T H7 A MY q9qde et
o Frigr IA & 919 97 SGAETY TGV
AT T 17 777 & faswre 7 fag sy ?

LG o B LG IE I IS
AT AT AW A F TG IS AFATR

Shri K, C. Pant: This delegation

visited only a few African count-
rles. Does the Government propose
to promote similar delegations to
other African countries and encourage
delegations from those countries to
visit India?
. Shri Manubhai Shah- Actually this
question related to only one delega-
tion. There was a second, small,
delegation which went to Sierra
Leone and Libya, a third one to the
four Southern Nigerian States, and
a fourth one to French African ter-
ritory. As a matter of fact, the
Secretary-General, Economic Com-
mission for Africa was here with the
del tion for di ing the joint
collaboration.
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wf W wmr
+

(&Y srTER ATERY
&t e fag fagmat :
‘st o fivo qufEw ¢

a1 anfrsn WA qE FTA AT FAT
4T

(%) w7 ad & & wra Fa1 @
& w1 wTOT §

(@) 77 fazwii & & T 7A@
W 1 fawe & ; A%

() =fx &, av fe 30 ¥ qar
fovaent wraT ¥ s AT StrEe ?

atforen wst (s s o)
(%) & (7). 77 F1 7w v oF faqaor
W R | [ § T T
aferq wewt  LT-3608/64].

*357.

s TR [t : SArEw Fw
fagvor &1 q@A & wAva gar & fazwi
¥ gafeq man & w97 29 4 & &1 waE
fear S & ) #71 0E ®E FT W@
fazwi & Faw gafau fam s ¢ fa
faait ®1 AT gH TN AN § IW A
faw A7 AreAad q3ieT & IOTH ARV
& arar & 7

st s § o ;@ & A
Y gardr sravaEa & fay & fa smar
¢ Sfs w2eliz F1 @A § "IN grAT
2 f& gAT7T IR ¥W @I 60 W&
w1 NI, EAT AEIE FTE 66 W@ AT
Fifr 1 9w 6o HTE A ¥ 3, 4 W@ AY
Hrre fFew &Y Bl § a8 ORI g
¢ AT 79 avE g FE 7-8 W@ A
Y FAY Tw AT )

ot s mredt :ﬁﬂ?:lﬁ'-ﬂ‘
ngfwﬁ@vﬁr‘ra’tumiw
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farts wox & foadr of fadwi ¥ gw
qTA § 37 F 1A afvowy w73 wrEW
fariy Q@ & 917 Areq & o #ar wF
FITET LR A TAT § FI3 1AW
fpar sir <gr & 7

. -
St wpaf Ay A AT ¥ ArA]
AT AT AAAYT I |1, A9 30 A
T FINETFTHL A AZATITH
ara d3faa 74 3£ 4 P w3 oo
F Ty F 28 AT W3 A0 A A
a% T3 T3 AW A 61 Ar@ wIST &
FAET N AT TN ITHF IT A
FIATE | AT A TF I & AT
A frfr AT g 3 0 e In ¥
agf T &, w0 AW Y A TZ FOE
# EyArA Sy ey w5 97 faray o
AT AT RN RN LN FI AR
I IS ¥ A7F (AN w40 W F
ERIECRECRES I A FE 0 1R 14
BRARTY FFNE FTHF QA FTAT §

N TEANT WeAr . AT AIAT
g 71 fr fa1a afyory &€ qm A ¥
gy & F11 374 Af3q7 FIF AW
faffr it sAEar sz ¥ ga vy

g

&Y g g IT X AW FQ

g

ot w3y oy fageay @ 317 713
fawr & 9 g7 =5 gy £ 3T AT AT
TA TATT 77 A MATR ¥ 7 FT
A IF A ATAN AT ITR
FF TIA0 AV FU TT HCT 2ATX A3F
F &% eargsl vy gof A8 iy ? Ay
IT F A F A A ¥ o’ oA
iy ?

ot sark g T FI A @
T ATmETAINGRE, IR
b ¥ A FT o @&
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Shri Man Sinh P. Patel: In view of
the experience of last year of large
stocks of accumulation of cotton in
the South Gujarat area, which was
cleared by the intervention of the hon
Minister, may I know whether the
policy will be reoriented according to
the existing varieties of cotton
available?

Sh § Manubhai Shah: This is an
old story, Sir. There is no accumula-
tion now. Today the cotton is hot in
demand.

WY w¥: FI0TE a9 99§ fE AT
wqd ®1IF AT A gafAq wamn
arar § fF agi T HET F I X
FataT N E ? afs g7 wIT G
F R{FTAL TT AHTT LT FI FT
fear a1 @b EEqE wlew AN
T I FITT THIIF T @ T
ag T S ?

st wyard mg . T F q ifaw
fr €237 Fea w7 Mferm w2y
Frex DA Fr 29 aET ¥ wOy § )
T 4T AR KT AT A FIA T
w1 g7A & 11 ¥ [raAg qger 1 1
TATREHY T F7AT AAT § F GETA
FA1q A3 qrfY, W wfs @y ww
TAT AR W AT TEAAE w9y 8,
QA7 80 wwdz uw ARfaR 1
TRy § wiar &1 gofAT o T ae
faar strg fF ®r37 FAg F1§ ok
TqrEAT § 3T IW F grar & &1

Dr. Sarojinl Mahishi: May I know
the increase in the mill consumptior
of cotton during the cu-rent year, ank
how it compares with the consumption
during the previous year, and the reg-
sons for the increase?

Shri Manubhai Shah: There is
record increase during this ye:
because the production of the texﬁlg
mills is catching up; exports are catch-
ing up; handloom exports are also



3279 Oral Answers AGRAHAYANA 13, 183 (SAKA) Oral Answers 3280

catching up. So, all over the country,
powerloom, handloom, khadi and mill
cotton textiles production is going up.

Low Grade Coal

( Shri "l‘)-. C. Sharma:

| Shri Shree Narayan Das:
Shri D, D. Puril:
Shri Rameshwar Tantia:
Shri Ram Sewak Yadav:
Shri R. Barua:
Shri D. D. Mantri:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether efforts to get advice
from foreign firms on the possibility
of converting low grade coal into coke
as those found in Singareni in Andhra
and at other places have borne any
results; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). Yes, Sir. A irm
in the U.S.A. carried out preliminary
laboratory tests on samples of Indian
coals, from Kothagudium (Singareni),
Kurasia and Bisrampur (Madhya Pra-
desh) to explore the possibility of
converting these non-coking coals into
metallurgical coke. The firm has
reported that the preliminary results
are sufficiently encouraging to support
the belief that metallurgical coke can
be produced from these coals. The

- information furnished by the firm is
being studied and further clarification
is being obtained to ascertain whether
there is a possibility of the process
being tried on a commercial scale.

Shri D. C. Sharma: May I know
whether Government are having deal-
ings with any other country also in
the matter of conversion of the low
grade coal into high grade coal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): No. They are
experimenting in our own Central

Fyel Research Institute. No other
country has come into the picture.

Shri D. C. Sharma: What will be
the advantage to Government in terms
of money if this low grade coal is
converted ifdto high grade coal?

Shri Sanjiva Reddy: We are short
of metallurgical coal in India, and it
only we can find an economical pro-
cess, it will be very useful for our
country.

Shri Rameshwar Tantia: May I know
whether it is a fact that low quality
coal is not being sold by the mine-
owners, and if so, whether Govern-
ment are thinking, apart from con-
verting it into coke, of making it high-
quality coal by some process, with the
aid of washcry etc.?

Shri Sanjiva Reddy: A number of
washeries are there in India. But
washeries alone will not solve our
problem. The coal will have to be
converted, and whether the process
will be very costly or not is a point
which will have to be further examin-
ed.

Shri D. D. Purl: From the prelimi-
nary observations made by the firm,
what is the approximate size of the
investment involved in this plant?

Shri Sanjiva Reddy: We have not
yet reached that stage. Only a small
experiment was made, and it has been
found that it is possible to convert it.
But the economics of it will have to
be worked out. Our Central Fuel
Research Institute differs a little from
the opinion given by the Ameri-
can company.

Shri K. C. Pant: The hon. Minister
has said just now that India is short
of high pgrade coal. May T know
whether Government’s attention has
been drawn to press reports re-
garding the recent discoveries of
very high grade coals in India, and
if so, whether anything is known about
the extent of those deposits?

Shri Saniga Reddy: No; no dethils
have reachel us. The matter has
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to be examined further before we can
say that a large quantity of high grade
coal is there.

qrdtr A4 & B A A € @A
+

{w} qo wo fEidY :
saa wifgar fAam .
N Ao Ho wIRTA :
= gNT gaTq
WY AR AT ATAT ¢
[w’t A

FAT IJT AQT dAT0 TA T T
FY FI0 w7 5

(%) wrdrm A9 ¥ ;P Ak ¥
IHAT Y E707AT F AR A T40A FA
gra fay m garg feofas & &
fAY Are1 qIEHR LU F0 FIA IS
LURCE ¥

(@) wawiw ¥ wrAvw AA ¥
T T4 AT oqrTar § ovdy afy F
0 FROT F; AT

.

* 359.

() aravw 4% A g7 IO F
fyeax & B warag 1vq @A w§
AT FY A&7 AT FAT § TAT TARY
frag &1 & Prqfeag fear s ?

I@ qqT AW HAFT { AQ
gNfratcn aqr zdm Wt (st o
fag) - (F) ¥ (7). o297 W ¥ W
o faaeor war 9T § 1 [qeewto |
wwr mt ifed Fer gEe o
3541/64)-

st wo Wo AN 1 weuw
wEreT, g & w9 #Y g § ag A
wrar wrgar § fF ga faaor # fon
Tar g
¢ ‘“The broad features of this
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scheme are given in the an-

nexure.”

sfFT ITT & g gAFwT T fear
mar &, faw & Freor & SAE Ry @
fas a4y & 1

# g AT TEAT £ R Fav o
& % 2w ¥ 2ral €7 g&1 85 qfawa
B 3T AY FIHIT FT €M7 QAT {3
fegaamsdom &1 X% agT F7 v §
#} 39 A gwg TgT @ g, A fF
fafaeex wgea g W eTTF @ 1

=t fo 7o Tag : ag a1q E &
fF @R 1 @H W TS T g
TR AWM ¥ 99 § @A wAT R,
JT ¥ @R ¥ qJqE UL I
fear & 1| StgT a% G F = N AT
graey &, wEet a1 a8 § 5 ag wwer
qET 23T AR AT E | T g
¥ & 0% fFr 17 §, Yo fagay
A aFATT FgA &, a8 I AT §,
g 3% Ja g |

st wo WMo fgAdy : Tw A F
TEY FY qEE TN F FE FOAT
§ oF 10 gg WY TaqmET W@

“Lack of local entreprengur-

ship apart from the required in-
fra-structure such as power

suitable  skill, communications
and transport facilities etc.”

¥ gg e S § R e gl
F AT FW F fag awwR T o
Io I Y § 9R F7 q% ¥ gfaurd -
[t dF A Soeew gy, aife)
IANT T G TF | )

st fao q0 Fag : ag w7
fawamr 7 & 1 97w, §1@ O A ey
# fasrelt qg=mAT W1 AT A @
g | I A ¥ 709 an W
wiEt § fese agEmy £ sifaw &
AT R ) AW AW FT A Qe
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# o =g At A faady o e
gArT AR & fF 97 33 98 wal ¥
faaft wg= sdnh, A @z av fasey
T ERT agA ¥ vAw @d FY Asd

wqd WEEa : WAAT /T A

N gAgNT 7 faaq & A § *ay @,
fafrezz amza 39 1 @t 7@ 7 )

A fxo Ao fag: & g7 &7 qar
FATHAT |

Shrimati Savitri Nigam: It has been
mentioned in the stalement that it is
agreed that these programmes have
not resulted in rural industrialisation
to any sufficient extent. In view of
the fact that all the gleps taken by
‘Government so far have not made any
impact on rural industrialisation, what
are the new schemes proposals and
steps taken by Government to see that
the capacity of these rural areas to
fulfil the schemes already sanctioned
and are going to be sanctioned is in-
creased? Also are Government going
to provide cheap loansg to people in
the rural areas for the purpose?

Mr. Speaker: If there are more
than one question joined in one ques-
tion, the Minister might answer only
.one, whichever he chonses.

Shri T. N Singh: We have begun
efforts regarding rural industries
sonly towards the end of the Second
'Plan. It ig true that projects regard-
1 ing cluster centres have not made that
| progress which was expected. As I

' said earlier, the problem is very
intricate and we are trying to feel our
way through a method which would
really make a breakthrough in this
matter.

Shri S. C. Samanta: How much new
employment per year has been created
through the 45 rural industries pro-
jects that are run at present?

Shri T. N. Singh: These projects aTe
in the very beginning stages. There-
fore, it is not possible to give those
figures.
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»it ST ate d<a1: F ag AT
wtgat § 5 39 awar & qeerm /)
faqar wrar faar & W) T ag
qrq g w7 fear war @ ; afz 4@,
et ?

st fao avo Tag: wigt a% A&
AT &, ANY TF IEA €9AT T AHY
g &, Afew 0 v E & it ¥ sarar
awee & & fag # Fifew wgm

oY forr ATEw : sEw F qEE
#at gark w13 wref 4 9 9, arfw
g 2w F1 gefeae sqewi 4 A,
FfeT oo gg I H TR H Ay
#1 gefigaa Tqaaiz wwr & fou
FqT JFMEAC 2 ? (Interruption).
atat & feai A @ madEe w1 AR
faar & 1 fafaeet gaaeem 1 fs gad
Far feawd § 7

ff gFR @1 WG ¢ AT AANT
GG F FAFTAEATY 7

qugey wERw . & g OF W
faeft & f @g ahiwr & @iy wEEE
& qEEE anF w2, afeq
THE |

st fma awtow W ¥ w9 A
Fad e gaw feasd aar €1

ot fro ato Fag : T @iy
TUA AT A 1953 ¥ TH FHg AATHY
gu wgr ar fr afat § fawe agamn
g T 3 1 & I €@ T Aqq
Tfam® AT g | 9 Tg FIW g1 I3,
awy At ¥ AY-IWAl FT AR P
qHT |

st Fro ato faa™Y : FT FTHIX
1 g a1q WY ST § o fom g
aid g a% faocht 7 §, SAH A
feaq aedew wiet & ag-gom Y
eqgaT & = g ! .

L Y
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ftfro ato Tz : @YW &
FATH aarar v § 5 faore & qaran
ok W F% Nt 8T gvw QA
Ay g aifgd, I fF g am
F 91T 5SET F) 791 of, 79 favg
# ferer QAT aifgy, Ffaa Y saaear
QA TET | ST AmA ¥ fao
qft aga & N A IEg QY §
o § qat irF &, fqaw awa s

oft gt fag © #4177 W@ @
fo @Y sfgaa § g faraerr &y

g awg 7Y fawar 8, g9 fog @@
yAgITes | § 7

it fao Afto Tag ¥l fufeef w1
oY FHEA ¥ aeqF Ag & &
A %€ § TTEETET FEN F a8
grag fafaey ¥ ag qama @

Shri Ranga: Have Government any
inspectorate to go round the country
and make either a comprehensive or
a sample survey of the manner in
which the funds granted by the
Union Government to the Khadi and
Village Industries Commission and
various other commissions that have
started small scale corporations and
so on are being put to proper use?

Shri T. N, Singh: As I said earlier,
the Khadi Commission is the concern
of another Ministry. What other com-
mission is he referring to?

Shri Ranga: My hon. friend hap-
pened to be chairman of the Public
Accounts Committee and he came to
know of so many discrepancies. Al-
though Parliament has created all
these corporations and given them
some semi-autonomous or autonomous
powers, I would like to know whether
Government are taking any steps to
see that the funds placed at their dis-
posal are being put to proper use?

Shri T, N. Singh: I again plead that
the hon., Member, us an experien ed
pariamentarian, knows the subjects
which are my concern. The Khadi
Commission and other cqdnmissions to
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which he is referring are not within
my Ministry, and therefore, it will
not be possible for me to answer
those questions.

Shri Ranga: But who else is taking
those steps?
= AT ;g F A oAy
IAT T e foar 9 @y & 9w fow
FHR & forat 7 77 &, Fober & e wray
N §9VT § A |\l IF g § 7
FYF A1 o1 F a1 fawwr § A @
aret Y Fgan & 5 @ 3T ey ?

Y fHo Ao Tag @ AR THAT
& @z wade ¥ nwar AR agT @
ST F qF AT TUA FEARAT W EH
A § 1

Y TATAAAT . F1T § AHAT
w1 § fawrr § o 9T #1 @y TR
g7

waw www vy £ e
favm #Y &1 § S S # a8 @a]
qgaTar § f st o teT @ fe
[T N1 SR GR IA TF !

oY fre o fag : sy figmr
g fF & gaFr S@ra § 7 .

mu@w:asﬁﬁﬂzﬂ&u\f‘.‘
& a1 T F 0 qe| g ? '

!
\

N

Ay Sff & a1 #3 aF¥AT1 § W
ag vETg 7 % Al |

Shri S. N. Chaturvedi: May I know
how thesc new 45 projects that are °
mentioned in the statement are func-
tioning, and the difference in their '
approach to the problem from the
others that were taken up earlier?

Shri T. N. Singh: This is a new
kind of programme started in 1962
when we had called a conference of
all the State Industries Officers and
others. There it was decided that it
is desirable to have an integrated
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development programme which would
be intimately connected—not only an
exclusive industrial programme—with
the agricultural and other develop-
ment programmes in these areas.

= wINR Te  wREY aEE
Ffaw qEt A FIE F IORA F AR
* ged qgt T@T & ;T gt Agt fasrey
ag 74 § agf agt TARY awaar ¥ fag
FATH T4 FT ATIwqHar § | & JAAT
argaT g 5 #a1 5a faqg & @var mar @
fE T S SR AMT Fars A% qAard
A, gl A <qy arey wqmg E
wgt wgt faadr ga w€ @ afe &
F93 F WA § QEAAT T qY a7

=t fxoato fag : @&t Y= wrdrET

F grad ¥ IEEIQ g@a waram

2 gwar § 1 AfHd wgr aF T A0

aga & FA1% A 417 &, IA% fAq

@9 TIENT T A e faw g,

EAAINQGIIFTFTRE

8hrl K. N. Pande: Is it not a fact
that the Patel Committee, which was
appointed by the Planning Commis-
gion, has recommended the establish-
ment of small-scale industries in

Eastern U.P.? May I know the deve-
lopmentg in this connection?

Shri T. N, Singh: It is true that the
Patel Committee has prepared a blue-
print for these four districts in East
U.P, and they are being implemented
as and when possible.

st gFR W wgATy AW gz
ara @4 & 5 d7 gry At &y A
dar d| W F v faar amar &, 9w
77 71 73 § fau a7 1 579 wfs-
gt AT # AR FTE T T
F Tz & A F A0 7T a1aw & o
agT ¥ ¥fam & Prar o adf smar 3 7
a1 ag W 9ET & % froe o oy
FfSATE T aHAT FTO qTAT 2 A
wr faedt ot ¢ /1 7 aga faog @
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et § 7 T q@ A A qoeToa
o ¥ §9 fem mar § ar asEi W
saw fx¥ o & s 7 S 3 s
# g T AT N o gar § IwH
T o*T 7

st fro aro fag : FN W
Ffsamgat 1 T qwy wré ¢ W
gHT G9g qT TG W AVA1 A HEAT
ITF ¥ 7192 WX T0OF g7 FY Ryfomer
N ¢ W |z TaTHEE ¥ gaa< 5
IR F AT gaT FT |

off goshara waw GRS
guw wqifyg F@ A1 qfaEr T
& 9fe &, wafew wmdz deoiead
R T A &, gE AT "
W} g A ¥ W@ AH AN 0
wifeg 03 & fau a8 o= & o
e wig avr gz WY Frred AE 8,
w7 qg a1 @) ¢ afz qdY Ay g3 e
FTOT A q T3 |7 F120r @ forgaY a9y
yud e At § o frmag @
T guEy § fr ug fawa q&d ?

it fao o fag : & g8 & #
gl " g f6 gworar & g
I E A a9 A g FW A a5
wHTaz 0¥ 7E1 & | & anwar g fE e
w1 oo qul ¥ grasey @1 & A
Tw #9 § T gwfa g€ &

Shri Dinen Bhattacharya: May 1
know whether the handloom industry
is included in this rural industrialisa-
tion scheme and, if so, what steps are
the Government taking to supply ade-
quate yarn to the handloom weavers
especially in Wes! Bengal where the
weavers are suffering owing to the
dearth of adequate supply of yarn?

The Minister of Commerce (Shgi
Manubhai Shah): Yes, Sir. Hand-
loom is included in this and a public
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sector mill in Kalyani has been set up.

Another mill is being set up for the

West Bengal handloom weavers for

the supply of yarn to handlooms.

Production and Price of Mill Cloth
+ .

( Shri Prakash Vir Shastri:

Shri Shree Narayan Das:

Shri Jagdev Singh

Siddhanti:

Shri Vishram Prasad:

Shri Bagri:

Shri Bibhu'‘i Mishra:

Shri K. N, Tiwary:

Shri P. C. Borooah:

Shri Ram Sewak Yadav:

Shri P. R. Chak-avertl:

Shri Onkar Lal Berwa:

Shri Gulshan:

Shrimati Renuka Ray:

Shri Y. S. Chaudhary:

Shri B. K. Das:

Shri Dinen Bhattacharya:

Dr. Ranen Sen:

Dr, Saradish Roy:

| Shrimati Jyotsna Chanda:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 129 on the 11th
September, 1964 and state:

A

*360 <

(a) the effective date on which
statutory controls were introduced on
the production and prices of popular
varieties of mill cloth;

(b) whether the control has proved
effective; and

(¢) the organisational set up for
exercising supervision over the work-
ing of the control?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House,
[Placed in Library. See No. LT-3542/
64).

&t TR rESY ¢ A I AT

2 f& g fom faa el &1 fageaor

FETE T T AN AT F TS g Sy

&1 F9F F FO WY 5 e faar s

o T &, q w=u frew 1 T9eT AT A
r
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T 7§ AT, 77 forg ot w1 syaeay
AT TER?

ot AR Mg TTAT FST A
arare ¥ wiar @ grada ¥ o fEa
T A faal & W g@F wamar
I TR AFX FT JUT AT
g a1 "7 faal 1 W gaAT a3
w1 & f 1 farar wraaT qewg 7 saw
FI &, IFHT FE FT AR

oY TETAET arel ;AT F@ET WY
s 7 fa & f ey wrer forgaT
m fraea fear &, g9% S g
g & 7@ wam ¥ ag faw
%, wigs q97 92 7 faw 7 v gawy
g Yy WA IS sgaEqr AT A Y ?

i wAnd whg : TIHT FT W
qgr Iy a1 IR W oTaT @ fE gl
FATAT, YT AT G 7 [T
fadr &A@ AR T F FqT T F
fraf i

it wady Farg ferelt: et w3
F weamar fF aga w9ST A W |
Jfea g & T Y FUET IEAT &, I
ITGR FT FI FIT &, AT GIT §, TET
TTOFST, FTFTAISIE ... ...

qF RIET wyeq AR

=i wndw fag fagrt @ 97 @9
FIE F AW WGF FAATTETT ATEAT
97 53 gu & | & et wgan g e g
FYE[ & T FT FH FIA T T 6 7T
STYHT ITH ¥ EA0 7

= A7arE g T A A
a0

ot g faed § Jar g A
%93 ¥ qrw Fuy 4 A o ag ey T

£ forg At o< f @y gamgt & g oy
framdsrsr e, s A § 7 7w
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foadt ¥ fqe wg & g 3313 A wfuw
AT A ¥ T 3P, IT ATAR T a7
fEx w2 & W wrc agy Ay E Y
W FTOO T 2 7

N wyad g : ArASEAr &
A AT R @ g | fsa dm aa &
ot giF foodt & gvew 77 ey & quv
TR sl 9T F ot g e §
T gz qam § f5 Aedt # #% Wl
gt

=t fanfa fam : 979 =9 F5q-
o fafaqg w7 £ 1 TS 9F
TrmamAgE oA i &
ST rgar § 5 @ gaa fay iy §
9 FIE & FTAR ¥ grag # foady
Tt F AW F qrE ATATAT ¥ FILT
g a ?

oft wpné oy : fafada #32r &
Ig fegag w1 & fr w7 ' W AR
g F7& fa F @ ax, faqq o
fergeam # fefgaea § oa% a0 W
afsas FaTams, §39 A AT F
Fwafeat arg 0 AR F A 91 G
& qrfe T & am wEY ax o $1E e
A A I aw F Afew A
o€ o7 aF |

Shri P. C. Borooah: May I know,
since the introduction of the control,
whether some of the mills have slowed
down the production of control cloth
and, if so, to what extent the produc-
tion has decreased and what steps
have been taken against those mills
which were responsible for slowing
down the production?

Shri Manubhai Shah: The hon.
Member knows that in the month of
October there was a record produc-
tion of cloth in the country, as has
never happened in the past: 442 mil-
lion yards.
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oY WIWTTATT AT FUG AT A
feramor avy firar & gwi famr mifasy &1
foar arfez faerm i Fsgast & fan
F1 % fafewa foom &, gas OA-
afgg s g,?

=Y AAATE WY FIIHT F T F
faq 7z faam o & 1 S|t aF w3
AT &, a8 g fRAl F A/ § 39
F0 & A faqt &1 F3 W F TW
i |

ofY WiRTT 1A FTAT: GTREF q1itRz
FATR ? AFA FFT AT THT A0
st wpng wtg : T W wET §
fraa frar mar & f 18 97aT & wfus
faarcor %7 wifez 7 31
Shri B. K. Das: May I know whether
any of the mills have indicated their

difficulties about switching over to the
production of this controlled cloth?

Shri Manubhai Shah: Yes, Sir; there
is production control by which Gov-
ernment directs that a particular mill
shall produce so much of a particular
variety and sometimes there are some
difficulties.

st Qo fao Wy : gl # saaT
Y SR AT XA F oA F A
TG TR AT AT A FEN & ¥ I4qE
IR F IEY gRfw g7l & aarew
far &, 27 #21 I T I w7 g9
THT #T FAfeqT KT vqen 37 & 7,
e i ofY Frgfir food & e & e o
aqama wa, fafaag am g g &

‘u‘twwimq : X TS Y HET
w1 go o ford § AR aga 1 e
¥ Y 7z Fufeat fagw WA & E
SIgT S g &7 H R gt gt g
fore e &% fa 37 sy s o
Shri Dinen Bhattacharya: In the
statement it ‘is stateq that for sorfie
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varieties, there has been reduction in s October, 1964 and what steps have

price to the extent of 5 to 10 per cent
and for certain varieties the cost has
been increased to the extent of a cer-
tain percentage. May I ask what is

the basis on which this percentage
has been calculated?
Shri Manubhai Shah: There is a

whole set of multipliers and special
allowances based on technical grounds
like amount of cotton, amount of pro-
cessing and labour management
charges, etc. 95 per cent of the cloth
have shown a decline by 5 to 8 per
cent. In the remaining 5 per cent of
cloth which was produced in 1961 and
whose prices had not at all been
increased in the last four years, there
has been a slight rise in price.

Shri P. Venkatasubbaiah: May 1
know whether Government is aware
of the fact that soon after the pro-
mulgation of control on certain varle-
ties of cloth, an artificial scarcity has
been created in the market and that
there is a general feeling among the
people that they are suffering not only
for want of food but also for want of
required cloth?

Shri Manubhai Shah: This is the
first time I hear from the hon. Mem-
ber about it. Not a single newspaper
in this country carries news of any
scarcity of cloth. As a matter of fact,
during the Diwali holidays, I had sent
telegrams to the Chief Ministers. They
said, “Why do you bother”? There is
no question of any scarcity of cloth.

Shri S. M. Banerjee: From the state-
ment it appears:

“....the industry and trade
were naturally holding large
stocks of cloth produced before
20th October, 1964. It is expected
that the old stocks of cloth of the
flve categories which are now
under conirol will be sold out
within two or three months.”

May I know what was the stock
which eame into the market when con-
trolled prices were imposed, after 20th

been taken to see that the stocks do
'not remain with the mill-owners?

Shri Manubhai Shah: There has been
no machinery and there cannot be any
machinery to find out how much cloth
is there in retail and wholesale shops
in this vast country. On an average
looking to the traditions of the coun-
try, four to five months consumption
of the country is always on the pipe-
line. There is no reason to believe
that anything less than that was there.

Shri Ranga: What steps are being
taken to ensure that a good percent-
age of the total cloth that is being
produced would be of the utility
variety, so that it would be within the
capacity of the poorer folk to pur-
chase?

Shri Manabhai 8hah: We have taken
utility as the criterion. The cloth that
goes into mass consumption for the
middle-class, lower middle-class and
poor class, namely, dhotis, saris,
cheaper and moderate-priced long
cloth, shirting and drills have been
brought under control.

st fow Ao AR fReew
EEeYH FA W T A E R, AT
# 7 ST AT

st g g c TEA AT Wi
AT, AGHAEF F AR ATATY 1 ¢

Dr. Saradish Roy: May 1 know
whether the prices of medium and fine
variety of cloth are going to be con-
trolled?

Shri Manubhai Shah: The control
has not been based on coarse, medium,
fine or super-fine cloth. Dhotis, saris,
long cloth, shirting and drills, what-
ever category they are made of, arc
brought under control.

Shri Daji: Is it a fact that the con-
trol prices are lower than the sale
prices and in many cases higher than
the prevailing market prices and that
there is confusion betwecn wholesale
traders and mill-owners about a parti-
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cular practice of about 1 per cent
commission that was being given to
the traders and so, there is a deadlock
in many important cloth markets?
May 1 know what is Government's
policy in this regard?

Shri Manubhai Shah: This matter
was brought to our notice in Indore,
from where the hon. Member hails,
that there was some old practice. But
law and this kind of trade cannot take
into account every local practice in
this connection. Even then we are
intervening to settle the difference of
opinion between the traders and mill-
owners in Indore.

off gasiaty wrax ¢ oSra
arzy 3 fs Crgemm & fa7d w18 &Y
s&v A & #w7 famAr aTer ATgw
qIAT FET §, T IT AA[ BT A@IF
QA g & 1w Agy FidT a1 S A
AT I AR sarar qma ¥ far
& I ax WegFua aof v AT

St WANTE WY : FAT T 0@ 9T
g atg e A frar & 1 Fead 73 &Y
WETT T 2, TN SATET FIT AT
dart fean smar 1 wfew fee o SfF
o oiq § dnit w1 2ogd g FiAT
Y qrem g, 3AMAT wF Far max
W THEY T O AR FT G ] A
&% WHAT TAT AT WAL T AR I
Bl

GATT Conference

*361. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) which of the industrialised
countries have relaxed import duties
on various items of export interest to
the developing countries in pursuance
of the resolution on the subject adopt-
ed at the recent GATT Conference and
1o what extent;

(b) the steps token to increase the
export of these items to those coun-
tries; and
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(¢) how far India’s exports to those
countries are likely to improve on
account of these concessions?

The Minister of Commerce (Shri
Manubhai Shah): (a) A list is laid
on the Table of the House. [Placed
in Library. See No. LT-3543/64].

(b) A number of steps are being
taken continuously for increasing
India’s exports and the concessions in
import duties obtained pursuant to the
resolution adopted in the GATT Con-
ference will be helpful to these efforts.

(¢) The duty concessions in ques-
tion have been in effect for a short
time only and it is too early to attempt
any reasonable estimate of the extent
of their bheneficial effects on India's
trade. But, Sir, I can say that even
during these few months the benefits
are obvious.

Shri P. C. Borooah: May I know
whether in spite of GATT's policy
resolution under reference, the Bri-
tish Government have recently impos-
ed a surcharge on imports; if so, how
far it is likely to affect India’s exports
and what was GATT's reaction to
India’s protest at their recent meeting
at Brussels?

Shri Manubhai Shah: Sir, we are
very much concerned with the recent
surcharge imposed by the UK., Gov-
ernment. While we have full sym-
pathy with the difficulties they ex-
perience at the moment in regard to
their foreign exchange balances, it
will hit this country very hard and
our loss estimated is about Rs, 10
crores per year if the present sur-
charge remains. We have made suit-
able representations and I am glad
on our first representation itself East
India kips and semi-tanned leather
goods were removed from the duty
and coir products, handloom products
and hand-made carpets, which give a
large amount of employment in the
country, are being sympathetically
considered by the British Government
and the duties on these products, We

\
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hope, will be removed as early as pos-
sible.

Shri P. C. Borooah: May 1 know
how far the prospects of India's ex-
ports are likely to improve as a result
of the addition of the new chapter to
the GATT agreement and how far
the industrialised countries have ag-
reed to drop the reservation clauses
insisted upon by them?

Shri Manubhai Shah: Well, Sir, the
questions are very wide ones, but I
can say that the list of commodities
which we have placed on the Table of
the House is a very comprehensive
list in which a good part of India’s
principal trade is involved. All these
items are receiving favourable treat-
ment. Tea being one item in which
all are interested, the duties in all
count-ies of the world have been
more or less abolished.

Shri Alvares: Will the Government
say whether they have elicited opinion
from other countries to make a repre-
sentation against the 15 per cent sur-
charge imposed by the British Gov-

ernment in order to bridge their
balance of payment gap?
Shri Manubhai Shah: We have

taken all the steps. We are dealing
with all friendly countries of the
world, and whatever representation,
diplomatical'y and otherwise, we can
make on this account we are making.
And, as everybody knows, every
country in the world, including the
FTA’ countries, on their own have
made their own representations to
the UK. Government.

Guarantee Schemes for Exporters

Shri -P+ C. Borooah:
*362 | Shri P. R. Chakraverti:
"7 Shrimati Renuka Barkataki:
Shrimati Laxmi Bai:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Export Credit and Guarantee Corpora-
tion has introduced two.new guaran-
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tee schemes to cover post-shipment
advances by banks to exporters;

(b) if so, how far the exporter will
be in a better position to find export
finance at relatively easy terms;

(c) whether this export promotion
scheme will be restrictive in opera-
tion, covering a specified schedule of
exports; and

(d) if so, what are the enumerative

lists to be brought within its pur-
view?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. New

guarantee schemes are (i) Post-ship-
ment Export Credit Guarantee and
(ii) Export Finance Guarantee.

(b) These schemes will enable ex-
porters to get liberal rupee credit
and it is hoped that the rates of inter-
est will be slightly less than the usual
rates.

(c) and (d). Post-shipment export
credit guarantee will cover all exports
but Export Finance guarantee will
cover such credit exports which come
under the purview of export promo-
tion schemes like the packing.
Other items of export also will be
considered under this scheme on
merils in the course of time.

Shri P. C. Borooah: May I know
whether it is a fact that the Working
Group has recommended a ceiling on
interest rates charged by banks on
pre-shipment and  post-shipment
advances and, if so, what decision has
been taken by Government thereon?

Shrl Manubhai Shah: It is a very
important question. We are pained to
see that our own export credit rate
is the highest in the world. I am glad
the Study Group recommended to
Government that the rates charged by
banks on advances should be brought
down as early as possible.

Shri P. C. Borooah: May I know
whether it is a fact that the cost-
shipment credit in India is the highest
in the world? If so, what steps have
Government taken to reduce it?
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Shri Manubhai Shah: Historically,
we were working in an absent-minded
frame of mind, as far as exports are
concerned. Therefore, all these ano-
malies, hardships and distress have
been caused to the export trade in the
past. Now we are trying to remove
the defects one by one.

St AN AT : HeqeT WG 17T
S %9 TFR § gATAR g@qd §
s § 5 ot =1 fggeaa ¥ A 1A
ST § a7 ATFIT F AR AL G
a9 §6 fr@rr wrar & st W @
AT AT | F97 GG G A0 7%
g w3 @Y & fF arge o w1t agr
§ AT qg GrEIT F FIAR TUFT A,
FaifE Ta7 7 G 7 ow ZA F gErQy
AT FH AT & 7

=Y qaed g ;W WA Azeq
St & wrdan & fx ag 7 ¥ sare aAda
< 3 ) faewr 3= et § gwa aewa
wsferlm & faafasd § agg <v fav
& 217 T8 9FR A fosEd ag7 F9 31
T & ) QY " 9z gad g9 AL ¥
THGE 3AIFA % 3fTar 0T T
faar a1 a3 Awada fagsr 1 qia) &
AT 65 ST I F ATAT WA
fafaodiz e & w0 war & AT |7
1965 % 85 TXHE FEL A AT
TS T F Avadid w1 A | gafag
€7 a3 &7 faare w@ar s afi & fw
EATT AT 95 A¥ ATE AT A AT |
Shrimati Sharda Mukerjee: I under-
stand the Chapalani Committee has
given an estimate that the cost of
providing pre-shipment finance will
come to between Rs. 150 crores to 175

crores. Is this a fact? If so, what is
Government's reaction to that?

Shri Manubhai Shah: We are very
much beholden to that Committee. As
far as the recommendations contained
in that report are concerned, we mean
to take swift action on them.
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Shrimati Sharda Mukerjee: What
action?

Shri Manubhai Shah: The two ob-
jects of the Committee are to provide
adequate finance and cheap finance.
Both are being looked into.

Shrimati Savitri Nigam: If the
Minister is convinced that a lot of
hardship was caused to the export
trade because of the absent-minded-
ness on the part of the Govern-
ment . . .

Mr. Speaker: Why should she refer
to that?

Shri Surendranath Dwivedy: The
same remark was made by the Minis-
ter in an absent-minded manner,

Shrimati Savitri Nigam: If any
hardship has been caused to the ex-
porters because of the absent-mind-
ed policies of the Government in the
past, may I know what steps are
being taken to give immediate relief
to the exporters?

Shri Manubhai Shah: As the
lady Member knows, we have
taking some measures in the
few ycars. But it a'ways
time to get  results.
these are all very delicate
matters which are to be
examined before decisions
reached.

hon.
been
last
takes
Because,
gconomic
thoroughly
can be

Production of Pig Iron

+
( Shri D. D. Puri:
| Shri M. L. Dwiveai:
| Shrimati Savitrl Nigam:
Shri S. C. Samanta:
‘ Shri Subodh Hansda:
J Shri Yashpal Singh:
2 Shri P. R. Chakraverti:
, Shri Ravindra Varma:

*363.

Shri P. Venkatasubbaiah:
Shrimati Renuka Barkataki:
Shri H, C. Soy:

Shri P. C. Borooah:

Will the Minister of Steel and
Mines be pleased to state: .

(a) the progaess made in enlarging
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the indigenous production of pig iron;
and

(b) when self-sufficiency in this
important raw material is likely to be
achieved?

The Deputy Minister in the Minis-
try of Stecl and Mines (Shri P. C.
Sethi): (a) and (b). Apart from liberal
licensing of capacity for the manu-
facture of pig iron in the private sec-
tor, Government are setting up an
additional blast furnace each at the
Steel Plants at Bhilai and Durgapur
by way of advance action for the
cxpansion of these Plants in the Fourth
Plan period. Government are also
considering the possibility of setting
up a low shaft furnace at Bhilai with
a capacity of 150 to 200 tonnes a day.

Feasibility studies have also been
commissioned at eight locations in the
country with a view to setting up a
few blast furnace complexes for the
production of pig iron at these loca-
tions,

A Technical Committee has been
appointed to suggest measures for
increasing the blast furnace officiency
at the existing Steel Plants by effect-
ing technological improvement so as
to increase the production of pig iron
at these units. These measures are
not likely to enable us to reach self-
sufficiency before 1967, but it is esti-
mated that after 1967 it will be pos-
sible to mect the domestic demand
from indigenous production.

Shri D. D. Purl: What is the total
quantum of capacity licensed in
the private sector? Are the Govern-
ment satisfied that they are being
implemented with speed?

Shri P. C, Sethi: As far as the pri-
vate sector is concerned, we expected
5 million tons from it. But, as yet
many of the units have not gone into
production and the progress is slow.

Shri D. D. Puri: The question was
whether they are satisfied and if they
are not satisfied what steps they are
(taking.
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Shri P. C. Sethi: We are not satis-
fied; but we are occasionally calling
them, trying to sce their difficulties
and expedite the measures,

=t Ho o I & WA ITgm
g fr faeft &7 & aF & AT &
AT, Y SARE FAXT AT0ar 147 &,
ITH frgar fan amuA #7 seRA EN
AWM AL &9, W T FT TLAT
g ?

At Ko o AT : FAX WA &
AT AT 1965-66 % 1. 7 fafqam e
Gar @ @ | fET Y | 8 fafass =
& FAT 7R 1 TTR T FA F fAg
W sz KA faarg sz gl
¥ FarY o Wl & W AriTE e §
14 feat ®v drzdq 2o oy &

Shrimati  Savitri Nigam: What
would be the maximum production
this year and what percentage of our
requirements will be covered by the
increased production?

Shri P. C. Sethi: Our production
this year would be about 1.2 million
tonnes and in 1965-66, as INaave said,
the production will reach 1.57 million
tonnes.

Shri S, C. Samanta: By what time
will all these steel plants be expanded
and have the collaborators been con-
sulted by this time?

Shri P. C. Sethi: This question is
about pig iron and not about the
expansion of steel plants.

ot gt fag - FO7 TR A 3H
w1 < forare; O @ v g et e
®Y 797 g9 §, AT g B 57 %7 PRy
geE g AR fram dar s @ § 7

s So o A : Y FAY § IFT
Ieore A & oEy FTFTE | AR
T FT0 73 o7 f6 o1 qgr Hafadr 4F
ag ¥ UF W@ & A o, Fady ww
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TR A ag faar & AT 9 i e
§ I arg T A HAfeE w3
R

Shri P. Venkatasubbaiah: In view of
the unsatisfactory performance of the
private sector in setting up these pig
iron plants, may I know whether
Government have considered the
desirability of taking over those plants
from them and starting them all in
the public sector?

Shri P. C. Sethi: There is no ques-
tion of taking over; we are starting
our own.

st wo fao wgmm : 7T 7g wH
& 5wt s=ar & SRN F) STEE| A
2 & F7eor Faaet aIRTE ¥ SeRA g
aife Sot AR H A g ?

st o wo ¥ : T TET F
el fred a5 ¥ dfaw fF M &
T ¥F q9Y Wt 14 qET F) AESE
fad 7y § AT I T O g 5 AT
wfow & s @ &

ot oo v & AT SR §
& fom 14 TTT =Y wTedw oy 1 §
I AW ETE AR A e A ?

= Ho Wo AF : AW T fawe A
aga a9t & | Ffww o #, Tt
wER ¥, fgaw ¥, fage ofs &
areae g 7 §

ot go fgo whedt : wft W
HaY ¥ fgare %1 fors fear | TaT Av@w
fra ®1 fear mar &, o faraet s
T AR a8 F7 aF gE F faa
S ?

st to Wo AT} : fewTe F1 FIvH@TT
qoTE T GIHTT FT § |
Shri S. M. Banerjee: I would like to

know whether it has been brought to
the notice of the Government that

1722 '(Ai) LSD—2.
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DLF gave some loan for setting up
NBC plants in Bengal and other
places for producing pig iron. Is it a
fact that some plants have been set
up as NBC plants which have proved
to be very successful; if so, what
steps do Government contemplate to
have these small plants to produce
more pig iron?

Mr. Speaker: The hon.
might collect the information.

Shri S. M. Banerjee: They have
given licences etc. and they do not
know.

Minister

Mr, Speaker: At this time he cannot
give the information. I have asked
him to collect it.

Shri S. M, Banerjee: Then allow me
to ask another question.

Mr. Speaker: He has
information.

ot AT © oY @ et &
A # 2R I gwww ¥ fam
e feae # s 9 @ g,
THHT FAT FTT & 7 FYT FHRT FTCT 78
& & =gt 1 swar #1 goF 71w A fae
& ?

st Fo qo AR : TE A FT@AT
qATd T &1 §, IEiA JgT 7AW AgH
e AR

given this

Shortage of Cement

Shri ;('- S. Chaudhary:
Shri Bhagwat Jha Azad:
Shri P, R, Chakraverti:
Shrimati Savitri Nigam:
Shri Hem Raj:

Shri Badshah Gupta:
Shri Rameshwaranand:
Shri P. Venkatasubbaiah:

Will the Minister of Industry and
Supply be pleased to state:

*364.

(a) the steps taken by Government
to meet the acute shortage of cement
in the country;
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(b) whether new cement factories
are proposed to be set up in the
country to meet the demand; and

(c) if so, the broad features of the
scheme?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) to (c). A statement is laid on the
Table of the House. ({Placed in Lib-
rary. See No. LT-3544/64].

&t go fero WYt @ 7w e &Y
& ¥ g1 w9ar ¢ e v ow e
FRARE o {fear e v Y
¥ st =g g i @ % g wree
Y TTIAT g AT HIR AT F v
§ grafaa Tt 9 S ST @ F
faaor &t Qe sgEwar @ Fav ag 99
qx it T @ ?

ot fxo 7o Ty : FTARET =
F ¥t faawor 1 7€ g

ft go foo AMu : 7@ wIHT F
i s g fa
e fAfadr a3 F @ T
FgHl # T gfad e F oA
o 7 &7 o o & que g §
F ®F-FT § H1@ § oo i g
w708 I A 1 @Y !

«ft fRo 7 o Tag : 37 FrEErAl A
o fawe za7 a1 AT fag 39 awa qfesa
¢ & e A "3er 39 & fag
R wem & Afew T ot § 3 ag aoen
qHaT g |
Shrimati Savitri Nigam: It has been
mentioned in the statement that the
Cement Corporation of India is going
to be a firm. May I know how much
time the Government will take to
from it and whether Government is
also intending to examine the oresent
production capacity of the various
factories in order to increase their
capactiy of production, because some
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of the factories are working only one
shift?

Shri T, N. Singh: Steps are being
taken—Sir, there are two ques-
tions . . .

Mr. Speiker: One might be answer-
ed.

Shri T. N. Singh: Steps are being
taken to set up the Cement Corpora-
tion very soon. As a matter of fact,
decisions regarding appointment of
some of the key officers have already
been taken?

Y TRTACAT : TH G0 Foe Y
T 7 ¢ fF gl § owgE wEr
20-20 &7 & fAwaT § | ¥® 1 0
Fa fagaur §, a1 T G 98 A9
T & fir ez 9T ¥ T get faam s
arifs @wit &1 #EEr § e faw
¥ |

o fe ato fag : & wrar § 5
gt § e A7 v § 9 9 gw oAy
mgE R RE I AfFmamaw §
e 1 dIETT #9 @ gafeT 9w )
§ fagaw gerr a9 g o

Shri Man Sinh P. Patel: In view of
the all-India corporation being estab-
lished, may I know whether some
States like Maharashtra and Gujarat
have approached the Central Gov-
ernment for starting manufacture of
cement and whether Government is
going to allow the States to manu-
facture it?

Shri T. N. Singh: We encourage
State Governments to enter the
cement trade, if they so desire, for a
cement factory in the public sector.

Y atgy ;. FT WA wERT ag
FAATY FT FW F G av@ FT @
T JAEA HIA T F Q4T F
gfar & gaX ol & FEY F AT
TEAT AT R NA HT I FFA &
ATy ?
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it fro Ato fag : 3@ T F q@T
T F faw @ qf o ¥ afew
afgm 1 ¢

Dr. Sarojini Mahishi: May I know
how far the incentive by way of extra
price offered to the producers to sti-
mulate the maximum utilisation of
capacity has been utilised by them
all these years?

Shri T. N. Singh: A number of
selected mills have utilised it and
there has been additional production
in the last year of the order of 5
million tons.

Mo WA wige Wfgar - & ag
g fir Wi 1 o JY Ay I d
FOT 7-8 T9Y &7, §HY IG ¥ HEAT
I FOT 12-14 707 T A AEY
faeiipe St sl o et i s
FTH A AT &, W, T 9T A7
THET T §, T ATHC FqenAar iR
T TE # ¥ fraw afqw: Y aowe
T gy w7 & o 97 @ud wee A
¥ & 7a% T g 4T Sa9Tr FX
wy?

%t 0 ATo fU(WYfWH,M
aw ¥ 50 wfawe: @ W wfys @i
T ¥ aga ¥ AowE F fawhr F
AT | AT I F AT F W Ay
fedem AU A1 & IF FT 947 AF IF
TIATST |

3o TR AR Afgan : & ag 77
7 g ff fadmgdy & axwrdr 17 &
@ e AP AT F 4-5 ¥ A1
iz #7 frwer 9, O wgr F faear
@ @R A e g A & 5
FE T TR F VAT ;¥
TE § "TaT & HIT I FIHT AT H Hr|w
& ar Ty v & fag WY wEw A
faaTwT ¥ a1 2 ve frerar 2

e wEg ¢ Aty aen } 9g
gTwrRATT & &t § W fafreT aew
W & fag &€ 7 7.4 Twr fraea |

o T wAEE Mfgat : 7 wERY
® @ ¥ AT AR W A

TR WA : W19 7 AW Faerar
g

Shri Kapur Singh: It is a
wide phenomenon,

Shri Nambiar: In view of the fact
that the production of cement under
the new licensing scheme is not rapid,
may I know whether it is due to the
shortage of machines and, if it is so,
whether it will be possible for the
Government to import machinery
from the rupee-payment area without
difficulties of foreign exchange, 8o
that the production can be arranged
quicker?

Shri T. N. Singh: So far as cement
projects in the private sector are con-
cerned, we think we are able to pro-
vide as much as they require. The
difficulty has been that the private
sector was not having necessary
resources of that order. Foreign ex-
change, I believe, has not been so
much—slightly so—but not so much
of a restricting factor. As now the
public-sector project is coming up,
we shall look into all the suggestions
that the hon. Member has made.

oY §o Yo wrwElw : FAT FVER
&1 arAa & fF w20 FE AT @ FIH
¥ qér-ady faatm grramf & Az 1
LRI ZT @I} AET WTAYE HrHE
qZT ;EAT AT F faAr g7

oft fao Ato Tz - Y wwFar &

Shri P. R. Patel: May I know whe-
ther the quotas of cement fixed for
the States are fixed on the basis of
the requirements of the States or on
the population basis?

Shri T. N. Singh: We have taken
the requirements also into considera-
tion. They put in their demands also.*
We take that into account and also
the level of consumption by the States

world-

\
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in the previous years. All these fac-
tors are considered before the quota
is allotted,

it &= Farg - AT A € daefar
e AR T I Y GAR FH G
g ay; afs 4, @ s Iu wiY
1 QU FA & fog 2T aar ga9 <
e

sft fo mofwg:ﬁv:rﬁm T
2 5 s ), i awt aF T ¥ FA A
wEY AT AT FAY Y, TALAT IGH
qI% 9T, G a¥ #, Y o #, g
feniza & garfas aga T© SreFww

T FRT |

Mr. Speaker: Next question.

Shri J. B. Kripalani: I would like
to know whether if there is a great
deal of blackmarketing in a paru-
cular commodity, it is not valid to

ask what Government are going to
do about it.

Mr. Speaker: I have not prevented
that question. I had allowed that
question also.

Shri J. B. Kripalani: But no answer
was given.

Mr. Speaker: What answer can they
give?

Shri T. N. Singh: I have answered
it already.

Shri J. B. Kripalani: What steps are
they going to take to stop it?

Shri Sheo Narain: They
abolish control.

Export of Iron and Steel

should

+
( Shri Kapur Singh:
Shrj Solanki:
*365,< Shri Gulshan;
Shri P, K. Deo:
[Shri Narasimha Reddy:
Wil] the Minister of Steel
Mines be pleased to state:

(a) whether Government are con-
sidering measures to promote the ex-

and
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ports of iron and steel from this
country;

(b) if so, the broad features there-
of; and

(c) the final export-earnings anti-
cipated as a result of these export
measures?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) Yes, Sir,

(b) An export quota of 100,000
tonnes of bars, rods, structurals and
rails, was fixed for each of the years
1963-64 and 1964-65,

It has been decided to set up a
Steel Exporters’ Association with the
object of surveying markets, sending
out study teams and delegations,
undertaking publicity ete. for promot-
ing the export of iron and steel, The
Association is expected to come into
being shortly.

(c) Exports during 1964-65 are esti-
mated to be of the order of about
Rs, 4 crores.

Shri Kapur Singh: Does this ex-
port represent our genuine surplus in
production, or is it squeezed out by
stifling the domestic demand, and if
the latter, why is it so?

Shi P. C, Sethi: We are not squeez-
ing out the indigenous demand. As
a matter of fact, bars and structurals
which are surplus are being exported.

Subsidized Grain Shops for
Railwaymen

+
Shri Yashpal Singh:
Shri Nambiar:

366 Shri Ram Harkh Yadav:
* Y Shri Hukam Chand
Kachhavaiya:

Shri P. C. Barooah:

Will the Minister of Rallways be
pleased to state:

(a) whether a memorandum gigned
by 400,000 railway employees has
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been presented to him asking for the
reintroduction of the subsidized grain
shops; and

(b) it so, the decision taken there-
on?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) A memorandum signed
by a number of employees has been
received by the Government,

(b) The policy of the Government
in regard to the revival of subsidised
grain shops has already been indicat-
ed in reply to part (c) of Unstarred
Question No. 884 replied on 18-9-1964.

oft g fag - T G AR
FaaT gt & fw g feady 77 qvg A
BAT AZH W 7 Jo T AT
T@FR 7@ A9 Ay ®aw FET
et & °

o W gu fag : AT F
FAATQAHE 130T | HT 300-400
wrafaat #Y SEE FE AT FTEAT G
gt ZW FILAF FrATTfed @ @reAr
AEY & | BAT qIZH W fRaAr W
IINFT Fgifer wE @ ag
[T arg & & A T § g
I8 A9 g9T FEEAT T TIHTET FT |

oft wararer Feg ¢ G FT 3T H
T oo @d FAT 99w 7

o vt g g : 7 1w
Fofes = Faw fFqr &
7 ¥ fag @R T T & AR St
3 BT ATGH W TATY § IT9 F7
@y fag v wfaae femar ouig
oF ®qar gfa qE F fEed a7 ge
FTET & | IFF AATET IT FEW FI
T F fAq w@ T AEEr w1 39
g9t o 3 &1 TEHE 2500 ¥ A%
AT e § 737 AT & | Ft A A
AN FT & X FH FT AW
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L TF & T A1 10,000 TI9 T
O RTH AT
fral w1 frerar wtar
+

Fat frrmior wite wrate ST 98 TATY
# FUT w4 fF

(F) mrog ea & f5 a@e &
W gew qar famm At & arw #Y
T 1,500 i Y fira fear &

(F) #7ar 7 oY 7= § 5 3]
AR & q@ &7 19T

(1) *aT AT HEAMR dF A
T A F) AT gfaad 3 ay
sSIEqT A7

(a) 7 s 7 g
froa & oz qaar & 4Y; W%

(v) afz =&, 1 & afoedt ®Y
famr q@ g fad frma & #am Frew
g?

frfor sl wrate Aat (st
AW EwT wal) : (F) & (%)
famr Avt A ATTERQS H AT
R ™ & gu 1,330 of@Ewd
Y 25, 26 AT 27 ATG7, 1964 HT
2T fagm AT 4T 1 I A #Y aIer
¥ g £ STy oY Sfae 1,194 qfrEi
q oz FTAZ fH1 AR T qgAAIT,
TARGT, ATCHAAT HIT TAGE AT 37
aferai & ez % fram om0 @t
ey afeal B A9 gfawd & mi &
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A—riarery, BRI, oY
g4, Mfeat, 738 97 AU, =59,
Y WEAT FAT | OF afrAret Y
AT &W F A gemr W1
w@r § 9R frox Y aqt ¥ 7@ faew &
e aifearie § FF a7 Q8 o I3
g got-Ad =w F AY 12,497
afa it # 31-10-64 aF TR &
ar gE g

[(a) to (e). 1,339 families squat-
ting on Vinay Marg in Chanakyapuri
were removed on the 25th, 26th and
27th November, 1964. They were
all offered alternative aceommoda-
tion and 1,194 families accepted the
offer and were allotted plots in the
colonies at Madangir, Wazirpur,
Naraina and Najafgarh Road. All
these colonies have been provided
with basic amenities like latrines,
baths, water-supply, roads, surface
drains, street lighting, schools,- medi-
cal facilities etc. This removal was
carried out under the Jhuggi and
Jhonpri Removal Scheme which has
been in operation for the last two
years eand has been the subject-matter
of interpellations in Parliament on
several  occasions. Under this
Scheme, 12,497 families squatting on
Government ang public lands have
been removed and provided with al-
ternative accommodation in various
colonies upto the 31st October, 1964).

Y gew W wEATy | AT A% AEr
2 f% 93 I =y faer T % faag e
HIFE F I § 9B 99 §C ¥ W77 A
HTHE T & fAC g7 91 327 ¥ gayar
T 4T SR A F1 A8 HVATET fRar
wIT 91 fF 987 97 9N F T IT Hv
7Y gy ST ? @A AeEY 39
T FT AT AT F g7 AW #T
W YT TGl 99T AT @T G, q9T &
I FT SATST TGV g ?

=t AP W wWT: @ 9F AT
gt §, WA g ¥ oy T3 8,
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T gEE AT AET TN R 1 BN T T
faafer & e & =X T@ 9w
AER-ATY Y AV ) WA Feseft F awH-
a15 g afrare ofews dzg § &
A S AL
WYY g7 I FW T q90 § g & A7
gEl e AW §

oY gew W woETe: AT AF WE
5 24 ardrE ® gaAT & f o A7
25 qra F1 qTO a& T F7 IT0E fIar
T ? e qar S 7 wer R
FRT IT AN &7 JATAT 74T, IGT IA KT
wgfema ST € & wam A W &
I AR F1 i agfema @ D
mEr

ot Age ww wen < # o B
¢ f5 #9 7 #9 d7g @ of@rd
Y gW g X 9% & | § Wy gy
FY fggaa § ag 79 ¥ A0EAT §
f& ¥ sAwgroESe wded @ W %A
FT YL g% TE & 1 T 1 3 qrag
g I VTR B TRE-OE) W #
otz & R § N ofafafas §

st &F : w7z W ¢ fr gfve
FT AT ¥ wwr FT F AR A ¥
VT o ==t & e &9 & 29
gieml &1 qr s & ? ¥ ag v
AT ATt § Wl wgEg Y A
¥ ox faft set-sitafeat &, fomr
farcrar s g ? s wET T 3w A
Y FEO T TWH F N F Y
T IT 1 AL FAT AN w7 o gTET
27

oft AP o= Wy TEAGT 40-
45 gt qfa 71k 3 9 7 fa-
sfrR R waEmIAT g
I BT aH W &, A el qmmy
¥ fag 7 &1 B wreh wwern Al
R}
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sft swwrerefre et @ EEA-RIS-
feat & qmear qrfsriiz ¥ +€ a9t &
II-qTT I3 EF & | § qg AT @A
g f& a1 97w A 7 wvaey # W
syafeqg M a4 &, fow & 39
FHEGT FT JI-ATT §Y GG § 7 ISMT
9% |

St AT« @AWY : g qATA §IF A
are-ar gafag omar & fF e Ay
T § o amw fedwedt a9 A 4
wgi aF foeslt & Fwal &1 AT 8§,
§ ¥ garer & q2F § | Wt g%
FIIRA & FrALT &7 AT &, F aww
g Afg & agww § 1 sl o=
AT @eEy waTe 09, @t & eI
i v awar | F 7 oud fear @ fE
99T, 915 g9 e &, fom § @
THE I T G A T E 1
7O A FWT FAS @ H A
g

sft wo Wo wAWt : W T @TE
W WTET, ¥ | WolY wEvEw A FEr @
fr g5 Araw argat # feaaedt @
w1 39 & arw IR Far & e faee
& A AT FEIRET & AT W
T Y TE I §
This, I feel, is an aspersion on Mem-
bers. After all, Members are Mem-
bers, whether they are from Delhi or
not,

Mr. Speaker:
they should be given
taking interest.
=y TAsETAT ¢ AT GHT R
tay gor wUn fr 3@ Y FF AT
ard qft g& wHe T A A
sfieFre #7 4 § AT AEN-HEY &40
Y &, 39 FY gl 9T gO-AITST A
¥ agy @ A% for o, fom & 97
e A T ¥ T4, = @S A
aregE ¥ far f a1 ?

On the other hand,
credit for
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ot AFT G @R : TZ THT FTOAT
T ¢, = A & | fedy e T
= T4, fFE o3 sem, e o
Frorw A FFeY o w8 AT A
T T a¥ w9t w7 foomr 31 gaf
TN T FY qgT & gT &, arfw ag IHA
=G a7 q TEAATT & AT |

ey ymEfr AR wE A
Yt AE T )

st TRATCRT . F¥T AT qHT
Tew Y i I F1 TET 1 Ay wiedy
FaTH ¥ OF fagr Im, AmfR 39 A
I H AN GgE FAT oA §, A T
FvT 98 7

sy Wi o AR §W AATT
T A H WY |

=t R T woATT AT F A
# qforat et £

N AgT W wwr W AT
wmat g |

Y go feo wady : T A firat
1

seat wgew el as AT
I gt & ghgd @ I

=t siwTe s At 0 AT W
ffrat ey T & @ oI E @A
arX it FY g sy ¥ 91N F
ZAIE $T grawT far smar & 7 s
az &4 ¢ f5 g1 I F1 A @A
feq a% agt ooy w@r ; afg @, A ;|
TAAW A T FT OWT FIOT 97 7
TET I qOA A4 I3 F faw e
Fy’?

ot gL W w9 WY g
T AW B g2 F gEG W A ot
#, 7w AT T & IR F9
& o 9 aF A W g, w dw

)
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ofare 7 @, faa 1 g7 ¥ TRE ot ol : ¥ fegr o A aga
sarge T fFar & = T § | SEdEl 7w

=t Wiwte e FAT ﬁﬁﬁ’ﬁ
Ty ?

st armfy © W F g amfeE
Y 2w # @A 1 AfuF g fage
AT ¢ 1 <A w1 3@ a0 ¥ oo 7
T gC § IATSAT AW TH AT FT AR
EAGA L, L ...

e WERE ¢ 99 A9 faue a3
agq 340 ?

oY Tt FRE AE FX @TE |
Ta% faar garer guaw § 7@ "Angm
Taeg a8 & f5 faeelt & swa< @w
ST a1 I A9 T TG/ Y
W FHA I9 T G AT g, ar
&7 AIHI 3F A9 9 fa= w @y
2 f5 39 gwem #1 gA ¥ F fAU
FE-F% 03 IAT AT TH-TF AR
& arq Y g% ], wfaa & avel & |y
it g€ & ar Tl WA ¥ wEw ®
3, IUF! QR FF IA AT /1T
Al # FOA F wAaw §oarg
v ?

srea AR ¢ AR agt o afat
W & I8 ?

B

ot : Xy qw wr g fr
feet ANl M af = g ...

weqw wgEw ;&Y g faar
o9 w3y & fw ..., Toedfa W A
wfaal #1 Fifsql # Gre I FEA )
gE ¢ 3% #41 T Oh Ay A A
femt 9ty ?

agr T £ Ay off weut A

ot AgT Wy wAT z‘tmal

o A 77 & fr Y a3-9% FEET aT
aﬁ%mﬁmﬁ%%m
FEATI & A § 7 ot fovqr ar fw
A @AM gdr & fF wedrere
Fgw, aedEIdrs fafes qard sy
R WY FFAT FOEIE § IR
I A F AATfaF weS  alE
¥ g fear o SR aF e
AT = w1 awas § § o =]
¥ fr & d 25 ™, AR g0
TR W & | AEEIT FTAMNT
fedea 1 Wr & AT g9 I9 T”
Y § wreefeT |

&t go Wro qANAf: T AT a™q
¥ owE & F7 feedt ¥ wrw-amw F
T & A A, T Tt A, 7w w7
fear & f “faeelt a0, faeell T’
AU W e g AR @ Ao &
ITHT AETE TG AGAY AT AT W E
TR FAT T FT G & 5 3997
agi A ¥ QFT AT AT A AT WA
w9 ¥ 7 IR 9B & s faar
Y, INEH F g8 & aaqr fgar sy ?

f AR AT AR AW FT aAX
T ag § fF gardy s a6y & v
FEI Y § 7 AG A ATAET FoAT
FQ 1 fagAr o AH-qm Y 7, FA
FX FIfaw F7 & § 1 AT TIfAEY
ag gfE o 9% & M foms am
1960 #1 wigH AT ¥ mifda &,
I PR otedt &1 %, IaAr Jedy
BT FT qEdr s ¥ ¥ 9w

— .
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WRITTEN ANSWERS TO
QUESTIONS

Dastur and Co.

f Shri P. Venkatasubbaiah:
\ Shri Ravindra Varma;

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that Dastur
& Co. has offered to merge its con-

*367.

sultancy firm with the Hindustan
Steel Ltd, and
(b) it so, Government’s reaction

thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
No offer has been received from Mis.
Dastur & Co. for heir merger with
Hindustan  Stecl  Limited. Mis.
Dastur & Co. have, however, said
that they would not object if their
Organisation is taken over by Gov-
ernment and converted into a Public
Sector unit.  This offer is under con-
sideration of the Government,

Baby Food

Shrimati Jyotsna Chanda:
Shri P. C, Borooah:
| Shri P, R. Chakraverti:
*368. Shri Yashpal Singh:
T Shri Sidheshwar Prasad:
| Shri Balkrishna Wasnik:
_ Shri D. C. Sharma:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it ig a fact that about
one lakh bottles of baby food were
recently unearthed following raids in
godowns and shops in Calcutta; and

(b) it so, further steps Government
propose to take to unearth baby food
which has gone underground in large
quantities in the country?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibodhendra Misra): (a) Yes, Sir,

. Western Railway telescoped
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(b) The State Government have
taken action to proceed against the
offenders and to confiscate the goods
and have made arrangements for
distribution of such confiscated goods
through co-operatives. It is hoped
that this action will deter others from
hoarding,

Accident to Electric Train in
Bombay

Shri P, R. Chakraverti:
Shri P. C. Borooah:
Shri Shree Narayan Das:
Shri S. M, Banerjee;
Shri Yashpal Singh:
Shri Daji:
Shrimati Vimla Devi:
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
"369,4 Shri Kajrolkar:
Shri Y. S. Chaudhury:
Shri A, P, Sharma:
Shri Gokulananda Mohanty:
| Stri Ram Harkh Yadav:
Shri Murli Manohar:
Shri Vishwa Nath Pandey:
Shri Baswant:
| Shrimati Laxmi Bai:

Will the Minister of Railways be
pleased to state;

(a) whether it is a fact that four
persons were killed and 30 injured
when a suburban electric train of the
into a
stationary train at Charni Road Sta-
tion at noon on the 13th October,
1964;

(b) whether any enquiry has been
held into the accident; and if so, the
findings thereof; and

(c) whether any ex-gratia pay-
mentg have been made to the next of
kin of the dead and to the injured?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) In this accident 4 persons
were killed and 28 injured of whom
13 sustained grievous injuries. .

(b) The Additional Commissioner
of Railway Safety, Bombay who hgld
a statutory enquiry dnto the acci-

1]
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dent has submitted his preliminary
report. According to his provisional
findings the accident was due to
failure of railway staff,

(c) Yes. A sum of Rs, 4,300 has
been given as ex-gratia payment.

Allocation of Industries between
Public and Private Scctors

*370, Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether any shift in the indus-
trial policy resolution with regard to
the allocation of industries between
the public and private sectors is con-
templated; and

(b) if so, how the revised policy
will affect the allocation under the
Fourth Five Year Plan; and also
during the remaining period of the
Third Five Year Plan?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise,

World Bank Loan for Indlan
Railways

( Shri D. C, 8harma:

Shri Umanath:

Shri A. K. Gopalan:

shri M. N. Swamy:

Shri P, C, Borooah:

Shri P, R. Chakrayerti;

Shri Ravindra Varma:

Shri P. Venkatasubbalah:

Shrimati Renuka
Barkataki:

Shri Vishwanath Pandey:

Shri Ram Sewak:

| Shri P. G. Sen:

*371.

Will the Minister of Railways be
pleased to state:

(a) whether the World Bank has
advanced a loan of § 62 million to the
Indian Railways to help their deve-
lepment throu the International
Development Associatiop;
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(b) If so, the terms and conditions
of the loan; and

(c) How it is proposed to be uti-
lised?

The Deputy Minister in the Minis-
try of Raflways (Shri 8ham Nath):
(a) An agreement for a credit equi-
valent to $62 million (Rs, 2951
crores) has been signed on 26th Oc-
tober 1964 with the International
Development Association, an affiliate
of the World Bank,

(b) The main terms and conditions
of the Credit are that it carries no
interest but a service charge at the
rate of three-fourths of one per cent
(1 of 1 per cent) per annum on the
principal amount of the credit with-
drawn and outstanding from time to
time. The credit will be repayable
in 50 years, repayment commencing
on September 15, 1974 [viz. after an
interval of ten (10) years] and cnd-
ing on March 15, 2014. ‘The closing
date of the credit is 30-9-19685, and
foreign exchange expenditure from
1-7-1984 upto the closing date would
be eligible for financing under tihe
Credit.

(¢) The credit is to be utilised to
meet the foreign exchange costs of
the procurement from the member
countries of the Bank and Switzer-
land of railway materials and equip-
ment. These are mainly components
and materials including steel for in-
digenous manufacture of Rolling
Stock such as electric and steam loco-
motives, Electric multiple units and
coaches and wagons, signalling and
tele-communication equipment, mate-
rials for the Electrification program-
me, track and other railway
materials and equipment,

Prices of Tea

*372. Shri Y. S. Chaudhary: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether Government are aware
of the rising prices of tea in, the
country;
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(b) if so, whether
bave examined the reasons
this; and

Government
behind

(c) the measures Government have
taken or propose to take to check the
rising prices?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) The wholesale and retail
prices of tea in the country for con-
sumers have remained almost steady
exoept for seasonal fluctuations.

(b) Does not arise.

(c) Doeg not arise,

Import Licences

f Shri P, B, Chakraverti:
 Shri P. C, Borooah:

Will the Minister of Commerce be
pleased to state;

*373.

(a) whether it is a fact that there
will be no cut in the import entitie-
ments for established importers for
the second half of the current Jicen-
sing period ending the 3lst March,
1865;

(b) whether Government propose
to make a separate announcement
about changes, if any, to be made in
the policy to be followed for the half
year with regard to actual users; and

(c) whether import licences issued
during the first half of the year stand

valig automatically for' the second
half of the year?
The Minister of Commerce (Shri

Manubhai Shah: (a) and (b). Yes, Sir.

(c) Import licences granted to
Established Importers have been made
automatically valid for the second
half of the current year. As re-
gards revalidation of import licences
granted to actual users, the matter is
under consideration,

‘also been licensed to various

Production Cost of Textiles

sgrq. S Shri P. C. Borooah:
\ Shri P. R. Chakraverti:
Will the.Minfster of Commerce be
pleased to state;

(a) whether it is a fact that the
Indian textiles are being priced out
of foreign markets; and

(b) if so, the steps being taken to
reduce the cost of production of tex-
tiles?

The Deputy Minister in-the Ministry
of Commerce (Shri S. V. Ramaswamy):
(a) and (b). India has been facing
keen competition from other export-
ing countries both in regard to price
an quality of textiles. Government
have tauken a number of steps to en-
sure that Indian textiles are not priced
out of foreign markets. Raw cotton
which constitutes the major portion of
the cost of production of cotton tex-
tiles is made available to the cotton
textile mills in adequate quantities
and at reasonable prices. The mills
exporting cotton textiles are given
some assistance with a view to boost-
ing their exports. They are also allow-
ed to import items of machinery not
indigenously available so as to acce-
lerate the pace of modernisation and
rehabilitation of the textile industry
which will enable them to produce
quality textiles at competitive prices.
Government have also taken a num-
ber of steps to maintain and improve
the quality of textiles. A ‘Textiles
Committee has been statutorily set
up, the functions of which include
prescription of standards of quality for
textiles, both for internal consumption
and for export. Moreover, every re-
puted mill in the country is now main-
taining a quality control department
to ensure production of quality tex-
tiles. Preshipment inspection of ex-
ports of textiles is being carried out.
About 10,000 automatic looms have
units
with export obligatign, so that flawless
cloth may e exported.
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Theft through Fraudulent Delivery of
Goods

Shri D. C. Sharma:

Shrimati Savitri Nigam:

Shri Vishwa Nath Pandey.
*375. { Shri Hukam Chand

Kachhavaiya:

Shri Bade:

Shri Y. S. Chaudhary;

Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that cases
of theft through fraudulent delivery
of goods booked with the Railways,
mostly iron, steel and cloth, worth
over Rs. one crore have been uncover-
ed by the Crime Intelligence Branch
of the Northern Railway Protection
Force; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. So far wagons
from which goods were removed by
means of fraudulent delivery have
been found to contain only iron and
steel material, Assessment of the
losses relating to this form of crime
will be possible only after completion
of the investigation, but until now
property worth Rs. 30 thousand only
has been recovered.

(b) The Government Railway Police
-of the Punjab and Uttar Pradesh have
registered 7 criminal cases so far and
investigation in all these cases is pro-
gressing.

Army Trallors

932. Shri Hem Raj: Will the Min-
ister of Industry and Supply be

pleased to state:

(a) whether it is a fact that Gov-
ernment have called for tenders for
the supply of one ton Army Trailors;
and

(b) if so, whether they have been

teceived and the.decision taken there-
on? o \
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The Minister of Supply and Techni-
cal Development in the Ministry of

Industry and Supply (Shri Raghu-
ramaiah): (a) Yes.
(b) Tenders have been received

and are under security,

Sericulture Industry in Punjab

933. Shri Hem Raj: Will the Min-
ister of Commerce be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1713 on the 3rd October, 1964
and state;

(a) whether Government have re-
ceived the revised scheme regarding
the development of sericulture in the
hilly areas of Punjab;

(b) if so, fits estimated cost and

when it will be implemented; and

(c) the aid to be given by the Cen-
tral Silk Board?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). The revised
scheme regarding the development of
sericulture in the hilly areas of Pun-
jab has not so far been received from
the Government of Punjab,

Level-Crossing Accidents

934, Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) the number of level crossing
accidents that occurred on the South-
Eastern Railway during 1963-64 and
1964-65 so far;

(b) the loss of life and property
involved therein; and

(c) the nature of relief given to
them and the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The number of such accidents
during 1963-64 and 1964-65 (upto
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October, 1964) was 12 and 9 respec-
tively.

(d) and (e). There is no restriction
on the export of elephants and exports
of elephants in 1964-65 will depend on
d d for them in foreign countries.

Exhibition in Sweden

936. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased

(a) whether India has decided to
take part in the Trade Fair to be held
in Sweden recently;

(b) it so, the nature of the Indian
exhibits to be displayed at the fair;

(c) when the fair is going to be

®
Year No. of Appro-
persons Ximate
killed cost of
damage
to
Railway to state:
property
Rs.
1963-64 . . 2 118-00
1964-65 . . 6 154200 and
upto October, 1964
ToraL . 8 1,660° 00 held?

(c) Two claims have been received.
A sum of Rs. 575 has been paid as
compensation in one case besides ex-
gratic payment of Rs, 200 and the
other is under enquiry.

Export of Elephants

935. Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleased to state:

(a) whether any Indian Elephants
were exported to foreign countries
during the last five years;

(b) if so, the number of Elephants
exported and the names of the foreign
countries;

(c) the total foreign exchange earn-
ed;

(d) whether there is any proposal
to export more Elephants during 1964-
65; and

(e) if so, the details thereof?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) and (c). A statement showing
the number of Elephants exported
during the years 1960-61 to 1064-65
(upto August, 1864) to different foreign
countries and their value is laid on
the Table of the House. [Placed in
Library, See No. LT-3545!64].

»

(8hri

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A pro-
posal to participate in the Swedish
Trade Fair to be held in Gotenburz
(Sweden) from Tth to 16th May, 1965,
has been recommended by the Ad-
hoc Exhibition. Advisory Committee
of Government. The proposal is
under consideration. It is, therefore,
too early at this stage to precisely
indicate the nature of exhibits to be
displayed in this Fair.

Mail Vans

937. Shrimati Ramdulari Sinba:
Will the Ministry of Railways be
pleased to state;

(a) whether any representation has
been made to attach mail van in the
middle or rear of trains to ensure the
safety of postal employees in case of
railway accidents; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of State in the Mimis-
try of Railways (Dr. Ram Subhag
Singh): (a) An official reference from
the P.&T. Board was received in 1962
requesting marshalling of mail vans
either in the centre or in the rear of

trains.

(b) Even before the receipt of this

reference the practice on the rail-
ways was to ensure, as far as feasible,
)

.
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within the limitations of train opera-
tion and also postal convenience for
the loading and unloading of mails, to
position mail vans at a convenient
point of the passenger-carrying trains,
Instructions have again been repeated
to the Railway Administrations for
marshalling mail vans running oh
passenger-carrying trains at as con-
venient a position as possible within
the various limiting factors nccessita-
ted by operational and other con-
siderations,

Trade with Irnq

J Shri Ram Harkh Yadav:
|\ Shri Baswant:

Will the Minister of Commerce be
pleased to state:

938.

(a) whether it is a fact that a trade
team recently visiteq Baghdad to dis-
cuss trade arrangements with Iraq;

(b) if go, the personnel oi the team;

(c) the salient features of the agree-
ment reached; and

(d) the items and volume of ex-
ports and imports involved and their
approximate value?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) The delegation consisted of a
representative each of the Ministry
-of Commerce and the Department of
Economic Affairs and two officers of
our Embassy in Iraq;

(Shri

(c) Under the Protocol signed in
Baghdad on the 22nd Novembar, 1964,
the validity of the Indo-Iraci Trade
Agreement (which was due to lapse
by 3rd July, 1965) has been extended
upto 30th September 1966. The two
countries have also agreed to co-
-operate to the utmost possible extent
in technical flelds, to their mutual
advantage and for the purpose of eco-
nomic development including the es-
tablishment of joint ventures and ex-
pansion of trade,

(d) During the next two years
Irdia will be importing dates from
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Iraq while exporting tea, jute goods,
textiles, engineering and chemical
products. A statement showing the
trade with Iraq is laid on the Table
of the House. [Placed in Library.
See No. LT-3546/64].

Gaya-Mughal S8arai Passenger Train
Accident

(Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
939,4 Shri Ba] Krishna Singh:
| Shri Yamuna Prasad
L Mandal:

Will the Minister " of Railways be
pleased to state:

(a) whether it is a fact that there
was a serious accident when 2 bogies
of 849 UP Gaya-Mughal Sarai Passen-
ger train went off the rails on the
20th November, 1064, 22 miles from
Varanasi;

(b) if so, the details of the accident
and the causes thereof; and

(c) whether there

casualty?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Two bogies of 349 Up Gaya-
Mughalsarai Passenger train derailed
between Saidraja and Chandrauli
Majhwar stations on 20-11-1964, but
the accident was not serious.

(b) At about 12.35 hours on 20-11-
1964, while 439 Up Gaya-Mughalsarai
Passenger train was proceeding in the
block section, Saidraja-Chandrauli
Majhwar, two bogies—4th and 35th
from the train engine—derailed,
blocking the Up main line. The
accident was due to failure of perma-
nent way,

(¢) No,

Pelletisation Plant in Goa
940, Shri Ram Harkh Yadav: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether pelletisation plant is
going to be set up in Goa for convert-
ing iron ore fines into pellets;

was any
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(b) if so, when it is expected to go
into production; and

(c) the annua] production capacity
of the plant?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir,

(b) By June 1965.

(¢) 500,000 tons
.annum,

of pellets per

Iron Ore Plant in Goa

941, Shrl Ram Harkh Yadav: Will
‘the Minister of Steel and Mines be
be pleased to state:

(a) whether the Goa Iron Ore Plant
has been commissioned;

(b) if so, the workable capacity of
the plant;

(c) whether the iron ore deposits
near Goa have been surveyed and if
80, the annual estimated output there-
of; and

(d) the approximate outlay of the
plant?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The capacity of the plant is
reported to be for produciion of about
3,00,000 tons of iron ore per annum
with one shift per day or about 5,00,000
‘tons per annum by two shifts per day.

(¢) The Geological Survey of India
has been carrying out detailed investi-
gation of the iron ore deposits in Goa

since 1962. The investigation is still
continuing. The Indian Bureau of
Mines has, however, estimated the

reserves of iron ore in Goa might be
of the order of 525 million tonnes. The
production of iron ore from Goa was
as follows:

(In million tonnes)

Mineral 1961 1962 1963 1964
(January—

September)

Ironore  6:40 6°13 547 398

(d) The outlay is reported to be
about Rs, 2 crores.

Vegetable Merchants’ Association,
Bhopal
942, Shri Vidya Charan Shukia:
Will the Minister of Railways be
pleased to state:

(a) whether Government have re-
ceived complaints from the Fruit and
Vegetable Merchants’ Association,
Bhopal regarding the alleged harass-
ment by Railway Officials; and

(b) if so, the action taken to re-
dress the grievance of the Associa-
tion?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No complaint has been
received by Government. However,
a news item appeared in the M.P.
Chronicle on 4th October, 1864 re-
garding delay in delivery of veget-
able and fruit parcels and harass-
ment to the merchants at Bhopal,

(b) Some adjustments in the duty
rosters of the parcel office staff at
Bhopal have been made by the Rail-
way, to eliminate any unnecessary
delay in delivery of perishables,

Recommendation of Pay Commission

f Shri R. G. Dubey:
\ Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether an agreement on seve-
ral points has been reached between
the Railway Board and the All India
Railway’s Federation following a
discussion on the anomalies in the
implementation of the Pay Commis-
sion;

(b) if so, the nature of agreement;
and

(c) the extent to which it
benefit the Railway emplovees?

The Minister of State in the Minis-
try of Railways (Dr. Ram Bubhag
Singh): (a) Yes. .

943.

will
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(b) A statement is laid on the
Table of the Sabha. [Ploced in Lib-
rary. See No. LT-3547/64].

(c) In the absence of detailed in-
formation regarding the number of
persons affected by each decision etc,,
the financial effect of the benefits con-
ceded cannot be worked out either
readily or precisely.

Coal Washeries

Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:

944.

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that some
private firms have been issued licences
to manufacture coal washeries;

(b) if so, names of the firms along
with the names of their foreign col-
laborations, if any;

(c) whether any of them have
started production; and

(d) if so, the total production at
present in each plant?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Four firms have been granted licences
for manufacture of coal washeries with
foreign collaboration.

Name of firm Name of foreign

collaborators

(2 M/[s. MCNally  M/s. McNally

ird Engineering Pittsburgh ~ Corpo-
Company L., ration, U.S.A.
Calcutta.
(2) M/s. Britannia  M/s. Simon Carves
Engineering Ltd., UK.
Luid., Calcutta.y
(3) M/s. Tata Robins M/s. Hewitt Robing
Fraser Ltd., Incorporated, U.S.A
Jamshedpur. and Fraser  and
Chalmers _ Engin-
ecring  Works of
EC., U. K.

(4) M/s. Argent En- M/s. Roberts &
gineers Ltd., Schaefer Company,
. Calcutta. U.S.A.

(c) No, Sir,
(d) Does not arise.
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Export of Four Wheeler Wagons

Shri Subodh Hansda:
Shri S, C. Samanta:
* 7 Shri M. L. Dwivedi:
| Shrimati Savitri Nigam.
Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
for export of four wheeler wagons;

(b) whether any market has been
surveyed for this purpose; and

(c) if so, the results thereof?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) to (c¢). The potential
markets for Indian wagons are the
developing countries of South-East
and West Asia and Africa, There
may also perhaps be some scope for
export of wagons to countries in
Eastern Europe. Official delegations
visiting some of the countries
in South-East and West Asia
have gained the impression that
there wag an appreciable goodwill for
India in countries abroad, znd provid-
ed that delivery, prices etc. were
competitive, there may be a possi-
bility of foreign markets being deve-
loped for Indian wagons and other
Railway equipment.

India now has a well developed
wagon building industry, producing
both bogie and four-wheeler types.
Foreign tender enquiries, ags and when
received from Indian Missions abroad,
have been processed to the wagon
builders in India, from time to time,
and some of the firms have, in the
past, also submitted quotations
against these enquiries. However, it
has, not yet been possible to secure
any export order for wagons.

Efforts to promote the uvxport of
freight wagons are being contihued.

Manufacture of Tr istor Radio

 Shri Subodh Hansda:
018 J Shri S. C. Samanta:
* ) Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Wil] the Minister of Industry and
Supply be pleased to state:

(a) whether any firm hag been

945,
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€iven licence to manufacture tran-
sistor radios;
(b) if so, the number of such

firms which are engageq in manufac-
ture of such radios;

(c) whether these are assembling
firms or manufacturing the entire
sets;

(d) whether these firms are having
any foreign collaborations; and

(e) it so, the names of those col-
laborators?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The exist-
ing manufacturers of radio receivers
are permitted to manufacture tran-
sistor radios within their overall
capacity. No separate licences, as
such, have been given for the manu-
4acture of transistor radios,

(b) The total number of units
manufacturing transistor radios is 19.

(c) These units are manufacturing
transistor radios partly by producing
some of the components themselves
andlor obtaining some of the compo-
nents from other manufacturers with-
in the country and partly by imports.

(d) Eight of these firms are having
4oreign collaboration,

(e)

Indinr; i’irm
1

Foreign Collaborator

Foreign Collaborator

Indian Firm

6. M/s. National Ekco M/s. E.K. Kole & Co
Radio & Engg. Ltd., UK.

Ltd., Bombay.,
7. M/s.Indian Plastics M/s, Hayakawa,
td., Bombay. japm.

8. M/s. Radio & Elec- M/s. Toshiba of
trical Mfg. Co. Japan.
Ltd., Bangalore.

Soft Coke Board

947. Shri Yashpal Singh: Will the
Ministet of Steel an@ Mines be pleas-
ed to state;

(a) whether the Soft Coke Produ-
sers’ Collieries Association have de-
manded the appointmeént of a Soff
Coke Board for pushing up its use;
and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The Government of India do
not consider it neécessary {o set up
any official organisation for thig pur:
pose. 'The Association has been ad-
vised to carry on active propaganda
as producers and sellers of soft coke.
Government have also written to the
State Governmentg emphasising the
need for popularising the use of soft
coke in rural areas, and to grant per-

1. Mys. Phillips India  M/s. N. V. Phillips
Lid., Cafcutta. of Holland.

2. Mfs. GEC.
India Li
Calcutta.

1. M/s. Gramophone M's. EM.I., UK.
" Co., Calcutta.

tgf Mis. GEC. of UK.

4. Ms. Mulchandani
Elec. & Rmdio |

India Ltd., Mijs.  Rank-Bash-
Bombay. L Murphy, U.K.
5. Mys. M.R. Indus-

tries Ltd., Bom-

bay. )

1722 (Ai) LSD—S3.

! on a liberal scale for the
opening of soft coke depots and dumps
in the States,

Export of Hamdicrafts

f Shri Vishram Prasad:
* 9\ Shri Bagri:

Will the Minister of Commerce be
pleased to state:

948,

(a) whether it is a fact that the
Export Advisory Committee fdr
handicrafts approved an target
of Rs. 41 crores a yéar to be achlev-
ed by 1970-71; and "
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(b) if so, the phased programme of
the scheme?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir,

(b) It is not possible to work out
a phased programme of the scheme
excepting indicate item-wise the flve
year targets,

(Shri

Rallway Hospitals

949 J Shri Vishram Prasad:
'\ Shri Bagri:

Will the Minister of Rallways be
pleased to state:

(a) the cost of medicineg and spe-
cialised treatment provided by the
Railway hospitals separately on each
Zonal railway during the previous
year to:

(i) Officers;
(ii) Clasg III staff;
(iji) Class IV staff?
The Minister of State in the Minis-
of Railways (Dr. Ram Subhag
8ingh): (a) The cost of medicines

and specialised treatment provided by
the railway hospitals is shown below

DECEMBER 4, 1964

by each Zonal Railway during the
year 1863-64:

Name of the Railway Amount

Rs,

Central 27,86,722
Eastern 18,92,109
Northern 38.46,443
North Eastern 9,94,000
Northeast Frontier 9,04,945
Southern ., . 18,89,000
South-Eastern 15,37,400
Western . . 26,83,000

No separate account for the above
mentioned cost in respect ¢f (i) offi-

«
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cers (ii) Class III staff and (iii) Class
IV staff is maintained on the Rail-
ways.

Accommodation for Railway Staff in
Delhi

J Shri Vishram Prasad:
950. {_ shri Bagri:

Will the Minister of Railways be
pleased to state:

(a) the percentage of (i) Officers,
(ii) Class III and (iii) Class IV staff
provided with accommodation by the
Northern Railway in Delhi area; and

(b) the steps Government propose
to take to improve the disparity, if
any?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh):

(a) (1) Officers 766
(i) Class 111 Staff :

Essential . 84°5%

Non-Essential 11-23%,
(##5) Class IV Staff:

Essential 96-37%

Non-Essential . 2373%

(b) Depending on availability of
funds more quarters are provided
from year to year,

Northern India Regional Export
Advisory Committee

951 Shri P. C, Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether the Northern India
Regional Export Advisory Committee
met in New Delhi in October this
year; and

(b) if so, the schemes chalked out
at the meeting for promotion of ex-
ports?

The Minister of .Commerce
Manubhai Shah): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3548/64].

(Shri
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Zinc Plant Project at Udaipar

952, Shri N, R. Laskar; Will the
Minister of Steel and Mines be pleas-
ed to refer to the reply given to Un-
starred Question No, 881 on the 18th
September, 1964 and state:

(a) whether Government have con-
sidered the feasibility of taking over
the Zinc Plant project at Udaipur to
the Public Sector; and

(b) if so, the main
for taking it over?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The matter is under consideration of
the Government,

e € e g
953. St TAX TWTHT : FT FYN

AT G AT g TR Y FIA A
f&

(%) 71 wTHIT BT AW Y F

g T Ak ¢ fr el W g &
TN T ar o2 E ;R

(@) afz &, @t t@ svaw &

HTHIT A w07 F2W GETAT R 7

FOT A A FAvey W awwif
(st faoqdex fawt)!: (%) oY, o
(=) e & & 3zar

consideration

Export of Tea to Japan

( Shri Daljit Singh:
) Shri Subodh Hansda:
) Shrimati Renuka Barkataki:
Shri D. C, Sharma:

Wil] the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No, 710 on the
29th February, 1964 and state the
effect of the promotional efforts made
towards the (i) export and (ii) ser-
vice of Indian tea at the 1964 Olym-
pic Games in Tokyo?

" The Deputy Minister in the Minis-
try of, Commerce (Shri S, V. Rama-

954

swamy): The image of Indian Tea
was projected successfully before the
large number of people who had
assembled in Tokyo for the Qlympics
as well as local people, Indian tea
also received wide publicity in the
Press. R

At the Invitation of the Tea Board,
Mr. K, Iwakura, Chairman, All Japan
Black Tea Association and also the
President of a leading tea firm in
Japan, visited India recently. The
Tea Board and leading tea cxporters
held discussions with him. It is ex-
pected that hig visit would lead to a
sizeable increase in the export of
Indian tea to Japan.

Industrial Units in Punjab

955 Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) The number of new Industrial
units established in Punjab during
the Third Plan period so far; and

(b) The number of Industrial Units
proposed to be established during the
remaining period?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) About 40
new industrial units in the large scale
sector have so far been established
in Punjab State in the Third Plan
period, Since the establishment of
new units in the Small Scale Sector
is not licensed, it is not possible to
make an assessment of aew develop-
ments in this sector.

(b) Any assessment of the number
of new Industrial Units likely to be
set up during the remaining period is
not possible at this stage

Amenities to Tourists at Nangal Dam

956. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
largest number of tourists visit
Nangal and Bhakra Damg in Punjate

.

.
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which are served by Northern Rail-
way;

(b) whether in spite of rush of
tourists no amenities have been pro-
vided to the passengers and tourists
at Nangal Dam -Railway Station
where tourists cook theit food on thc
Platform; ang

(c) if so, the steps proposed to pro-
vide amenities at Nangal Dam?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes,

(b) No. The following amenities
exist at present:

(i) A, high level platform,

(ii) One waiting room (General)
for 1st and 2nd Class passen-
gers and one combined wait-
ing room for ladies.

(iii) One III class waiting hall,

(iv) Adequate drinking
arrangements.

water

(v) Electric lighting.
(vi) A tea stall
(vii) Benches on platform.
(viii) Latrines,

The Railways do not provide facili-
ties for cooking of meals.

(c) It is proposed to provide the
following additional amenities:

(i) A passenger shed on the plat-
form.

(i1) An additional passenger plat-
form,

(iii) A double bed wvetiring room
and one dormitory with 8
beds.

(iv) Extension of the existing IlI
class waliting hall.

(v) Flush system latrines in 1st
and 2nd class waiting rooms.

(vl) Sanitised latrines,
and bathing facilities.

urinals
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Bailadilla Iron Ore Preject

957. Shri Vidya Charan Shukia:
will the Minister of Steel and Mines
be pleased to state:

(a) whether the construction work
in Bailadilla Iron Ore Project and the
other connected railway and port pro-
jects is going according to the sche-
dule; and

(b) if not, the specific reasons there-
for?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Does not arise.

Railway Intermediate College

958. Shri 8. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in the
Railway Intermediate Colleges some
members of the teaching staff get the
concession of vacation duty passcs
(during Dussehra and summer vaca-
tions) in addition to the Privilege
passes and P.T.Os, admissible to them
under the Pass Rules, while others
do not get this concession; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). In December,
1956 instructions were issued to the
railways concerned that vacation
passes should be issued, as a personal
privilege, only to the personnel al-
ready enjoying thig benefit and that
such passes should not be issued to
future entrants.

Mining Engineers

[ Shri Rameshwar Tantia:
959.{ Shri Kajtolkar:
Shri Oea:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government have set
up a Board to go into the lack pl emp-
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loyment opportunities for engineers
passing out of mining institutes every
year;

(b) if so, the composition and the
terms of reference of the Board; and

(c) when the Board is likely to

submit its report?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) A Joint
Board on Mining Engineering Educa-
tion and Training has been set up.
Though the Board's main function is
to go into the general question of
mining engineering education and
training, it has taken up consid

of literature in Gujarati, English,
Urdu, and Hindi which is in great
demand in Aden?

The Minister of Commerce (Shri
Manubhai Shah: The trade has been
informed of the Yemand in Aden for
literature in" Gujarati, English, Urdu
and Hindi through the Indian Trade
Journal and Commercial Information
Circular issued by the Ministry of
Commerce. Facilities for importing
paper and other raw materials for
production of books against their ex-
port are also provided.

tion of the problem arising from lack
of opportunities for mining engineers.

(b) A statement giving the compo-
sition and functions of the Joint
Board on Mining Engineering Educa-
tion and Training is placed in the
Library. [See No. LT-3549/64].

(c) The Board is meeting shortly to
consider the various aspects of this
problem and it is expected to submit
its report on the subject soon.

Price of Pepper

J 8hri Warijor:
960. 4 shri Daji:

Will the Minister of Cammerce be
pleased to state:

(a) whether a forward market had
started operation in black pepper,
under the auspices of the Alleppey
Oil Millers and Merchants Associa-
tion; and

(b) it so,
prices?

its reaction on pepper

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir; not yet.

(b) Does not arise.

Export of Books to Aden

962. Maharajkumar Vijaya Anamda:
Will the Minister of €Commerce be
pleased to state the steps which have
beeg taken to accelerate the export

M facture of Hand-guided Power
Tillers

$63. Maharajkumar Vijaya Ananda:
Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question Naq.
409 on the 25th September, 1964 and
state:

(a) whether the scheme to set up
a factory in Madras for the manufac-
ture of hand-guided power tillers in
collaboration with a Japanese ﬁrm
has been finalised:

(b) if 3o, the details thereof; and

(c) the extant to which technical
and financial assistance in the ven-
ture is involved?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). All
the schemes received for the manu-
facture of power-tillers are still under
consideration.

Trade with Polsnd

964 Shri P. C. Borooah: Will the
Minister of Commer¢e be plessed' to
state:

(a) whether it is a fact that India’s
trade balance with Poland 1963-64 was
converted into a deficit from a surplys
of about 3.83 crores during 1962-63
and

(b) if so, the reasons therefor? .
.
v
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The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. Ex-

ports fell from Rs, 11.55 crores in
1962-63 to Rs. 9.6 crores in 1963-64;
- and imports rose from Rs. 8.13 crores
to Rs. 10.86 crores in the same period.

(b) The physical imports also in-
- clude machinery, etc. imported under
the long term credit offered by the
Polish Government. Export of raw
hides and skins, coffee, and jute goods,
etc., declined in 1963-64 over 1962-63.

Sandal Wood Oil

965. Shri Brijraj Singh-Kotah: Will
the Minister of Industry and Supply
.. be pleased to state:

(a) whether it has been brought to

‘ the notice of Government that un-

‘" healthy  competition between the

Mysore Government and the proprie-

, tors of private sandal wood factories,

. has led to abnormally high rates for

. sandal wood oil, thereby threatening

the existence of the famous Kanauj
perfume factories; and

(b) if so, the steps proposed to be
taken to set the matter right?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.

Derailment at Sahebpur-Kamal
Station

( Shri Vishram Prasad:
966. { Shri Ram Sewak Yadav:
{_ Shri Bade:

Will the Minister of Railways be
- pleased to state:

(a) whether it is a fact that the
Allahabad-Jogbani passenger train de-
railed on the 14th October, 1864 at
Sahebpur-Kamal station on the Kati-

~har-Barauni section of the North-
Eastern Railway; and

. (b) if so, the number of casualties,
]
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the loss of lives and Government
property?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) It was 35 Up Jogbani-Barauni Jn.
Passenger train and not Allahaba-
Jogbani Passenger train which derail-
ed at Sahebpur Kamal station on
14-10-64.

(b) Nobody was killed or
as a result of this accident,

injured

The approximate cost of damage to
railway property was Rs. 750.

Channel of Local Roro Irrigation
Scheme

967. Shri H. C. Soy: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact' that near
Pandra-Sali station on Raj Kharswan-
Gug line. S.E. Railway, the Govern-
ment of Bihar (Irrigation Department)
have placeq funds with the Railway
to construct a passage to the main
channel of the local Roro Irrigation
Scheme for more than g year ago, but
no action is being taken by the Rail-
way; and

(b) if so, the steps being taken to
expedite the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). No, Sir. The matter is
still under consideration of the State
Government.

Import of Polythylene

9gg. J Shri Ulkey:
"\ Shri Vidya Charan Shukla:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that import
licences for low density polythylene
are not given to actual users;

(b) whether it is also a fact that
factories producing low density poly-
thylene in India are unable to meet
the demand in full; '
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(c) if so, whether Government pro-
pose to give licences for importing
this raw material from abroad to the
actual users; and

(d) whether it is a fact that the
State Trading Corporation is import-
ing the same and distributing it
through the Indian manufacturers
who have expressed their inability to
supply the same to the new customers
and if so, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) The low den-
sity polythylene is available freely
from indigenous sources and its im-
port is not allowed.

(b) to (d). There was decline in
the production of polythylene in Sep-
tember, 1963 due to shortage of al-
cohol and a small quantity of poly-
thylene was imported through the
State Trading Corporation to meet the
requirements of the processing indus-
try. The production of low density
polythylene in the country has again
improved since August 1964 and it has
become possible to meet fully the re-
juirements of the processing industry
as also to supply it to new customers.
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Production and Export of Coffee

f Shri P. R. Chakraverti:

970. 3 Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether the 1963-64 season crop
of Coffee has been the highest on re-
cord, if so, level rached; and how the
next year’s crop estimates based on
the current weather reports are ex-
pected to compare with it; and

(b) whether an increased allotment
in coffee exports has been secured
under the international coffee agree-
ment in view of the record crops, and
if so, to what extent?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir. The receipts
into the Pool of the 1963-64 crop upto
31-10-1964 amounted to 68,620 tonnes.
The 1964-65 season's crop based on
the current weather reports is esfi-
mated at 60,000 tonnes. *

(b) No, Sir. The basic export quota
for India under the Internatignal
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Coffee Agreement, 1962, ramains at
21,600 tonnes. Every effort is being
made to get an increase in this basic
erport quota.

Development Councils

971. Shri Yashpal Singh: Wil| the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact thay Deve-
lopment Councils for certain indus-
tries have degenerated into mere
Grievance Committees rather than
serving as a mechanism for drawing
up programmes of development for
them; and

(b) if so, whether their composition
and working would be re-organised?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendry Misra): (a) No, Sir. The
attention of the Honourable Member
may be invited to the Annual Reports
of these Development Councils, deal-
ing with the work done by them,
which are being regularly placed be-
fore the Parliament.

(b) Does not arise. However, as a
result of a review undertaken re-
cently, it has been decideq to abolish
five Development Councils and re-
place some of them with Panels with
a smaller membership.

Manufacture of Salt at 8ambhar

972. Maharajkumar Vijaya Ananda:
Wil] the Minister of Indastry and
Supply be pleased to state:

(8) whether the scheme to purchase
machinery for manufacturing plain
and mineralised salt licks for cattle
at Sambhar has been finalised.

(b) if so, the total outlay involved
in the purchase of these machineries:
and

(¢) the quantum of production on
these machineries during the last six
months?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

. (b) and (c). Do not arise.
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Substitution of Non-ferrous Scarce
Materials

973. Shri J. B. S. Bist: Will the
Minister of Steel and Mines he pleased
to state:

(a)  whether Government have
taken any steps for the substitutio:
of scarce material like copper, zinc
and lead by aluminium and other in-
digenous substitutes: and

(b) if so. the success achicved
the matter?

The Minister of Steel and Minex
(Shri Sanjiva Reddy): (a) Yes. Sir

(b) The following are the main
items where it has been possible to
replace imported copper and other
non-ferrous virgin metals with indi-
genous aluminjum:

Electrical Conductors and Cables.
Electrical equipment and fittings,
Utensils and Domestic Hardware.

Black-marketing in Cycle Tyres

Shri P. G. Sen:
974, Shri Ram Sewak:
Shri P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

(a) the number of cycle-tyre deai-
ers procceded against for black-mar-
keting in cycle-tyres throughout the
country in pursuance of the assurance
given by the Minister in reply to Un-
starred Question No. 899 on the 18th
September. 1964; and

(b) whether the mere withdrawal of
quotas has proved too ineffective a
deterrent as penalty for such black-
marketing, particularly in Assam, if
so, what further steps are contemplat-
ed to prevent this practice?

The Deputy Minister in the Miniy-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) On investi-
gation of specific complaints of over-
charging on cycle tyres and tubes, two
cycle tyre companies have suspended
quotas to three dealers.



3351 Written Answers AGRAHAYANA 13, 1886 (SAKA) Written Answers 335,

(b) No,- Sir. The bong fide consu-
mers have now been getting their
genuine requirements of cycle tyres
and tubes at the companies’ recom-
mended retail list prices, in increasing
numbers, throughout the country.
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Coal Mining Machinery Project

976. Shri Oza: Will the Minister of

Industry and Supply be pleased to
state:

(a) whether Government propose to
set up a Corporation in the public
sector for running coal mining machi-
nery project ang public sector coal
washeries; and

(b)if so, the main features thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) There is no
such proposal, yet. :

(b) Does not arise.

Ferry Service Over River Ganga

971. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to state:

(a) the reasong for not taking over
the Dhulian-Khejuriaghat ferry ser-
vice over the River Ganga by Gov-
ernment as a rail-cum-ferry service
till the Farakka Bridge is completed;

(b) whether the inconveniences
suffered by the transporters have been
brought to the motice of the Govern-
ment; and

(c) why this strategic ferry gervice
is auctioned to private parties?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) No proposal for taking
over the Dhulian-Khejuriaghat ferry
service has been received.

(b) No. A ferry service betwcen
Farakka and Khejuriaghat which is
available for booking of passengers.
luggage, parcels and goods traffic to
and from N.F. Railway is operated
by the Eastern Railway.

(c) The Dhulian-Khejuriaghat ferry
service is auctioned by the Govern-
ment of West Benga]l and as such this
Ministry have no comments to offer. s

L]
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Fraud on N.E. Railway

978. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state the total number of frauds
detected by the (i) Inspectors of
Coaching Goods, (ii) Inspectors of
Station Accounts and (iii) Inspectors
of Stores Accounts on the North East-
ern Railway from 1st January, 1962
to 31st October, 1964?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): Only one fraud in goods ac-
counts of a station was detected by
the Area Travelling Inspector of Ac-
counts. No fraud was detected by In-
spector of Stores Accounts, or any
other Inspector of Coaching or goods.

T.T.Es. on the N.E. Railway

979. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state:

(a) the number of additional
Travelling Ticket Examiners appoint-
ed during 1962-63 and 1963-64 by the
North-Eastern Railway; and

(b) the sum of money actually col-
lected by those Travelling Ticket Ex-
aminers during the same period as
penalty from the passengers who were
travelling without tickets?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

Singh):
(a) 1962-63 ...... Nil
1963-64 ...... 14
(b) 1962-63 ...... Nil
1963-64 ...... Rs. 3911.
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Industrial Cooperatives in Uttar
Pradesh

981. Shri Vishwa Nath Pandey: Will
the Minister of Industry ang Supply
be pleased to state:

(a) the number of Industrial Co-
operatives working in Uttar Pradesh
at present; and

(b) the nature of work done by
them?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) As on 30th
June, 1963 there were existing 4717
Industrial Cooperative Societies in
U.P.

(b) These societies are engaged in
the production, marketing etc. in res-
pect of following industries:

(1) Handloom
(2) Small Scale Industries
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(3) Industrial Estateg

(4) Handicrafts

(5) Sericulture

(6) Khadi and Village Industries.

Industrial Production

982 J/ Shri Surendra Pa] Singh:
"\ Shri Siddheshwar Prasad:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the rate of growth of
industrial  production in January-
June; 1964 declined as compared to
the rate of growth in 1963; and

(b) if so what ig the rate of decline;
and the causes thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The index of industrial pro-
duction for January-June, 1964 rose
by 6'8 per cent as compared with the
index for the corresponding period of
1963. The index for the year 1963
rose by 9.2 per cent as compared to
the index for the year 1962.

The reasons for the decline are:

(i) the rate of increase in indus-
tria] output is generally lower
in the first half of the year.
Production  pulls itself up
during the second half of the
year, partly because some of the
industries, like tea, included
in the Index are seasonal in
charater;

(ii) in some of the industries, like
woollen and worsted manufac-
ture, there was a tapering off
in the Defence demand, which
had experienced a spurt in
1963. In a few industries,
particularly aluminium manu-
facturing, 1963 witnessed a
substantial increase in produc-
tion due to the full materiali-
sation of new projects; and

(iii) shortage of foreign exchange
continues to be one of the
¢ major factors inhibiting the

rate of growth of industrial
production by optimal utilisa-
tion of existing capacity.

Deputy D.G.S. & D,

Shri P. R, Chakraverti:
Shri P, C. Borooah:
Shri S. M, Banerjee:
Shri Y, S. Chaudhary:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the inquiry into the
allegations against the Deputy Direc-
tor General of Supplies and Disposals,
Shri K C. Khosla, has been complet-
ed;

(b) if so, the findings of the in-
quiry; and

(c) the action taken in the light
thereof?

The Minister of Supply and Techni-
al Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): (a) Yes Sir.

(b) and (¢). The charge that the
officer was in possession of assets
which were disproportionate to this
known sources of income was proved
and he was dismissed from service
on the 9th September, 1964.

Railway Minister’s Rellef and
Welfare Fund

984. Shri Nambiar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government ‘'have
evolved any method for providing
grants to the deserving employees
from the Railway Minister’s Relief
and Welfare Fund; and

(b) if so, the details thereof?

The. Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Applications for
assistance from the Railway Minister's
Welfare and Relief Fund are consi~
dered by a Managing Committee
comprising of the following:

(1) Additional Member Staff, .as

ex-officio Chaivman,
Y
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(2) Director Finance, Director Es-

tablishment and Secretary
Railway Board.

(3) Joint Director Finance (Es-
tablishment) as ex-officio
Treasurer.

(4) Deputy Diretcor Establishment
(L) as ex-offiicio Secretary.

Grants are made by the Managing
Committee on the merits of each
case, ¢ &

Welding Steel

f Shri Ram Sewak:
\ Shkri P G. Sen:

Will the Minister of Steel
Mines be pleased to gtate:

(a) whether welding steel is being
manufactured in the country; and

(b) if so, the whole-sale and retail
rates at which it is released for sale?

985.

and

The Minister of Steel and Mines
(Shzl Sanjiva Reddy): (a) and (b).
1t ig presumed that the Hon'ble Mem-
bers are referring to Electrode
Quality billets, from which electrode
quality wire i3 drawn for use in are
welding electrodes. These billets are
being rolled in India, Electrode
quality steel is a decontrolled item,
and the price is now determined by
the Joint Plant Committee. The cur-
rent price of these billets is:

(1) With 0-3% maximum
Sulphur and Phos-
phorus each

~v

(#) With 0-039%, maxi-
mum Sulphur and
Phosphorus cach,
but on acceptance of
15% with 0°035%
maximum Sulphur
and Phosphorus.

Rs.775 per tonpe
F.0 Rail
head station.

Rs.750 Do.

(i) With 0-035°% maxi-
mum Sulphur and
Phosphorus each Rs. 725 Do.

There is no price determination by

the Joint Plant Committee beyond

the billet stage
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Baby Food Factory in U.P.
986. f Shri. Ram Sew:.xk:
\. Shri P. G. Sen:
Will the Minister of  Industry be
Supply be pleased to state:
(a) whether it is a fact that

Rs. 60,00,000 Baby Food Factory is
going to be set up in the Co-opera-
tive Sector in Uttar Pradesh; and

(b) whether Government contemp-
late to . participate in thig venture, if
%0, to what extent?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) An appli-
cation for the grant of an industrial

licence  under the Industries
(Development and Regulation) Act,
1951 for setting up a factory at

Chandausi in Moradabad District of
Uttar Pradesh for the manufacture of
Infant Milk Food hag been received
recently from Shri Mangla Prasad,
President, Pradeshik Cooperative
Dairy Federation Limited, Lucknow.
This application is under considera-
tion,

(b) No. Sir.

Paper Making ang Printing
Machinery

987, | Shri Ram Sewak:
" Shri P, G, Sen:

Will the Minister of Industry and
Supply be pleased to state:

(a) whethey it ig a fact that new
liceneg to ten firmg have been given
for production of paper making
machinery and printing machinery;
and

(b) what was the production in
1963?

The Deputy Minister in the Minis-
try of Industry and Supply Shri
Bibudhendra Miara): (a) Twenty two
licences for the manufacture of paper
and pulp machinery have been issued
so far. Of thesc twenly one werp is-
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sued in 1961 and carlier. One was
issued in 1962, In addition a letter of
intent for the grant of an inductrial
licence has been issued in June, 1964,

No licence under the Industries
(Development  and Regulation) Act,
1951, js necessary for manufacture of
printing machinery as this industry
is not covered by the Act. However,
Government have so far approved
fourtcen schemes for manufacture of
printing machinery,

(b) The indigenous production of
paper and pulp making machinery in
1963 was Rs. 134 lakhg worth and
that of printing machinery Rs 4.34
lakhs worth,

Industrial Estate in Delhi

( Shri Vishwa Nath Pandey:
988 { Shri Ram Harkh Yadav:
{_ Shri P, C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

ta) whether another  Industrial
Estate is proposed to be set up in
Delhi in the Co-operative Sector; and

(b) if so. where, and what type of
industries are proposed to be set up
iherein?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Land has been allotted to two Co-
operative Industrial Estates—one on
Mathura Road and the other on the
G.T. Road to Ambala, The coopera-
tives will develop the land and put
up the sheds foy their members. The
majority of the members of the Co-
operative Industrial Estate on the
Mathura Road are existing industrial
units now in non-conforming areas
who have to shift under the Delhi
Master Plan. There is no restriction
on the type of industries that may
be set up in these estates, except
that they should be small scale
inqustries.
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Umrer Colliery

- 992 Shri Balkrishna Washnik: Will
the Minister of Steel and Mines be
pleased to state:

L (@ whether the production in the
newly started Umrer Colliery has
‘been discontinued; and

(b) it so, the reasons therefor?
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The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) and (b).
The colliery has not yet started com-
mercial production. Hence the ques-
tion of discontinuing production does
not arise at this stage.

Umrer-Butibori Railway Line

993. Shri Balkrishna Wasnik: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
work relating to the construction of
Umrer-Butibori Railway line (S.E.
Railway) has been slowed down; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). According to the
Report of the Planning Group on
coal, the production Schedule from
Umrer coalfields has been revised
downwards significantly. In view of
this and also due to shortage of funds
construction of the line is being plan-
ned to match the progress of develop-
ment of the uoalfield. The line will
however, be completed by the time
the coalfield is developed,

Rail Link between Imphal ang Aijal

994 Shrimati Jyotsna Chanda: Will
the Minister of Rallways be pleased
to state:

(a) whether Government proposc
to explore the possibilities of estab-
lishing a rail link between Imphal in
Manipur and Aijal in Miyo district
via Silchar; and

(b)

it not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) The terrain is exceedingly diffi-
cult and a railway line in the arca
will have to traverse difficut¥ moun-
tain slopes and will be very much
restricted in its transport capacity
due to steep gradients and sharp
curves; also such a line will be \:ery
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costly both for construction and later
maintenance. Improvement of road
eervices in the area appears to be a
better proposition to meet the trans-
port needs,

Grey Iron Foundry

f Shri A, V Raghavan:
* 7 Shri Pottekkati:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government propose
to set up a grey iron foundry with
Czechoslovakian collaboration;

(b) if so, where the same will be
located; and

(¢) when the work will commence?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) At Jabalpur.

(c) A contract with the Czechs for
preparation of a detailed Project Re-
port and for technical assistance is
expeted to be concluded in the near
future. The time schedule for the
implementation of this project will
be available after the projct report has
been completed.

Export of Tapieca

f Shri A V. Raghavan:
996. °\ Shri Pottekkatt:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have de-
cided to di ti the bsidy
given to tapioca exporters;

(b) if so, the reasons therefor; and

(c) the quantity of tapioca export-
ed from Kerala during the last five
years?

The Minister of Commerce (Shri
Manubhal Shah): (a) No subsidy
has been given to tapioca exporters.

(b) Doeg not arise,

(c) Statistics of exports of tapioca
are not maintained on state-wise
basis. However, a statement show-
ing exports of tapioca and tapioca
products during last flve years is
attached. Laid on the Table of the
House. [Placed in the Library.
See No. LT-3551/64].
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Engineering Capacity

998, Shri Tan Singh: Wil]l the
Minister of Industry and Supply be
pleased to state:

(a) whether a substantial engi-
neering capacily in our country re-
mains unutilised for want of ade-
quate supply of alloy and special
steel; and
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(b) if so, the steps proposed to be
taken by Government to meet the
situation?

The Deputy Minister in the Mints-
iry of Industry and Supply (Shri
Blbudhendra Mista): .(a) There is
somie un-utilised capacity in a TFew
industries like textile mmachinery,
small tools, electrial industries and
some of the light engineering indus-
tries like razor blades, crown corks,
sanitary fittings, umbrella ribs and
fittings etc. The under-utilisation of
capacity cannot, however, be ascrib-
ed entirely to the inadequate supply
of alloy and special steél. This Is
only one of the several factors.
There are other factors also responsi-
ble for under-utilisation of capacity,
such as shortage of raw materials
like pig iron and hard coke, inade-
quate supply of imported compo-
nents, difficulties of power supply in
certain areas. etc. It can, however,
be said that the principal reason for
under-utilisation of capacity is the
shortage of foreign exchange for im-
port of components and raw
materials, including alloy and gpecial
steel.

(b) Government have been trying
to meet the maintenance requre-
ments of the engineering industries,
to the extent possible, within the
limiteq foreign exchange resources.
Certain industries which are of basc
importance to the economv have been
given preference over others in the
allocation of foreign exchange.
Simultaneously steps are being taken
to augment the indigenous supply of
raw materials like pig iron, hard
coke, alloy and special steel. etc. A
capacity of six lakh tonnes for the
manufacture of alloy and special
steel has been plannéd for being es-
tablished by 1985-68 against the esti-
mated demand of 4,81,000 tonnes.
Necessary steps are being taken to
bring into early production the
various units, both in the public and
private sectors, which have been
licenstd lor thé manufacture of alloy

. and specia) steels.
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Delegation from Kuwait

Shrimatj Renuka Barkataki:.
Shri Surendra Pal Singh:
* Y Shri Ram Harkh Yadav:
. wesw | Shri Baswant:
Will the Minister of Commerce be
pleaseq to state:

(a) whether g delegation from
Kuwalt is expected to visit India in
the near future to discuss matters
regarding the projects of economic
co-operation between Kuwait an@
India; and

(b) if so, the main projects expect-
ed to be reviewed during their visit
to India?

The Minister of Commerce (Shd
Manubhai Shah): (a) and (b), It
is expected that there will be an ex-
change of delegationg between India
and Kuwait to discuss a few projects
on economic cb-operation in  conti-
nuation of the talks already held; no
deMnite programme of visits has yer
beén fixed.

Weaver’s Service Cenfre in Assam

1000, Shrimati Renuka Barkataki:
Will the Minister of Commerce be
pleased to state:

(a) whether it ig a fact that the
All  India Handloom Board has
recommended the establishment of &
Weaver's Service Centre in Assam;
and

(b) if so, the action taken on the
recommendation?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Bama-
swamy) (a) Yes, Sir,

(b) Thig ig still under the const-
deratton of the Government of Indla.



3367 Written Answers AGRAHAYANA 13, 1886 (SAKA) Written Answers 3368

Transhipment Difficulties at Katihar
Junction

1001. Bhrimati Jyotsnma Chanda:
Will the Minister of Railways be
pleased to state:

(a) whether Government are
aware of the difficulties caused to the
passengers as a result of tranship-
ment from broad gauge to metre
gauge line and vice-versa at Katihar
Junction; ang

{b) if so, whether jt is proposed
to extend broad gauge line upto
Katihar Junction?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). With a view to remov-
ing the difficulties and inconvenience
to through passengers, as a result of
the B.G. and M.G. stations being
situated about half a mile apart, the
question of taking the B.G. line
right up to the MG Station was
examined in 1962. Such a connection
could only be provided by crossing
the M.G, lines and the heavy traffic
density on the M.G. line would not
permit a surface crossing, The alter-
native of a B.G, flyover crossing with
an overbridge over the M.G, line
was estimated tc cost about Rs. 57
lacs,

The number of through passengers
wag assessed as about 200 per day
onlyy, To spend such a large
amount only to remove some incon-
venience for thig relatively small
number of through passengers, was
considered unjustified and the propo-
sal wag not given effect to.

Should however conversion of the
Katihar-Barauni  section to B.G.
become necessary at a future date,
this connection will also come into
being. At present however, from
operational considerations, such a
conversion ig not justified,
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Forward Trading in Taramira Seed
and Oil

1003. Shri Y. S. Chaudhary: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that Gov-
ernment have banned the forward
trading in Taramira seed and oil; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Manuobhai Shah): (a) and (b). For-
ward trading has been banned in
Taramira seed but not in Teramira seed
oil to check the sharp rise in price as
also to illegal forward trading in gram
peas, etc, in the guise of Taramira
seed.

Recovery of Arrears of Royalty

1004¢. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to refer to the reply given to
Unstarred Question No. 1753 on the
3rd October, 1964 and state:

(a) whether it is a fact that the mine
owners of Orissa who filed review
petitions before the Central Govern-
ment under the Mineral Concession
Rules, 1960, against assessment of
royalty in violation of statute, were
required to deposit certain amount of
quarterly instalments, in terms of the
orders issued by the Central Govern-
ment in 1962;

(b) if so, the total amount which the
Orissa mine owners have so far depo-
sited with the Orissa State Govern-
ment;

(c¢) whether the revision petitions
filed in 1962 still remain undecided;
and

(d) if so, the action Government
propose to take in this matter?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) Yes, Sir.
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(b) As the royalty on minerals is
collected by the State Government,
the information asked for is not readily
available. It has been called for from
the Government of Orissa and will be
placed on the Table of the Lok Sabha
as soon as it is received.

(¢) and (d). The applications are
under consideration of the Govern-
ment. Special staff has been appoint-
ed to process pending review petitions
expeditiously,

Production Cost of Manganese

1005. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state the cost of produc-
tion per ton of manganese, iron and
chromite ores in mines now being
worked in public sectors and thosc
worked in private sectors, State-wise”

The Minisier of Steel and Mines
(Shri Sacjiva Reddy): The informa-
tion sought is in the nature of a trade
secret and no private mine-owner
would like to divulge it. In so far as
iron and manganese ores, which are
being worked at present on a com-
mercial scale in the public sector, are
concerned, it is not considered desir-
able in the public interest to disclose
the cost of production.

Requirement of Iron Ore in Rourkela

1006. Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

. (a) the total requirement of iron
ore in Rourkela Steel Plant per year;

(b) whether the Barsua Iron Ore
mines under the Hindustan Steel Ltd.
is in a position to supply the requisite
quantity of iron ore to the Rourkela
Plant; and

(¢) if not, where from the rest of
the supply comes?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c), The
annual requirement of iron ore for the
Rourkela Steel Plant is 1.5 milllon
tonnes. Barsua Iron Ore Mines can
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supply this quantity. As the Barsua
iron ore contains a lower percentage
of iron and higher percentage of fines,
higher grade iron ore to the extent
of 30 per cent is being purchased
through the State Trading Corporation
1o obtain better economics of produc-
tion. After the Beneficiation Plant is
installed at Barsua and the Sintering
Plant goes into operation, it is expected
that the Barsua Iron Ore Mines would
be in a position to meet the require-
ments of the Steel Plant.

Train-Lorry Collision on Western
Railway

1007. Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a full
loaded motor lorry dashed against the
train between Parantij and Sonasan on
the Western Railway at level crossing
on 22nd September, 1964;

(b) whether the causes of this acci-
dent have been investigated; and

(c) the steps Government propose
to take to prevent recurrence of such
accidents?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident occurred on 27th
September, 1964 and not on 22nd Sep-
tember, 1964.

(b) Yes; the accident was caused
by the negligence of the motor truck
driver.

(c) Road users are being frequently
warned against hazards involved in
reckless and careless driving while
approaching Railway Level Crossings,
through various publicity media; and
implementation of recommendations
made by the Railway Accidents Com-
mittee, 1862 for prevention of such
accidents is being closely watched.

Loan to TELCO

1008. Shri H. C. Soy: Will the Minis-
ter of Industry and Supply be pleased
to state the amount of loans and finan-
cial guarantees accorded to TELCO,

Jamshedpur by Government and how
they have been utilised and how are
they being repaid?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra  Misra): Government
have not granted any loan or accorded
any financial guarantee to M]s. Tata
Engineering and ILocomotive Co,,
Jamshedpur.

Trade Agreement with Jordon

J Shrimati Renuka Barkataki:
\ Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

1009.

(a) whether India and Jordon have
recently signed a long term trade
agreement; and

(b) if so, the main provisions of the
agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
Protocol was signed at Amman
(Jordon) on 15th November, 1864
extending the validity of the current
Indo-Jordon Trade Agreement for a
period of three years ending 3lst
December, 1867.

2. The Protocol also provides that
(i) a Joint Committee of the two Gov-
ernments shall hold periodic meetings
each year to ensure fulfilment of the
provisions of the Agreement and the
Protocol and (ii) that the two Gov~ -
ernment shall cooperate to the utmost
extent in the technical fields and for
the purposes of economic development
including the establishment of joint
ventures and expansion of trade.

Tirur Over-Bridge

1010. Shri Koya: Will the Minister
of Railways be pleased to refer to the
reply given to Unstarred Question
No. 84 on the 11th February, 1964 and
state the progress made so far in taking
up the construction of the Railway
over-bridge at Tirur (Kerala)?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The work of construction of an over-
bridge at Tirur (Kerala) which was
programmed for execution during the
year 1964-65 has since been deferred
to 1965-66 as the Covernment of
Kerala has provided funds for this
work only during that year.

Electrification of Railway Lines in
Kerala

1011. Shri Koya: Will the Minister
of Railways be pleased to state:

(a) whether there is any proposal
to electrify any section of the railway
line in Kerala; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Holdings up of Trains

J Shri D, C. Sharma:
1012. 3 Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that train
services between Delhi and Meerut
were paralysed for five hours on the
17th November, 1964 as passengers
held up a train at Ghaziabad nnd at
the Hindon bridge;

(b) if so, the reasons for the same;
and

(c) the action taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). To clear the
heavy rush of traffic on account of
Kartiki Mela at Garh Mukteswar, the
rake of 1 GND Ghaziabad-New Delhi
shuttle which lies over at Ghaziabad
from 18.25 to 8,35 hours next day, was
utiliged during the night of 16th|17th
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November, 1964 to run a mela special.
It was expected that the rake would
return to Ghaziabad in time to start
1 GND shuttle at 8.35 hours but due
to certain unavoidable circumstances,
the rake arrived there at 858 hours
on 17th November, 1964 i.e. 23 minutes
later than the scheduled departure of
1 GND shuttle. In the meantime, 2 NM
Meerut City-New Delhi shuttle, which
had arrived Ghaziabad, was started
right time at 0.54 hours from there
but its alarm chain apparatus was
pulled repeatedly by the passengers
normally utilising 1 GND shuttle for
coming into Delhi|New Delhi annoyed
apparently on account of late start to
the Ghaziabad-New Delhi shuttle. The
public also interfered with the run-
ning of trains in the down direction
with the result that the movement of
trains between Sahibabad and Ghazia-
bad was held up upto 14.10 hours.
Consequently fourteen passenger
carrying trains suffered detention
ranging between one and half hour
and 6 hours and 14 minutes, apart
from regulation of some goods trains.

(c) Instructions already exist and
have again been repeated that the
punctuality of suburban trains is not
allowed to be affected by other trains
and is kept at as high a level as
possible.

Export to Australia

1013. Shrimati Renuka Barkataki:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Australian importers have expressed
dissatisfaction with the quality of the
products of Indian handicrafts import-
ed by them; and

(b) if so, the steps Government pro-
pose to take to guarantee the quality
of our exports?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.
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Rajendra Pul on E. Railway

1014, Shrimati Ramdulari Sinha:
Will the Minister of Railways be
pleased to state:

(a) whother it is a fact that due to
erosion of the Ganges the safety of
Rajendra Pal (Bridge) on Eastern
Raijlway is in danger; and

(b) if so, the steps taken to ward
off such danger?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Remodelling of Stations in
Andhra Pradesh

1015. Shri E. Madhusudan Rao: Will
the Minister of Railways be pleased
to state:

(a) whether Government are con-
sidering any plan for the improve-
ment and remodelling of the Dornakal
and Mahbubabad stations in Andhra
Pradesh; and

(b) if so, the details thereof and
the estimated cost involved?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). No, there is no
proposal for remodelling or making
any improvements to the existing
station buildings either at Dornakal or
at Mahbubabad. However, a mall
work of improving the station circu-
lating area at Dornakal at a cost of
Rs. 10,000 has been approved by the
Railway Users Amenities Committee
for inclusion in the Works Programme
for 1965-66.

12.14 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STRIKE IN INDIAN TELEPHONE
INDUSTRIES, BANGALORE

Shri Yashpal Singh (Kairana): I
sall fhe atiention of the Minister of

to Matter of
Urgent Public Importance
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Communications to the following mat-
ter of urgent public importance and
I request that he may make a state-
ment thereon:

Reported strike in the Indian Tele-
phone lxgdustiies, Bangalore, involv-
ing 10,500 workers.

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): On 1st October,
1963, Indian Telephone Industries
Employees’ Union submitted a char-
ter of demands containing 13 de-
mands. Later, on the 29th February,
1964, they added two more demands
to the charter. The demands related
mainly to the revision of wage struc-
ture, grant of additional increments
to the staff based on the length of
service, grant of house rent, leave
concessions etc. The Board of Direc-
tors of the Indian Telephone Indus-
tries conceded certain demands and
rejected certain others and authoris-
ed the Managing Director to negotiate
with the Union. A statement indicat-
ing the present position regarding
each demand of the Union is placed
on the Table of the House. [Placed
in Library. See No. LT-3535/64].

The management held several meet-
ings with the representatives of the
Union where the demands were dis-
cussed and the Board's decisions were
made known to them. No settlement
could, however, be reached on all the
o utstanding demands.

The Mysore Government appoint-
ed a Conciliation Officer to settle the
dispute in consultation with the rep-
resentatives of the management and
the Union. The Conciliation Officer
agreed to restrct the conciliation pro-
ceedings to the following outstanding
demands: —

(1) Grant of advance
and

increments;

(2) Grant of house rent at 7} per
cent of the total salary. .

The management stated before the
Conciliation Officer that the estion
of revision of the wage structure

)
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would be taken up by the Wage
Board for Engineering Industries, the
setting up of which was under the
consideration of Government. They
pointed out that the acceptunce of the
first demand relating to grant of ad-
vance increments would prejudice the
decision of the Wage Board but they
offered, as an interim relief, to in-
crease incentive payment by Rs. 5|-
p.m., subject to the present level of
production being maintained, The
Union wanted the interim relief to
the extent of Rs. 20/- p.m. An offer
of Rs 5/-p.m. was repeated by the
management at the final conciliation
meeting held on the 26th November

but it was straightway rejected by
the Union.
After the failure of conciliation

proceedings, the Union in their meet-
ing held on the night of the 26th
November decided on a lighting token
strike on the 27th November to press
their demands. The one-day strike
took place on the 27th November and
the workers resumed the normal
working on the 28th and 208th Nov-
ember but after that date, they re-
sorted tp go-slow tactics in some of
the shops.

oY agaia fag : e qwe
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oF AT &7 TEF J 9T T FRY
F FIR T g e | e o
AT AN T T AR T AR AT
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ZATT AT 8, &9 & o g a1 2
‘w1 feedfafer sraers gad fear €0
st o gfaad gt & 0 § g
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fear s @ sOEY o 9w o
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Shri Hem Barua (Gauhati): I was
one of the experts who went through
the proceedings and found that he
was perfectly correct. He did not say
anything for him to be thrown out.

Mr. Speaker: My word is final,
not because it is always correct; be-
cause it is final, therefore it is cor-
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rect, 1 may make mistakes and I do
not claim infallibility. There is no
appeal and therefore, it has to be ac-
cepted.

Shri A. P. Jaln (Tumkur):
applying for revision.

He is

12.19 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NEYVELI LIGNITE
‘CORPORATION AND GOVERNMENT REVIEW
oN 1Ts WORKING

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): I beg to lay
on the Table a copy each of the fol-
lowing papers: —

(i) Annual Report of the Neyveli
Lignite Corporation Limited,
Neyveli, for the year 1963-64
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
Genera] thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) Review by Government on
the working of the above
Corporation. [Placed in Lib-
rary. See No. LT-3536/64].

NOTIFICATION UNDER WORKING JOUR-
NALISTS (CONDITIONS OF SERVICE) AND
MISCELLANROUS PROVISIONS AcT

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): I beg to lay on the
Table a copy of Notification No. S. O.
4020 dateq the 28rd November, 1964
granting interim relief to working
journalists under section 13A of the
Working Journalists (Conditions of
Service) and Miscellaneous Provi-
sions Act, 1955. ([Placed in Library.
See No. LT-3537/64].

RUBBER (THIRD AMENDMENT) Rum;
1964

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, on behalf of Shri S. V. Rama-
swamy, I beg to lay on the Table a

AGRAHAYANA 13, 1888 (SAK4)

Laid on the
Table
copy of the Rubber (Third Amend-
ment) Rules, 1964, published in No-
tification No. G.S.R. 1499 dated the
17th October, 1964, under sub-section
(3) of section 25 of the Rubber Act,
1947. [Placed in’ Library. See No. LT-

3538/64) .
LETTERs BETWEEN THE PRIME MINISTER
OF INDIA AND THE PREMIER OF CHINA

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Sir, I beg to lay on the Table
a copy each of the following papers: —

(i) Letter dated the 27th Nov-
ember, 1964, from the Prime
Minister of India to the Pre-
mier of the State Council of
the People’s Republic of
China.

(ii) Letter dated the 17th Octo-
ber, 1964, from the Premier
of the State Council of the
People’s Republic of China
to the Prime Minister of
India. [Placed in Library. See
No. LT-3539|64]
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ANNUAL REPORTS OF THE DEVELOPMENT

COUNCILS UNDER THE INDUSTRIES
(DEVELOPMENT AND REGULATION) AcT,
1951

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): Sir, on be-
half of Shri Bibudhendra Mishra.
I beg to lay on the Table a copy each
of the Annual Reports for the year
1963-64 of the following Development
Councils under sub-section (4) of
section 7 of the Industries (Develop-
ment and Regulation) Act, 1951:—

(iy Development Counci] for Au-
tomobiles, Automobile Anci-
llary Industries, Transport
Vehicle Industries.

(iiy Development Council for In-
ternal Cumbustion Eangines,
Power-driven Pumps, Air
Compressors and Blowers.

(iii) Development Council for Ma-
chine Tools. .
L]
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(iv) Development Council
Heavy Electrical

for
Industries.

(v) Development Council for Non-
‘Ferrous Metals and Alloys.

(vi) Development Council
Woollen Industry.

for

(vii) Development Council for Art
Silk Industry.

(viii) Development Council for Or-
ganic Chemical Industries.

(ix) Development Council for
Drugs and Pharmaceuticals.

(x) Development
Sugar.

Council for

(xi) Development Council for Ins-
truments, Bicycles and Sew-
ing Machines.

(xii) Development Counci] for
Leather and Leather Goods
Industries.

(xiii) Development Council for

Light Electrical Industries.

(xiv) Development Council for Food
Processing Industries.

(xv) Development Counci] for Glass
and Ceramics.

(xvi) Development Council for
Paper, Pulp and Allied In-
dustries.

(xvii) Development Council for In-
organic Chemical Industries.

(xviii) Development Council for Oils,
Paints, Soaps, Cosmetics and
Toiletries.

[Placed in Library.
3540/64].

See No. LT-

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
. Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of
* Procedure apd Conduct of Business

t
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in the Rajya Sabha, T am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 2nd December, 1964, agreed
without any amendment to the
Food Corporations Bill, 1964, which
was passed by the Lok Sabha at
its sitting held on the 25th Novem-
ber, 1964.”

12.23 hrs.
RELEASE OF MEMBER
Mr, Speaker: I have to inform the
House that I have received the fol-
lowing telegram, dated the 3rd De-
cember, 1964, from the Superinten-
dent, Centra] Jail, Coimbatore:—

“Shri S. Kandappan, Member,
Lok Sabha, released today.”

12:233 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, with your per-
mission, I rise to announce that Gov-
ernment Business in this House dur-
ing the week commencing 7th
December, 1964, will consist of: :

(1) Further consideration and
passing of the Indian Trade
Unions (Amendment) Bill,
1964, as passed by Rajya
Sabha,

(2) Discussion and voting on the
Supplementary Demands for

Grantg (Kerala) for 1964-65.

Discussion on the Resolution
given notice of by Shri Bade
and others seeking disap-
proval of the Essential Com-
modities (Amendment) Ordi-
nance,, 1964,

@3

~

(4) Consideration and passing of
the Essential Commodities

(Amendment) Bill, 1964.

(5) Discussion on the Reportg of
the University Grants Com-

mission for 1961-62 ond 1962-
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63 on a motion to be moved
by the Minister of Education.

(8) Consideration of a motion for
concurrence in the recom-
mendation of Rajya Sabha for
reference of the Banaras
Hindu University (Amend-
ment) Bill, 1964 to a Joint
Committee,

(7) Further discussion on the Re-
port of the Backward Classes
Commission (Vols, I—III) to-
gether with the memoran-
dum explaining the action
taken thereon.

8

~

Consideration of a motion for
reference of the Companies
(Second Amendment) Bill,
1964 to a Joint Commitice.

(9) Discussion on the Report of
the Commissioner for Sche-
duled Castes and Scheduled
Tribes for the year 1962-63
on a motion to be moved by
the Deputy Minister of
Social Security nn Thursday,
the 10th December, 1964,
after disposal of Questions.
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Shri Sivamurthi Swamy (Koppal):
During the last session also I raised
the question of the water disputes
and the report of the Gulati Commis-
sion in the matter. A number of
projects, mainly river valley projects,
are going to be taken up during the
Fourth Plan. Unless this dispute is
discussed here, with special reference
to the report of the Gulati Commis-
sion, I have no doubt that great in-
justice will be done to States like
Mysore, Madras and Maharashtra.

Shri Shivaji Rao 8, Deshmukh (Par-
bhani); May I say....

Mr. Speaker: He cannot introduce
himself in this manner, I will come
to him. Now, Shri Banerjee.

Shri S, M. Banerjee (Kanpur): My
first point is about the request of the
hon. Member, Dr, Lohia, for a discus-
sion of the subject, because itqis a
question of principle. [t should be

)
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accepted and taken up for discussion
next week, Secondly, there is the
‘discussion of the opinion of the Sup-
reme Court. I would again request
you, and through you the Minister, to
have a discussion on this subject be-
:cause opinion has been “Xpressed on
this question by everybody except
the House,

Mr. Speaker: When once a subject
has been referred to and brought to
the notice of the House, it nced not
be reinforced or re-affirmed. So,
what has been stated by others need
not be supported,

Shri S. M. Banerjee: I just wanted
to mention that we support that de-
mand, Thirdly, there is the ques-
tion of the Bill to give cffect to the
report of the Bonus Commission.
Yesterday, the hon, Labour Minister,
Shri Sanjivayya, stated in this Housc
that they are trying to bring it as
early as possible. The employers are
taking undue advantage of the delay.
So, 1 would request the hon, Minis-
‘ter of see that it is brought in with-
out delay, preferably next week;
some other Bills can wait, but not
this Bill.

Shri Hari Vishnu Kamath (Hosh-
angabad): Yesterday 1 was rather
perturbed to notice the Minister of
Parliamentary Affairs questioning, or
rather doubting, the necessity for a
constitutional quorum in the House
when I raised the point. I think it
was decided many many months ago
that the convention which was wrong-
ly adopted by the House was wholly
wrong and it was given the go-by.
If the Minister of Parliamentary
Affairs is really serious about this
matter, he should come forward with
a Bill to amend the Constitution. I
am sure, Sir, you will agree with me—
your predecessor, Shri Mavalan-
kar, the first Speaker of the House,
did and he advised Government to

" bring forward a Bill—that if he is
really serious about the matter, in-
stead of questioning our right to
raise the guestion of quorum, which

1s a oonstitutienal obligation, and not
r
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a matter of convention, let him, let
the Government come forwarq with
a Bill to amend the Constitution they
cannot have it both ways: they can-
not eat the cake and have it too. Let
1t be decide once and for all.

Shri Khaditkar (Khed): May I sub-
mit that I have given notice of a
motion, which has been admitted by
the Sub-Committee, regarding the
language of law that will come into
force after the 26th January, If
sufficient thought is not given to that
matter and the House is not given an
opportunity to discuss it, it will result
In legal anarchy and chaotic condi-
tion in this country. The basis of
our law is the basis of our unity and
hence the urgency of the matter. 1
would request the hon.  Minister to
let us have a discussion on that,

Shri Shivaji Rao 5. Deshmukh: Sir,
you will remember, I have seen you
regarding the discussion of the Gulati
Commission Report on which T have
given a motion.

Mr. Speaker: So, he alsp wants
that it should be discussed as early
as possible,

Shri Shivaji Rao §, Deshmukh: Be-
sides that, there is another motion of
the same type, called No-Day-Yet-
Named-Motion.

Mr. Speaker: He need not refer to
the Gulati Commission Report, He
can refer to the other motion.

8hri Shivaji Rao 8. Deshmukh: It
is on the same subject. I suggest
that it may be taken up early,

Shri Krishnapal Singh (Jalesar):
There is another very important
matter. We have been asking for a
discussion on the defence prepared-
ness of our country. 1 beg to sub-
mit that this is the only time when
we can do it.

Mr, Speaker; Is there a motion on
the subject? ¢
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Shri S. M. Banerjee;: There 1s a
motion on ordnance factories by Shri
Ranga and others which has been ac-
cepted.
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I do not agree with him that jt is

a wrong convention or that even a
wrong convention must be broken,

Shyri Hari Vishnu Kamath: It is not
only wrong, but also unconstitutional.
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Shri Satya Narayan Sinha: Some
people want to break all kinds of
conventions.

Dr. M, S. Aney (Nagpur): There is
no such convention at all. (Inter-
ruptions),

Mr, Speaker; The only answer I
want is that it is going to be taken
up here,

Shri Satya Narayan Sinha: We are
all anxious about it, we feel it. This
every day quorum business does not
do any credit to the whole House or
to any of the parties concerned. We
are ourselves anxious to amend the
Constitution so that the House may
frame its own rules as to what should
be the quantum of quorum_

Shri Nambiar (Tiruchirapalli): Do
not make it 5 or 10.

Mr. Speaker: It will come up here.

Shri Hari Vishnu Kamath: Make it
five, like a rational panchayat.

Shri Satya Narayan Sinha: 1 have
said that the House would decide it.
Why should they be anxious about it?
Instead of 50, they can make it 100.

Mr. Speaker: Mr Khadilkar’s point
was about the language in the law
courts.

Shri Satya Narayan Sinha: I had
requested the hon. Member to talk to
you about it and find out whether the
no-day-yet-named-motion had been
accepted.

Mr, Speaker: So far as ny business
is concerned, I have only to admit it
if it is in order and then it is for the
Government to decide further,

Shri Satya Narayan Sinha: We will
look into it and we will have dis-
cussions about it. I do not know
whether the motion about ordnance
factories had also been admitted,
But I think we can take only one
motion every week and not more
than that because we are running
against time. We will look into it
also because the concerned Minister
should also agree to %his. We shall
. .
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discuss this matter with them and
then only I shall be in a position to
say as to when it could be taken up
for discussion.

Shri Bade (Khargone): My resolu-
tion has been accepted and that is
about the food position in the South
India: all my friends from the South
are supporting me in that motion.
When will it be taken up?

Mr, Speaker: That also would be
looked into,

Shri Satya Narayan Sinha: About
the Gulati Commission also, the
answer which I have given just now
applies to this. I will discuss it with
the Minister concerned and then only
I will be in a position to say any-
thing about it,

o TR AAEL WAy - sy R
TR AT AL famr

=t v AT fag : S7F § wroer
saTE T fRar | s sare Q AE e
¥ oz A arhew av ) Afew o dag
waTe wrafag § g w@awa fggear
¥R AR & ) TR T A Ay
g wifsr  fF 99 ¥ @1 F1 9=
S wet & w9} frar s
I Y g8 qwAT ey 9w 73 qwi
T AN TEEATT T A ISTATIC

Mo TR wAZT Afgar :Gmma
oS F A qF wemw MR |

9% F1 HAT F A AR AT OqH
Yadt g AR T gw faemr &
¥ smge 6 gy &Y s faer gy
afET gan O ost &7 £ 3wt ag A
q=8 a3 Ta1 & fF wre vam Al
w7 " ary § 1 wET 4w frar
2, Sawr T w o §, W
I a § = A F F oy g
Iq qX Fq IATEWT | AIH-GET FT
T R ¥ & qer F@T g

a
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AT WA AT /T ATeEr @Y
T | FEACHT AT FE FW AL
g F@m | zafag § AmAw
Hag F7d Hefl § aga a5 § wgw O
g FE WA @A, 13, 1477
151 IfFT 1397 0T9g FAATCENT |
& wrwar g fr g ardrat § wara walt
F A FE A9l T e g

=t Teq e fag : waT A 7
AT FY AN AT § | I F Qo FITHT
agfrma & sa axire fafeea s
ST |

o T ARET SfgET g9 AT
w1 gare feum o s ag W
TEHAHT T g1 S |

st w@ AEw fag W9 A EN
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DISCUSSION RE: MANUFACTURE,
CONSUMPTION AND PRICE OF
CARS

weas R g9 fAg &Y 62 &
IFT § | TS AR Y 15 fae W
FIET A T g9 g9 faee fag sme

Shri Surendranath Dwivedy (Ken-
drapara); It will continue up to 2.30
today?

Mr, Speaker: Yes.

Shri Ranga (Chittoor): There will
not be any official business?

Mr. Speaker: This is official busi-
ness,

=t amyt (feaTe ) - weww T,
FTEHTT A Q-1 E a7 7 G faaw
¢ 5 3w & wee< awl F1X R 999 AR
T AT & fEgEE Yaem FTeEm)
T fear s @ & 1 Sfpw AR
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faw a2 7my & fa &, 39 ofead &
fag &, somuERt ¥ fag & afrsw
F TRAATT FTAFTE |

T WG, TT 3W F HT FTU
N AT Rr A &7 A 9™
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g & 1 39 I TR AT HAT,
IavIfaat #1 qATE AR IEF FI
FER AR ganmfeEt #, A
feqgaafaal, A NF 9 7@
gRFRE I §

AT A FT KT A | FIE
FAAITF AT @ EJ7 5
IA5T FYE aeAF WAM A A g
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wed | T Afggem JqAm g7
GaT WA g @ @ fader a1%E
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oF AT FAT ICAZT N A TF
ferz #ragF & 33 9Tde aY JaEY
ARG &, FOET 2537 30 TS FTEHTT
FT FT § AT TET G FT
g g 1 ER fEga @€t & o
T A § AT AGT fF g A
FEA ARTT 8 BATXT & AT 9 FATT ¥
FOT  HATH AR I T § |
TH 9 g # THIX T FT q1F AT
2| AR Y qT F AT T AR
Az a@R I FCA AN
O AP A & q Janafawr §
MNT NN AEEAY gag ITAM
# & feasr gfaar fasr g€ &
B G FAL FIAT T AT TS qTH
mefagl MAFRaaer §1 o9}
3 IqH I AT F I AT T
9T JY, dHF, 99, §:, qId AT A6
HATH FT Y § 1 AR T W a8
AR @A & A@T & AR AR
A T gw oW owar g fr gk
HAF-GAT ¥, qfAgie ¥ O¥aw,
W °F @A & wq § fF fege
gag ff A IT F 67 AT F
AT A ¥ G e oET W
a9 EAIRET WYY qEiA W @
AT AT AEXTAH 1000 ¥ AFT
1500 899 I T99 | WA FFAT
ag & fF oo w7 A ewza afg & 0
i SEAAE § WA A
AT @R & WL AATH FHEAT A
TG & T@ YT 9O &0 ag 7 A
AT EM | RE 999 A WELTATX
S FHT A a& g &<t T 9«
W@ ¥ %W IOM IS G A
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T A T wear F
fegea ¥ #8 & I@wfT gw At
TifsT & FOv AT 38 a1 9F F FAT
AAHET TR 1 @AY Az F e
w4 oam 43 oW few-
TR F WL WA ATHT qEdl F7T
@ AT FT FEY ITFOF A& FTO
g & fr feqgemm % weav ag w0
I, a® wrd¥ETT FW I
Tt #aE FBY IR w3,
St fm g § FOT AN O § v ag
*fgd fiF avsrr wfadt & ga) waw
faady & 1 g gTnfa A wfe-
mY § 5 7avHT 99 F sue grd @Y
TEAY &, W w2 3T #Y Iy @
AT @fFE Fiar N FET gy
T [ | FAAT T HYIH FLHTT
g fFaadF ¥ fraromr 3 gz
ST ¥ w99t w1 fawg v EET
2 ) g @ w3
f& femadF AU wRH), A W
am # o o e owe W
TIF F AT T FTINE ATLH| a1
INXT A ATIHG S faw wT X gy
qIE  FUF FAT  mEERw A gUd
FTF FTFTUAT Y 2 famr

"N WEAT | WA 8 TE
STy § fe AF-awr F R ¥ fear
7 ¢ & g fedt g sfe w
am ¥FT IgFr A W w}E
e T qEe Tt qemET WEar @
A IuET W wY ANfew v wfaw
arfs wrafaa 70T 7Y 39 ¥ faodar
& I 1 gafae aEET weer fan
o Arfw fad g foet s fade &Y
fe qa@ & 2 mwar g,  IEFT
JUAAT O TH AT T FE W wwy
-4
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At WY g o Afar | wY
T F qawg a8 o7 i aewa v way
FT uF frvar Siomar @ FEcE R
TRT QLTI T« FIH AT & |
a9 g W ¥ X wmwer  @|wnEr
=g ¥ 37 waAl A T Arey agq qEAy
a1 1 WY F OGO £ A E g
FT AW AG FW FfwA Ag AW AT
Famamasr & 5 fem qvr
¥ FAY A A 0F Arovaq w1 feAr qn
ag 31 § fF A I ¥ g F A A
T F =t T A FfE NS ww
9 T AR AT A s gw
FAAIT sufFd WeT F1 % frav
o feg 0% ¥ gAE FRdR
FEG T FAIATE o EVo g FFAT
F AE T AEAT ¥ frmr

wEaR AR ATy agEn %
T FT R

oY amgt wsr & Ame A any
egey AgIEa, & wia Y faawa # ag w0
sUgrar f& o frg ai® & 140
FYFAAT ¥ 72 FY N & AT AT W
qZ AT FATZ50F & (AT HS 77 78y
At & FWE FETTF AT AR EY
o FHA G wW A Egfe
T JUrfaE’ ¥ @ Ay ¥ zafec
qTHT 5T 6 AT FT AMTT KT qLHT
FX T H o FTEAAT @Y Y
t wifsza ¥ 97 & A% T A
g & W AveTT wE Hr
= fafr & 5 a9, § gw w7
R ag dav w7 & fafzswr  a=wr
F wform gk ¥ mafagt &1 gaw
F A A WS AW @ WAz
o adw ) e el F faafew § ==
wr dag fwem @i sw X A
N g oy dver ¥ W fega et
fa2ft | aHT d R wwRETA W



3395 Discussion re: AGRAHAYANA 13, 1888 (SAKA)

w7 xSt o faasr
fe ooy v & feafex #3797, Suv
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Q¥ AT ®AET AT JAAT X
o & ar fafew o A Ay & 2

N At 7 A T I O
ST 9T AT & g/ 3 w1 A am
7Y |

W HET | T o AR BT F
IgT Y q¥ Y ?

w AW werw T, & @
F& 7 T AL ATH WY Y

aeaw WERT : f5v W owta A9
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UF qFdy § ! A A T 7 92
3 IRl gra gEQ T /9 @Y
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BN @ B W @I IAF! THFLA
TE A FE FIT T AL &1 7 A
oY g ) T FL THTT G 9T W
A8 O 7 g ST

DECEMBER 4, 1964 Manufacture, Consump- 3398

tion and Price of Cars

w1 # & f62 OF 1T o9 A A
et wgRg ¥ frdew sEm f& ey
Tt # FX gREm w1 & faw §
SR 3T FT G A § L) IogE
T IBE |

Shri P. K. Deo (Kalahandi): Mr.
Speaker, Sir, for the last seven years
our ears have been jarred by the
sermon of the Government that they
are giving their due consideration te
the manufacture of a people’s car or
a small-priced car. The last we
heard from the Government was on
the 27th November, 1964 when in
reply to a question the Government
stated that the main possibility of
achieving substantial economy in
productjon is to maximise the scale of
production. We entirely agree with
this, But what steps have been
taken in this regard?  Government
have suggested that the various car-
manufacturing units are to be integ-
rated, or in the alternative one of the
three has to be expanded, so that the
production capacity may be increascd
and ultimately there will be a price
reduction.

At the same time the Government
have said that thr ~eply from the
various manufacturing concerns is
not encouraging; they are not pre-
pared either to integrate themselves
or to reduce the price, and at best
they can reduce it by Rs 750 if the
capacity is stepped up to fifty
thousand.

Further, they have stated that they
are going to investigate the rise in
the high price,

1 beg to submit that the Govern-
ment cannot fool all the people for
all the time. They have been hood-
winking the people by this statement
that they have been looking into the
price structure and that fresh nego-
tiations are taking place, and at this
delicate moment they are not in a
position to spell out what they are
doing with indigenous and foreign
manufacturers.
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Sir, the country has been tired of
this talk. It is an admitted fact that
there is a shortage of cars; and, as
pointed out by the previous speaker,
it is a regular racket in the market.
We all know the long waiting list
in the car shops, and we all know
how priorities are sold at five thou-
sand rupees.

Whereas every third man in the
United States possesses a car and
cvery fifth man in Australia possesses
a car, in this country cight thousand
people possess one car, And that
too is the privilege only of very few
persons.

Even though people are prepared to
pay for the car, they cannot get it
because there has been a shortage,
and all the controls have been there
just to help a few individuals.
Though there has been control of
production, price and distribution,
the racket is there, and we all.know
it, and the Government knows it,
because the demand for vehicles is
more than the supply. .

We know how much profit the
STC has been making over the sale
of cars. In reply to a question, the
hon, Minister stated that a second-
hand Chevrolet car is being sold by
the State Trading Corporation, the
public sector, for Rs, 80,000. Just
imagine, Sir, these are the persons
who are responsible for ceducing the
purchasing power of our rupee,

No attempt has been made so far
to increase the supply, even though
the Jha Committee has made a speci-
fic recommendation that tinngs
would improve if the controls go and
il competitive conditions prevail. But
I am afraid nothing has been done in
that regard,

Even though the Jha Committee in
1960 made the recommendation that
Fiat cars should be sold at Rs. 9,282,
Standard at Rs. 9,500 and Hindustan
at Rs, 11,000, in the market today, on
the road, they cost, Rs. 14,000 for
Fiat, Rs_ 14,600 for Standard and
nearly Rs. 17,000 for Hindustan. We
know what the Hindustan car is. In

1722 (Ai) LSD—5.
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the first week it starts rattling and it
has absolutely no re-sale value. (An
Hon. Member: Junk). Are we sup-
posed to pay for this car such a huge
amount? These are mere junk.
Should the Gqvernment be a silent
spectator ,to this?
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I beg to submit that if the Govern-
ment are really sincere about it, they
should go in for the production of a
cheap car. In this regard the Pande
Committee has submittedq a report,
though it never saw the light of day.
We do not know what happened.
But we learn that they have made a
specific recommendation by edopting
which we could easily have a car for
five thousand rupees.

In this connection I would like to
draw the attention of the Govern-
ment to their Resolution of 6th Sep-
tember, 1960. In that Resolution
Government has stated that in case
the Expert Committee consider a
low-cost car feasible in the price
range indicated, the project wil] be
taken up in the public sector, The
Expert Committee found it feasible
and made their recommendation, but
the Government backed out. I
would like to know why the public
sector backed out. If they are not
prepared to deliver the goods they
should leave it to other people who
can manage the show and deliver the
car. And they are prepared to pro-
duce the same car.

Dr. M, S, Aney (Nagpur): In that
case the public sector will have to go.

Shri P. K, Deo: I will say, let them

produce. But why did they back
out? If there was any foreign-
exchange difficulty, Messrs, Renault

of France offered to solve this diffi-
culty in a very big way. The Re-
nault-Dauphin, which is a four-
seater car, has been tested by the
Defence Ministry in Ahmednagar and
it has been proved to be c¢atisfactory,
cconomical and suitable for Jndian
conditions. And it would be 600 Ibs.
lighter than our Fiat car. That
means less consumption of steel. This
Renault-Dauphin would be weighing
L]

.
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11,00 Ibs. while the Fiat weights
1,760 Yos, And the price would be
Rs, 5,100, and production would be
at the level of 50,000 cars. They
further stated thdt the forcign-
exchange requirement would be to
the tune of Rs. 9.88 crores, of which
only Rs. 4 crores was needed in the
Third Plan period. They further
assured that 11 per cent of the pro-
duction would be available for export;
they guaranteed an export of 11 per
cent of the production of this Renault
car, And they were prepared to
give the credit for the foreign com-
ponents for fifteen years, and the pay-
ment to start after five years,

In the Third Plan period we see
that Rs, 20 crores of foreign exchange
is being earmarked for the expansion
of our existing car factories. If in-
stead of this, this new project had
been taken up we would have got a
much cheaper car.

Further, the taxation policy ¢f the
Government is responsible for this
high price which the poor car pur-
chaser has to pay through his nose.
So far as the Fiat car is concerned,
a pamphlet circulated to us by the
Fiat concern shows that 39.71 per
cent (nearly 40 per cent) of the price
is for the payment of the various
taxes,

Shri Ranga: Plus sales-tax,

Shri P. K. Deo: If you compare the
actual ex-factory price of this car
with the actual price for the pur-
chaser, you will see that it varies so
much. The price of the car is very
much, because the policy of our Gov-
ernment is wrong. In this regard I
beg to submit that if this Renault
manufacture had been taken up in
right earnest, we would have by now
earned a good deal of foreign ex-
change, and Government would have
also gained in the shape »f sales-tax
and collected more taxes as a result
of larger consumption of petrol,
tyres, etc.
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Lastly, I wish to say this, This
country needs a cheap car, whether
it is in the public sector or in the
private sector. And unless and until
that is done, I charge the Government
of betraying the interests of the
country and the people.

Shri Hanumanthaiya (Bangalore
City); Sir, the hon, Member who
opened the debate from the Socialist
party, if he had read the report of
Shri L. K. Jha, would have discussced
it with a dispassionate outlook. Ban-
ning words like ‘*looting”, *“black-
marketing” and “robbing”, all these
won't be substitutes for any portion
of the car or an answer for any of
its parts,

13 hrs,

The real problem today in India is
that the demand in India for cars is
only of the order of about {forty
thousand. The international expert
opinion is that unless we are able to
manufacture about a lakh of carg in
a single plant it won't work out eco-
nomically, and the car would not be
cheap. The real position today is
that we are manufacturing about
23,000 cars whereas the demand is
somewhere about 40,000 cars. There-
fore, even if the whole demand is
met, we shall not be able to have a
plant of international standards with
which we can manufacture a car,
cheap and efficient. That is the in-
herent lacuna in the situation in
India.

My hon, friend Shri P, K. Deo had
made a great point in regard to
Renault. Two or three weeks ago, I
happened to read in the American
magazine Time that acres of this
Renault car are lying unsold in
France. ...

Shri Harl Vishnu Kamath (Hosh-
angabad): Acres of cars?
Shri Hanumanthaiya: They are

parked in acres, Thousands of cars
are parked in acres of land; they re-
main unsold because they are not
competitive enough in price and
equipment with other European pro-
ductions.
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Shri Hari Vishnu Kamath: Were
they new cars or junk?
Shri Hanumanthaiya: Therefore,

we have to be very careful when we
select the car for manufacture here.

The idea of manufacturing a cheap
car for the common man is a contra-
diction in terms. If we take the per
capita income in India, we find that
it is so low, and, therefore, a car is
a luxury, because very féw people
can afford it.

Shri Kapur Singh (Ludhiana); Be-
cause it is so expensive. FEven food-
grains have become a luxury now,

Shri Hanumanthaiya: Even if the
price of the car is Rs. 10,000 instead
of Rs, 17,000, as my hon. {riend
knows, one has to spend about Rs. 300
to 400 a month on the iaintenance
of the car. Unless a person’s income
is about Rs, 2000 p.m, in these days
of inflation, he will not be able to
maintain a car. It is not as though
If a car is purchased at Rs. 10,000, it
zan be run on water and air,

Shri Hart Vishnu Kamath: Who is
responsible for this inflalion?

Shri Hanumanthaiya: The mainte-
nance of the car must also be taken
into consideration before vou sbonsor
the idea of a cheap car for a middle
class man or a common man. As
things stand today, as our economic
progress stands today, a car can be
purchased and used by only that sct
of people whose income 1is in the
higher strata.

Apart from that, the real mistake
committed in India was to have made
three or four sets of people to pro-
duce the car, Even if we had com-
bined all these into one plant and
produced cars, our demand would
have been somewhere about half a
lakh, whereas a plant for one lakh
cafs is required in order to make it
efficient and economical. But it is
not the monopoly now....

Shri Ranga: It is a monopoly.
Whay else is it?

Manufacture,
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Shri Harish Chandra Mathur
(Jalore): We are glad to hear this
‘rom Shri Ranga.

The Deputy Minister in the Minis-
iry of Steel and Mines (8hri P. C.
Sethi): It is not dbne million, but jt is
one lakh. °
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Shri Hanumanthaiya: Monopoly’ is,
not the right term to use, because
there are three of them. If one firm
had been entrusted with the produc-
tion, then I could have understood
the use of the word ‘monopoly’.
When there are three or four firms in
the market in a competitive spirit. ...

Shyi Harish Chandra Mathur:
Where is the competition?

Shri Hanumanthaiya: Sir, you have
to extend time to me because so many
questions are being asked.

Mr, Speaker: There will be no ex-
tension at all.

Shri Hanumanthaiva: But how am
I to answer these questions?

Mr. Speaker: If he continues to
address me, he would not mind what
comes from the other Members. He
might just close hig two ears and
turn his eyes towards me and speak.
will

Shri Daji: The  Minister

answer, I suppose,
Mr, Speaker: Other Members also
will answer.

Shri Hanumanthaitya; The real mis-
take was done when we allowed
three or four manufacturers to be in
the field. That was the inherent
mistake committed in India. It is not
my opinion alone, but it is the opi-
nion of the Jha Committee also
which consisted of eminent men in
the fleld who knew something about
it. Anybody who wants to apply
his mind seriously to this problem
has to study this report, Even though’
this report is about four years old,
still in many important respects, it
ig as modern as it could be. .

.
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13.35 hrs,

[Seer KHADILKAR in the Chair]

I would, therefore, request Govern-
ment not to commit the mistake of
multiplying the ‘manufacturcrs in
India thereby allowing the units to
become smaller and smaller and con-
sequently more and more uneconomic.
In that case the cost of production
will go high.

I am not concerned today with
blaming any particular sector, whe-
ther it was the Government or the
car manufacturers or the vroducers
of ancillary parts. In fact, it is the
manufacturers of the ancillary parts
who are to blame most. They have
not maintained the standards, and
the quality of their products is very
bad, The protection given to them
by Government is being ruisused. If
there were a machinery to control
the quality of these ancillary parts,
probably we would have had better
cars,

I agree with non, Members that the
present type of cars which we are
having, whether it be Fial or
Ambassador or Standard, is at least
20 years old In design and equip-
ment. We are supposed to have
planned for what is called modern
progress. If planning means .any-
thing, and if we have to judge our
planning performance sector-wise,
then these cars that are going on the
street will show that our planning
has got many failures to its credit.

Shri Hari Vishnu Kamath: To its
debit.

Shri Hanumanthaiya: The cars that
are running on the street now are a
disgrace to the modern mind, These
cars have to be made Dbetter and
more efficient. They must at least
look as good as any other cars made
.in the West.

Here is a case where it is not the
manufacturer alone that could be
.
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held responsible, much as 1 would
like it because they say that the
foreign exchange policy cf Govern-
ment, and the restrictions and other
things that Government impose etc.
come in the way of their manufactur-
ing a better and cheaper car. But
Government say that the manufac-
turers have not been playing fair.
So far as the consumers «re concern-
ed, as Shri Bagri has said, they are
blaming both the Government and
the manufacturers. I am not in-
terested in blaming anybody today.
We have to evolve a policy today in
consultation with all the interests
concerned; the consumers, the Gov-
ernment and the manufacturers; they
must summon their very best and
see that a car is manufactured which
gets not only approval but approba-
tion from the consumers in India,
The present cars, as long as they run
on the road, are a running disgrace
to the efficiency and the acumen
not only of the manufacturers but of
the Government. All the three
manufacturers have to be summoned,
and Government must sit with them
and they must cut fresh ground and
see whether their patriotism and
their sense of modernism would be
able to manufacture a better and a
cheaper car. It is not a nuestion of
apportioning blame at all. Often
what we do is that we remain con-
tent with blaming one or other of the
car manufacturers, and the result is
that the stotus quo continues in re-
gard to the production as well as
quality of the car. What this House
or this country is interested in seeing
is that a good car should ‘be on the
road. It is the unanimous opinion
not only of this House but of every-
one who uses a car or who sees a
car also, that the cars on the road
today, manufactured in India, are a
disgrace to our nation.

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr. Chairman, what we are
discussing today is a classic example
of vacillation and bad planning on
the part of Government in relation to
this gector, Government know very

‘
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well that there is a demand for a
small or cheap car and that is prov-
ed by seeing the waiting list of those
wanting a car. A man has to wait
for 3-4 years to get a car. Govern-
ment also know that the automobile
manufacturers have failed to produce
a car at reasonable price, I am not
an expert in this fleld who can say
that the price could be brought down
to a particular extent, but there are
experts who have opined to what
extent the price could be reduced.
Therefore, Government should have
taken note of this, now that the auto-
mobile manufacturers have failed to
produce a car at a reasonable price.

It is also known that these manu-
facturers have good profits, if not
abnormal profits. There is scope for
reduction in price but it is not being
done because they are manipulating
it to their own advantage for their
own big profits. Today it is essen-
tial for Government to have effective,
even stringent, control, Because the
manufacturers have failed to bring
down the price, they should be asked
to adopt the policy of merger, Shri
Subramaniam said that theyv gave a
chance to the manufacturers to come
together and find out a soluticn
whereby  they could co-operate,
merge and produce a car at a reduc-
ed price. The Minister said the
other day that the response to this
was not encouraging. Then we ask-
ed the Minister how long he was
going to wait. We are sorry that on
such occasions when we are agitated
and express our views strongly and
with emphasis, it is not realised that
it is not a persona] criticism but
criticlsm of Government’s policy.
The Minister himself said that they
have failed to bring down the price
and they have not agreed to co-
operative merger. Now I do not
know at what stage we are.

In view of the fact that these units
have- proved that they are unecono-
mic, inefficient and incompetent, a
strong case has been built up for
Goverement to act, It is Govern-
ment’s own argument that it is
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essential that these units should be
forced to accept co-operative merger
and there should be enforced quality
and price control.

Shri P, K, Deo of the Swatantra
Party himself referred to the Ambas-
sador car ag the ‘wretched Ambas-
sador’. I am quoting him; otherwise,
if I were to use this expression
myself, I would be dubbed a fellow
traveller. But this has come from
the Swatantra Party, the big sup-
porter of that firm’s policy. He said
that the wretched Ambassador is a
standing disgrace and shame to this
country in the name of producing a
car. We all support that contention,
At least in this respect, the extreme
right and the extreme left agrece.
(Interruption).  Shri Patel may not
agree because he goes walking, But
then there is no doubt about this
car being the ‘wretched Ambassador'.

Shri Kapur Singh: What justifica-
tion is there for the hon. Member to
say that my party is the biggest sup-
porter of a particular firm? What
have we got to do with that firm?

Mr. Chairman; He has not said that
Shri Kapur Singh: He has.

Shri Bhagwat Jha Azad: The justi-
fication is that the Congress party
does not behave that way. We said
once about them and they have noth--
ing else to say except that we are
also like that. That is the only justi-
fication.
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Apart from this, what they are
doing, what the Swatantra Party is
doing, is absolutely medieval or even
worse; their policies are antiquated.
old and medieval at least in the eco-
nomic sphere; I do not know about
other fields.

I now close the first part of my
spcech with this observation that the
Government should make the threc
manufacturers adopt a policy of co-
operative merger, conversion into an
economic unit and production of a
car whose price and quality are con-
trolled, N
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Now I come to the next part—
about a people's car, Unfortunate-
ly, the facts are not known to every-
body. But there are some about
which our friends of the Swatantra
Parly gave some indication, except-
ing. one or two mistakes, vhich might
be useq by the Minister against us.
Messrs. Renaul gave a very nice
idea to Government to start a people’s
car project in the bublic sector.
They said they are prepaied to pro-
duce such a car in the public sector
at a cheap price; incidentally—-this
woulq also solve the foreign cxchunge
problem in a big way—they said that
they also agrce to guarantec 11 per
cent export. This is whal my hon.
friend of the Swatantra Party said.
In this, he was slightly wrong, be-
cause I have got an cxtract of the
letter of the company in which they
agreed that they were prepared to
take a part of the manufacture for
foreign export,

The Pande Committee ‘was appoint-
ed to go into the report of the Jha
Committee. In spite of the pressure
exercised on them, the Pande Com-
mittee said that it is feasible to have
a people’s car in the public sector,
keeping in view the economic and
other conditions. I would like to
ask Government why the Pande Com-
mittee report has not seen the light
‘of day. Let them produce that re-
port before us. I have read some
chapters of it; somebody gave them
to me and I read them. Is it not a
fact that the Pande Committee re-
port, which was submitted on 29 May
1961, said that a people’s car in the
public sector is a feasible proposi-
tion? Ig it not a fact that this re-
port wag considered by the Secre-
taries. Government could say that
they -were not agreed on that, but is
it not a fact that tacit approval was
given by the Secretaries. Govern-
ment say that the Secretaries did not
agree, But they did not disagree
also. Qovernment say that they
postponed  consideration of  the
matter. But go far as we know, all
the Secretaries, includjng the Finance
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Secretary, tacitly gave their approval
to the feasibility of the proposition.
Then the Planning Commission dis-
cussed the matter on 25-9-1961, Shri
T. N, Singh was then possibly there.
I know what he feels about the pub-
lic sector and what battles he had to
fight in the Commission to uphold
that sector, against the pressures of
the private sector, I now call upon
the Minister to have courage and
shake off these pressures, reopen the
entire issue and see that the great
injustice that has been done is recti-
fied and have this project in the
public sector and see that there may
not be more ‘Birlas’ to kill this indus-
try in the public sector.

I want to know if the Pande Com-
mitege’s report was considered by the
Secretaries on 29-7-1961 and if 1t was
not discussed in the Planning Com-
mission on 25-9-1861. Ig it not a fact
that the matter has been c¢xamined
from all angles, including the foreign
exchange angle? If the difficulties
regarding foreign exchange were very
great, how is it that when the Pande
Committee was appointed to examine
it, Government issued a statement, on
6 September 1960, that if a small car
project was feasible it would be taken
up, Was the foreign exchange posi-
tion much better then than it was
afterwards? When this expert cpm-
mittee went into thig question, when
the Government themselves anpoung-
ed that if a small car project was
feasible they would take it up, was
the foreign exchange position much
better than it was afterwards?
Under the pressure of these three
people, these three big magnates who
are producing cars in this country, the
three musketeers in the automobjle
sector, the big. friends have dropped
this proposal,

Why did they drop this? The offi-
cers and the politicians have nothing
to worry about a small car. I know
that the late Prime Minister, Skri
Jawaharlal Nehru wrote to the Chief
Ministers pointing out that the rise of
staff cars had increased, These
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gentlemen have nothing to do except
to use the staff car, and they do not
have to worry very much about their
own car. Therefore, the yeople’s
car will never see the light of day,
unless each of them is forced to have
his own car, and understand where
the shoe pinches,

So, I would say that this people’s
car which was offered by the French
team to India, who said that they
weré prepared to produce the car
within 21 months of the land being
given, to sell the car within 24 inonths
of the official starting, to guarantee a
good percentage of the production for
-exports, and to make foreign ex-
change available on a barter system
by purchasing goods from India,
should have been allowed to come.
That not having been done, these
‘three people must be forced to have
a co-operative merger; and, Govern-
ment should itself come forward with
a small car project and see that it
is sold at a reasonable price.

Mr. Chairman: Dr, Lohia. May I
request him to conclude his remarks
in nine minutes?

To VR AL AT (FEWTAR) :
# a9 W FW qT A @ F AT

qaTafa wE1RT, WF qOF T¥ MIAT
#t gfez #r gfaw f ot ;gar & fa
IaH qIE 3T /T SaF o) Aorarfeny
¥ grw g1, afew fae & mE 4
MY N qrar g 5 gawr foeeny &
IqF FWY AT AT Y | a1 OF wadr
Y gftz ¥ ox aw faerw @ & f
AT 9 FELET F §F A wafagy a7
oF mE 2, g0 § 9w 79 97 %
M 2, gATT I F FET M7 A oA
ZAIT 9T qF AT § | AfFA 75 RQ
qow ¥ AE Arar, AT g F @ 2w
¥ gare ar 1 g 9 oF WY _W

-
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T YA FT T § 98 017 AT
IO F AT F gy & ) FfEw agr
a1 & mq mifeqy ®Y 997 FTHT A1RAT

7 .
i Tt gt (wigr) 1 d7met |

TTo TR wAYET A : & gogzarer
T & eAT g 5 Fwe & fraet mifsar
§ | agf Wz gwiv H uF g1 wwAT §
afwT 3w & 78 1 = w9 F feara
¥ feadt gear st & 7 w9 Fr
TTAT AT FOH GIRT FIA 45 A0F &
o g aga &1 fame W & &
FAFT | WIS AT § uF T faww
ST |

G, a1 QY feafy & ¥ qa & @
ag ¥@ F41 § fF ay ey qrem warer
fa® &ar7 41 1§97 ¥ ¥ qF W7 2,
AT g arg faar agi 9 Saar wy
T F "9t 5, Afew ag FA W
AT & AT 9T qF A F OF ar
BT § OF F SYQA AT G TIET AGY
2 fag ave & f& a9aT o9 a%
T9 T & 9% JWF gq 1 AfE AT
Wt 37 B At § fag ¥ @ 99
@ &, a8 I9aT T TG AG £ | AR
el RATE T EY # G UF RO |

@ g wA T a8 T %
R AR AwgAt § 38 D gEd W@, w7
AT GATH FT [ AN ¥ TS I
FOTAMTFETE 1 2577 30T 35
sfa wa avF 7T F w0 & 7 wfr
o 20 a1 25 w1 @ [ATE w7 HW
g T & 1 ar & swear g oga
£qT 37 A9 97 9y f& oS 39 gw
ey § 3% arm a7 Aw qfewa ¥
40 9fq o gzar & AT 60 wfA wa
FIT AT qAT AT *
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R A & o X g fr few
T@ ¥ SR and adig qwd
T RN ¥ FF, I Ia¥ g S
freremT & fomw o

M@ T oa@ F gy F
wgT AT § fFooF qww @t
ugi T TN A A7 § Ay WAn-
T FX R© § 98 AT 99F =T,
o g g7 faRwy mfed ¥
[  TAEE  SEEd #1X@
g1 FE R e @ ogd
& @OXT F W Y SART T FT
M TR IR ? g ey
fadet ¥ 15 TR H D FhHIR
g A I ¥ aw TR A gk
I T FT 70-80 AR IF X A7
W 3 W g F e oA
qw ¥ Qg1 AL A gwar fF g
g AN I TR F WA
WRT 9T F9T T GF | :

TE  qg @Y W AT
T oORT AW oW @ & A g
3IqF F FB & 93w i mfax
¥ ag A0 QAT A 15 G0 T FWEY
o R fRE owa o 3 wqR
qar e @ 5 g3 A w7 5w aw
gamar T g fF o A oary werd
THET 1 AT AR arEr fe § @
9IF TR R FE AT % I
o\ @Y ag AT g § uE ar
D irafarg « o
e ag gwT g fr 9w B oW
AT FT TS Hraa faw A A

g faafaad & i argy a1 ==t
@ g # T A T
Afea A0 o7 Wouw faedr @ oo
SR & A1 faar @C 90 94F A
ﬁmg,%ﬁ‘a’r:ﬁ% am TE A
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S IFET THANTA FH g @I E | FH
g€ F g% wma fgge SrAr
aifgr | o @ fAaw  wewd A
aE TET IO FR |

qH W AT g S A Wy
TN A AT FeA g€ | AT WX
o9 Tg AT & 13 § @ & Fgar—
geifs ¥ form § @y & am,
wifr vw fawdt @ ¥ w5
fauw ag @rva 7S & fF A fagen
am X gu fafres &1 & it ow
Fav AT T W HET
F ar Fw 9f fae g Y # aeeg
g wwar g fw Iaw g w7 =fed,
Ffer STwT W | BT STETa @)
2 afew mwEs AT fmwr # T
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@ areft @ f & mfeat s faege
T o fgd, W Y fadei wwr
agt aX § S & agi ¥ X W ar
aet mfeat ag ¥ g I agr
aw pa a¢ 1 ¥ fawmfar g fE
15-20 I TF ¥ X O qATA AT
mfgar & &= FT far wg oo
¥ ag w wn fr AT e A
F FTEH < w77 9

FAIX AT oY ¥ T 6 Jevandy
AT AC | WK T g @Y aga
=81 T I fa=y ¥ fow o)
ra famdr & fag w1 S/ mi
waf et A 1 A amm g fs
qF fwmai aarg 1 AW ag fewfon
15-20 I g &)

a7 Fgag fF oF 0w 2 Q@
& 62 Fomd dFEl A @ § "o
T N oFEN F fAg @ @ W v
§ A9 IUY, W W@I® AW F I
sRosg @ & 3 | @=w
T g fF wifax ag @@ wr @
W & @ wI¥ qgAr AW § ug
w1 g froT fawedt § ¥ fR oA
Ao wfgd | gsh adig & e
amar ¥ wg & Afer &
g fo e wean § £ FT AR qAT
1 fAAY aOF ¥ F9 F@EY AT
W S g ET A A STl
¥ fogs AT Fva A | AW FY
qEEd & F, qET A F#oa=

F1 FATH | WIT AT FEA AT A
mE 1 WT GRTEE @ AT wE

greAl A FAAT FT AR F1 A% AV
¥ E 3 TATERZAY # A7 R A ATH-
Ty Z

W AT IAAT E FFA AT
Shri Harish Chandra Mathur: Mr
Chairman, the last speaker, Dr. Lohia
has at least been consistent in his ap-
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proach. I do not know how the Gov-
ernment would be able to reconcile its
present policy .o# having private cars
as they are having them today and not
acceding to the request for a cheaper
car because if we are having the cars
ang if it is for a particular class then
certainly there is a very strong case
which is so obvious and which could
be made out according to certain-
philosophy to which the Government
subscribes. If we are not to make
any cars, I fully support what Dr.
Lohia said; it was done in SSR for
some time and they were having only
public transport, buses or taxis. If
that is so, nobody would have any

grievance.
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But let us examine the proposal
that is now before us the project for
a small car and cheap car. I think
the Government owes an explanation
to this House and to the country on
this  particular use. Information
doled out in reply to question in this
House time to time has satisfied no-
body in this House and therefore
there is the discussion on this ques-
tion today, marked urgent.

I would like to remind the Housc
of the history of this project. Our
present Prime Minister, Mr. Lal
Bahadur Shastri, when he was the
Minister of Commerce and Industry
first made a statement on this subject
on 3-6-1959. In a Press Conference at
Srinagar he is reported to have said
that it was his hope that a 99 per
cent Indian-manufactured car would
be in the market in the ncar future.
I woulq like to remind him now of
that statement. What has happencrd
since 1959 to this day? I want {o
know whether he stands by that
statement or he has some satisfactory
explanation to offer to this House.
Thereafter, a committce was appoint-
ed, as was very rightiy pointed out by
my friend Mr. Azad, The Pandey
Committee was a committee of cx-
perts. That report has not-secn the,
light of the day but I understand with
only one dissenting note from onc
member. Mr. Gupta, the committee
confirmed the feasibility of a jantd
car to which, my friend has legi-
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LShri Harish Chandra Mathur]
timately objected—a cheap car at a
lower cost of Rs. 500056500. That com-
mittee had gone into further details
and indicated where the factory should
be located. I do not krow what has
happened to that report.

Then again Mr. Manubhai gave o
definite, clear and categorica] assur-
ance to this House that the project
will not be given up and he tried to
dispel the apprehensions of those peo-
ple in the private sector that it would
not affect their present production pro-
gramme. I do not know what expla-
nation Government has in this matter.
If it was their philosophy or a major
policy decision. 1 would agree with
my friend Dr, Lohia. If you say: well,
it is not important only a few people
are concerned. It ig not the problem
of foreign exchange as even now you
are spending Rs. 20 crores. But you
are not having a competitive market
as my esteemed friend Mr. Hanu-
manthaiya said; he always takes 2
realistic view. 1 do not know how
‘he was carried away; he was contra-
dicteq by Mr. Ranga who always sup-
ports the private sector, by saying
that there are three monopolies.
Where is the competition today? The
entire industry in this counéry has a
completely protected market. It is
the common man who has to pay
through his nose, There is a protec-
ted market and the entire benefit
goes to a few. industrialists and there-
fore there is the Monopoly Commi-
ssion. That is the justification for it.

I think, Mr. Chairman my hon.
friend Mr. Azad has very clearly indi-
cated that it was not the question of
foreign exchange. There is a reason-
able apprehension and suspicion in
the minds of the people that it is the
vested interests that are responsible
-for sabotaging this project in the pub-
lic sector and it is up to the Govern-
ment, for the honour of the Govern-
ment and of the Congress Party, to
give a clear explanation on this sub-
ject and to assure the House that they
have not succumbed to these vested
interests and are not prepared to
succumb to those integests and that
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they have the peaple’s interest in theiy
mind. I do not mind if you did not
have a project. But I do not want my
Government and my Party to be uc-
cused of such an attitude in this
matter.

The other day, I put a question to
my friend Mr. Subramaniam who was
then making a futile exercise accord-
ing to me, to bring together all these
three and to have a common produc-
tion programme. I asked him a ques-
tion; if the House will remember it
was: Have you yourself examined the
technical feasibility of such an idea?
He said that he had not done it. Then
T said: If vou did not even examine
the technical feasibility of it what is
the sense in putting it up to the autn-
mobile industry? To my mind it is
only dilly-dallaying and marking
time and nothing else. Let us be clear
in our minds. Nothing like this can
bring all the three companies toge-
ther for a common production pro-
gramme, That is not possible. That is
not feasible, 1f it is not feasible, I
would like the hon. Minister to ex-
plain to thig House what is the use f
putting it up to the private industry
and taking the time of the House and
shutting our mouth for a shortwhile.
There is one suggestion which I want
to give. There is the foreign exchange
that is being spent.

Mr. Chairman: The hon. Member's
time is up.

Shri Harish Chandra Mathur: 1 will
finish in two minutes # that is pos-
sible. Otherwise, I will wind up, The
only feasible thing to my mind is this.
I think we can still have offers which
will not require foreign exchange,
even if our foreign exchange position
is as it continues to be. Now that we
are having so many schemes and also
exporting our steel products, I have no
reason why we should not be able to
earn out of our exports; we must
create a market for our exports and
that must be attended to. If nothing
else can be done, I wish that we take
over one of the most modern and best:
of the private sector projects; take it
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over jn the public sector ang expand
it and have a proper plan.

I am not going very much to the
Jeft. This is nothing of any socialist
idea. I do not knaw how an im-
pression has gathered in this country
that we have taken very revolution-
ary socialist steps. Even a country
like France has nationalised a large
number of industries, and Reynolds,
which was mentioned here, is one of
those automobile industries which the
Government of France hag nationalis-
ed and keeps it in the public sector. I
think you should certainly take it
over, and with very little investment,
we would be able to give to this coun-
iry what has been a demand for a
long time, and it would be only res-
ponding to the wishes of this House
and to the wishes of the people in this
country.

Mr. Chairman: Shri Rameshwar
Tantia. May I request hon. Members
that they should try to conclude thefr
remarks in flve minutes so that I
could accommodate more Members?

Shri Rameshwar Tantia (Sikar):
How can I finish in five minutes? You
have given everybody ten minutes,
and why is there this discrimination
in my case only?

Shri S. M. Banerjee: (Kanpur): May
1 submit that at least those who have
tabled this motion should be given 10
minutes each?

Ay wqmEe zifear ;. gwmfy
WEET, I q9g @eA Ft gafeafy #Y
g FT 4 74T IqT & BF B ey
Hoar mrd ¥ AT qeew 9ga -
fez &1

9. 4T A A qE W A
g9 qeq H wer 91 f5 gw SEr e
A qE qAA WMWY TR
Tg WY %1 971 fF g% e 6 g
w0y § TEY &N W 6 99 AW
& U, SfET Ay qF 9 9@ MH F
geag ¥ W e gk 8 TE W
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ol TF  AEAm o#gEr q
g9 arq &1 fors feqr & fd @2 2fam
FARw o g mfear da 2,
3§ qOT WS EqT T aF a=y
T &, A B ey 3 wfaw g e
W AR, AT I7H 7 FrE mer
T ERy & | ww axw wfaay w5 oFEr
€ mfgat ¥ A 7w graar /A,
T qF R MIIAT 39 W H AG qA
et &1 (Interruptions ) aT fiw
AT qE Al MEEd | AW
A 71 &, w7 Afgai & fam o aw
g 97 f& § A mfear
& T gLz e Ffaa g
T4 € a¥r  mfeai 7 7 @F, aWr
g 9T W ifeat aw Qe o

Interruptions
( )

ST AT A A A AT A
oA d ) 3w 2w afa A
wfr ar wfa At sfey ox #19,
g wa f5 WA ¥ w1 o AR &
e & s A FHE wWIOw
T GEt A NI A @t ¥, afew
A9 A QF IO B AT qA TE
1w wEEqy, EEedl oY Nea]l
mfE HT FIT FT IEE § | A
qron a8 |@f fs qm QY AW g™
¥8: gAT ® AF T gAAyw
I AT A A5 g ] I AT
AT ¥ § 5 g ot A W aved
%1aﬁﬂﬁm%’
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W Ay & fv 91 widT ¥F%
@ o wnd ofsew ¥wex 7, S
T FA Armd WA FT P e
IT gk | AT @EEm, 2o
Afgar & g1 v {fw ofeers Faex
¥ g9 Tgd FW §, IEF ;W
FEW @AY &, o & e
¥ wrr ged & rafad a0 F
F@A TG FAg I Ay
7 A ad R fr R ¥ Tl
# wrafawar & e iy

T’e T wAEE Wifgar . aw
FATHI, TF TATHI |

t vRwT ztfem ¢ sg 2fEy
f& wmg e gag SR qiw I ww
R ag Ffaw adt @ 7 0 @l
29 TF 1 HE GO FA F Q0@
g d e i et @1 qw ol
1} T g fr e frdy o Jwe &
D, T AR FRI ST IR q@GIAT
Tfgd 1 o™ @ aw@ X wG AT
IR AEY IFT —aEY AW gV
FTdw gA &

W AW mer wfow AT &
& wg # FA § A aw wfawg
gy ¥ Hny §, wfew wav g
Iq  d gfama wA wTEEd
¥ faw W &% g X AEE A 3,
@ IUET Y 97 qFAT 2 ! WAL
gN g 97 9w ge wen & % wfa-
fea gy & oveg o W Sy §
I adma d W E AR TS fau
T ¥ TF G TG ATRIH
o, A1 9 BT W Gy f W@
Wit g9 fod aFRE oF FgT-
Fz ' wifeet @ wifed fw ogw &1
gt mfgat aifed 7 3T & fag
faaa, TgY - & qF &7 g1, 3T A
aam ¥ wrgae fat o
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TIHTT qT @M AT F 9 HE
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I T F ady 1FF 1 AFR A
WOH FC W qE @ A FEd
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Foar oAt wh Anw # T A A
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anrE, ¥ a8 9 aud F41 & {7 gy
gzeg WY @, W 97T EE ¥ AT
A Aw Ry R B fAAEW qA
Frear g fF ag frdegagerd ) anv
qg HOg-ESHEl 9T FH AFT F
AR FE § a1 E A 9w
FT fady €T | AT IT & @F
g &, AT Am F

AEY, AR

ot gw AV 9 E



3423 Discussion re:
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1 1
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rafad ga T7T & | TEg I IR
FAN & AT TGT FT AET B, 98 &7
FIFT  FIA0, T TI0 AL & ATAA
fers & wrgs Fiar § fF o= ga
77 Arag i & gAw by af
AT | HT AR 19T FE T TEY
7 A7, AT & mradrr wAem, w0
Arfzar, ® zq am & wuaT g oo
FIT T T FT Q17 5% oF Ta< {5
ST, 1 HSBT A
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AMAT G aXE N Faw§
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ANTCF a9} § @Y ATy & | Ny AFT
g ™ qra soadl & & awmar
ROy aw ¥ ww 1 ag A
aifeq fF Fa1 Faw T feiafad
3%T 3T qowT AV gAfaat w dar
oy Teer e d ) mwow ¥
Igm AR ¥ Fer g, famd at §
T W Q@ e ¥ fF femena
H qf gAY 590 H T A4TT 21 qAY
g, foadl Faw fempemma & qat #v
Igwr g ) AT faei A wwT d fE
99 gWX # T JqT¢ g gy AFAY
g afer & gwmar g fF qw g ®
FITTAMT AT GHAT & | TH 97 AT
5140 %@ 7l 33 qvHe dF AT
£ A 719 gAY 7T IARA AT ¢
T FIAE TAT T 5140 7 S
& fawrar frd wnf, @Y qEi 9X @R
AT H FRAAT A qFAT & | G
3 o 29w nfus s ar g, T O W
Iaar  faare & fed 1+ afg a9
FR ToEd ¥ T gafaat & ¥
IRAr § a7 B #1T st FIEIT FT
frerY  arfed arfe oy fafew
I & FAE, AT BE AW F, I
W FR AN AT
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[+ 73]
T FTE | AT D AT §, gEE
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a1 wmar § f afeasdr st ot
ITE F TP IR fAREAT FRERTT
¥ i FTEd @ F A @d g
W TF A qET WYL AIH ATRAY
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F AW F FTGE AT FT HTIRT
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AT T Fl § fF e @ A
qFAT &, AIATT FT FFAT FTC GQTAT
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ar ar7 w7 &7 ag § 27 et e
qF AT FAOWAE 9O AR e g,
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faa w7 =ifeq. AR 4% FI AW
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q8Ys ® FE FT AT A7 R G
& frwior & gfg grir | oo & oY
ATH IAF1 Seaa fwar ar fv gas
faafr & afg gt =feg 1 &fF=
OTT ATA R§,000 FIT FATY & afw
arer # fEATS go,000 FTI AT & | FAT
LILEE TR CaRECIL R SR A CLal i
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fetor wfes v ®1 sww FO0
w1fgq 1

wETd FAE M i g9
wgT o1 £ argT ¥ g X § o o
faq e oY I faemr & o

- .
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s { 650 w07 wfaew faemar @
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a1 AT {1 A Ay dewmdy Wi
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gfaar fadr, 50 avF wTEA #T 97
T & | R & AT § qrgR 97 T &
ug TE @ AR ug & wwfed weoa
g fr agt damdt &1 wEw  wemT
T\ FA HIT W AT9HT eqT SATAT
=nfgd |

ooft FTT T HT 18,000 T §
o T @F N AT F 1 T
I Frwd AR AT FT FW FaA TET
¢fF STF@EEIR E I o T
fazel mpr W€ fawdy @, @y qF
ger T3t faey & o dmy 3 aifee
Tt wfus A & 1 37 g9 &7 W Aoy
eI A7 =1fgd | W ag Y e
STET & AY WETaee TEANE { ST
¢ o forad a1 & ooy awr § Haror
WY IzTET My a1 fF i g § #®
%1 frafor 3% g #a1 aFdt &, 99
SR WTET T e o Anfgd | w
7z A fEear wmr & Sar 20 W)
guT e WS 77 gy & AR
TR TN qEE AT ow ew Ay
& #2 3, fr gy qffae ¥ e
¥y ag fagar &1 A0 N @@ q=E
¥ ¥ 3 wafad g s ofg fr
Fay o w o fmtr 5 &Y

gfaar ag e}

Mr. Chairman:
Vijaya Ananda.

Maharajkumar

Shri Alvares (Panjim): Four of us
have given notice of this motion. The
Minister also has to reply. Are you
going to extend the time, Sir?
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13.56 hrs.

IMR. Speaker in the Chairl
Shri S. M. Banerjee: We have been
demanding this discussion for a long
time. ... : N

Maharajkumar Vijaya Ananda (Vis-
akhapatnam): Sir, the Minister has
taken over this new portfolio ang I
am sure.... (Interruptions).

Mr. Speaker: Let him finish first.

Maharajkumar Vijaya Ananda: I am
sure with his zeal and drive, he will
give a new orientation to this vexed
question which has come up in Parlia-
ment many times. (Interruptions).

\

Mr. Speaker: He may
sume his seat. Le me hear Mr.
Banerjee. What has been converted
into a farce? He says, the whole thing
has been converted into a farce. Is it
proper for him to say like that?

kindly re-

Shri S. M. Banerjee: Are you sup-
posed to hear what we talk here, Sir?

Mr. Speaker: Yes; everything
reaches me. Even the whispers rcach
me. Sometimes ] might tolerate them,
but it is not that every time I can
tolerate them. I have only told him
that he may wait, so that the hon.
Member who is on his legs might
finish.

Shri S. M. Banerjee: I
Sir; you are in temper.

Mr. Speaker: Again he is saying
something that goes against me.

Shri S. M. Banerjee: Kindly hear
me, Sir. You came just now.

am sorry,

aft fara Avoww - F5T 0

Shri S. M. Banerjee: I am not going
to obey you. How can he say like
that? '

Mr. Speaker: He
going obey you”.

Shri 8. M. Banerjee: I am going to
obey you, Sir, but not him. He says
“Bhaito”. :

T 9g TG Wl
T RE .

.

says “I am not
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Mr. Speaker: 1 would advise hon.
Members—yesterday also I said it—
that such interjections and such in-
terruptions should not be made and
such words also shoulq not be used.

.But if it has been done, Members
should not be so sensitive. g3 gl

‘FE” A1 gAY I Fg1 wE W faar
f aeat & aow ¥ § 999 &R 7

T afad, fe & A g o g

T | (Interruption).
«

¥ the House desires to sit longer and
continue the discussion, I have ab-
solutely no objection at all. Would it
like to sit after 5 ?

Some Hon. Members; Yes Sir.

Some Hon. Members: No sir.

Mr. Speaker: Let us be clear ag 1o
what the House wants. Certainly I
am prepared to sit after 5 if the Mem-
bers so desire. ] finq there are a large
number of hon. Members who wish to
speak and 1 wish to accommodate
them. But the desire of the Housc
ought to be conveyed in some digni-
fied manner,

Shri A. P. Jain (Tumkur): There
should be a full discussion on this
matter. Many questions on this sub-
ject have been asked during the last
two years. My sugegstion is that either
we sit longer or you postpone the dis-
cussion to some other day. We must
have a full discussion, I also want to
have my say on this matter.

Shrl Sheo Narain: I propose we sit
up to 6 o’clock,

Mr. Speaker: When shall we take
up the non-official business in that
-case?

Shri A. P. Jain: I would suggest the
discussion may not be concluded to-
.day. It must be postponed to another
dav. At 2-30 non-official business may
be taken up ani we may not sit after

" 5. But this debate should not con-
clude today.

. Shri S. M. Banerjee: I support it.
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Shri Bhagwat Jha Azad: I suggest
that the non-official business may be
taken up an hour later, but this dis-
cussion should be finished today, so
that we can hear the Minister. 1 have
no objection to the time being ex-
tended, but it should conclude today.

Mr. Speaker: I cannot just deprive
the non-officia] Members whose Bilis
are there on the agenda today. Unless
they agree also, I cannot put that off.
Therefore, I will have to take that up.
The only alternative is that either we
carry on for another one hour and
take up the non-official business at
15.30 hours or we stop this discussion
at 14.30 hours, take up the non-official
business and then resume this discus-
sion at 17.00 hours.

Shri Shivaji Rao S. Deshmukh
(Parbhani): It is better that we take
up the non-official business at 15.30°
hours.

14 hrs.

Shri S. S. More (Poona): The point
here is that it is a frequent occurrence
that when you extend the time then
we suffer from lack of quorum and
the House has to be adjourned. Even
yesterday we wgre on the point of
adjourning the House for want of
quorum. The same thing will happen
to this discussion if we extend the
time of the sitting today. So the
best course would be to postpone this
discussion to some other day so that
we can discuss it fully.

Mr. Speaker: Then the Government
also has to be consulteq because on
some other day the Government has
to find time to take it up.

Shri A. P. Jain: If it is postponed
it will be for the Government to .ﬁnd
the time. It may find time immediate-

«
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ly or it may find time on some other
day afterwards. But on a matter like
this, which has been agitating the
mind of everybody, there must be a
full discussion.

Mr. Speaker:
ernment say?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): I will have no
objection provided the discussion is
not postponed to Monday or Tuesday
because on those days I have some
other engagement.

What does the Gov-

Mr. Speaker: All right; we can have
it on some other day. Let us carry
on til] 2-30 and then take up non-
official business.

Maharajkumar Vijaya Ananda: Sir,
the production of cars in this country
is less than the demand for vehicles
in this country. 1 think this industry
really needs ; rood shake-up. I also
think that with Shri T. N. Singh at
the helm of affair; th¢ deep slumber
they are having will soon be over.

As regards the manufacture of cars,
there is no doubt that the cars manu-
factured in India are far less in
quality than foreign cars. The trouble
is, the three makers of cars in India
know that in India no other car is
available except what the embassies
are selling at very high prices. There-
fore, they just do not take notice of
the public demand. I had an Ambs
sador car three or four years ago.
Afler doing only 2000 miles its plugs
got oiled. I made a complaint to the
firm. I wrote several letters to various
people. Finally I told them that T
was a Member of Parliament. Then
they agreed to change the engine. Be-
cause I happen to be a Member of
Parliament they agreed to do that.
Take the case of others. What would
be the result? They would be going
on writing to the firms concerned and
ne notice would be taken. Such i<
the condition of the Ambassador car.
‘They have had sufficient time to mak«
that model a modal that would be
worth keeping.  But, unfortunately.
because they are fully aware that

1722 (Ai) LSD—6.
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nothing can be done, they cannot be
ousted from the position they hold
they simply produce cars which are
really very very defective, their
bodies rattle, they are unserviceable
at times and the, most you can get
out of an Aembassador car is about
30,000 miles and then you have to

change the rings and so on.
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As far as jeeps are concerned, I
have found that they®have also de-
teriorated. Their production has also
received an indifferent touch and
therefore the jeeps are also very much
like the Ambassador car. The only
car that is really attractive and in
great demang is the Fiat. It is pro-
bably the cheaper of the three cars.
The Ambassador is selling at
Rs. 15,941—exclusive of insurance; the
Standard is selling at Rs. 15,486 and
the Fiat is selling at Rs. 14,343.
Blackmarketing, as usual, plays a
very big part. People have to register
their names to get a car. For years
and years they wait and when thev
finally get it they are absolutely feo
up with getting a car.

Now, I cannot understand why
there has been so much delay in com-
ing to some definite understanding on
the production of a smal] car. A sma'’
car is a great necessity to the middle-
class ma:n. I would suggest that with
foreign collaboration this should be
taken up very seriously and not
merely brought before the House ns
it has been done in the past. All tha*
happens is, there is a very lively dis-
cussion and finally it merges some-
where as in the case of other discus-
sions. I think it is high time that Gov-
ernment took up this matter serinus-
ly. 1 hope with Shri T. N. Singh ~°
the helm of affairs, the Government
will take this up and see that within
two years we have a small car, sav
a 10 HP. car, that car should b~
water-cooled ang not air-cooled. it
should have a capacity to take four
passengers and a small luggage car-
rier, it should be economical, it should
at least do 50,000 miles before snv
thing like change of rings tal.ces plare
and the price should be nothing more

.
[ ]
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than Rs. 7000. We had saig Rs. 5000
in the past, but duc to change of
circumstances and everything having

gone up in prices,, I would say that
Rs. 7000 should bhe the maximum
including taxes and the all that

the Government woulq like to take
o it.  This .hould be riade pessible
even if it would mean subsidising the
industry. .

In this connection, there is a report
of the Ad Hoc Committee on Auto-
mobile Industry. It has said:

“The best way to incrcase the
availability of carg at an economic
price would be to enable the exist-
ing producers to raise their output
to a much higher level. Thereby,
not only would the present short-
tage of cars in general disappear
but the second-hand market
would have substantial supplies
of roomy sturdy cars at economic
prices, which would be a better
answer to the consumers’ needs
than the miniature cars develop-
ed in Europe in very different con-
ditions of living, road transport,
size of family, etc.”

Apart from what. has been said, T
maintain that a small car is a muddle-
clasg necessity and the sooner the
Government take up this problem the
better.

As far as the present production of
cars ig concerned, 1 do fee| that
it requires a good shake-up. The
makers must be made to realise that
the present supply of cars is defective
anqd is not worth the money that the
ordinary man pays for the cars. This
question has come up in Parliament
before. It seems to have figured again
for a lively discussion. But no re-
sults have accrued on the discussions
that we have had. I would like to
suggest that if we are not able to pro-
duce small cars within the next two
years, let the Government at least re-
duce the prices of cars in this coun-
try. If necessary let the Govern-
ment cut down the profit that Gov-
ernment is getting over it. The Gov-
ernment can afford it. The Govern-

DECEMBER 4, 1964 Manufacture, Consump- 3434

tion and Price of Cars

ment can tax the big millionaires.
They have many other ways of getting
money to make up this poor man’s
need. Every man needs a car. Any-
body who has got some kind of acti-
vily, who goes about to town and
does some work, he must have a car.
Of course, many hon. friends on the
opposite side suggested that there
should be bus, lorries and trucks. That
may be for transport of goods and for
moa going to office. There are others
who naturally need a car. I think the
Government can afford to reduce the
price. As I said, if they cannot pro-
duce a small car let them at least re-
duce the price and give the middle
man a chance of possessing a car.

‘With these words, Sir, I resume my
seat. I am quite sure that with the
new Minister in charge we shall have
a different complexion of this.

Mr. Speaker: I have many Mem-
bers to call. Just now Shri Banerjee
has written to me:

“I am leaving today for Cal-
cutta and shall return only on the
9th. T shall feel obliged if I am
given at least 8 to 10 minutes
today.”

I have read it for the information of
the House. Simply for the reason that
I do not keep any malice, I am pre-
pared to accommodate him as he likes.
But it should not be understood that
because of his pressure or using that
language, I am submitting to him.
But I think really it was unfortunate.

Shri S. M. Banerjee; Before you
say anything further, may I say one
thing? I repeat there was some mis-
understanding.

Mr. Speaker: Did he not say those
words? Now he says there is some
misunderstanding. 1 have heard
it myself with my own ears. Should I
disbelieve my cars?

Shri S§. M. Bamerjee: I was only
speaking to Shri Daji. I am sorry.

Mr. Speaker: Yes, you were saying
that to Shri Daji.

Shri S. M. Bancrjee:
SOITYy.

I am very
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1 am glad to my hon. friend, Shri
Bagri has initiated a debate. I think
thi. House was eagerly awaiting a
debate on this most controversial
question, whether we should help,
whaf we call, the Teen Murthi to pro-
duce cars at a price of their own
choice or whether we should ask Gov-
ernment to come forward with a
scheme, with a project of their own
to manufacture cars at a price at
which the common people would be
able to purchase cars.

T am told that if today you want a
Fiat car you have to wait nearly for
7 to 8 years and if you want an
Ambassador you can get it within
two or three years. If I get a Fiat,
I shall never go for Ambassador, be-
cause the quality of that car ts so bad
that there is a saying in the country
that when somebody was asked his
impression about Ambassador he re-
plied in an Ambassador car every-
thing makes noise except the horn.
That is the general impression about
Ambassador car. It is said that after
an accident it is smashed to pieces

lik» 1 eav of plywood or plastic. That
is the history of Ambassador. Yet,
there is pressure that preference

chould be given to Ambassador car.
You will find that in almost all the
Ministries the cars used are Anibassa-
dor, because the manufacturers of
Ambassador have pull in the country.

That is one of the reasons why I
want the Government to come for-
ward with a project of their own to
manufacture small cars. There was
a scheme for having the peoples’ car,
or baby car, or janata car. Then the
hon. Minister, Shri C. Subramaniam,
made an announcement in the House
that it has been shelved, which was
the turning point in the history of
manufacture of small cars. Questions
after questions were asked and we are
yet to get a satisfactory reply from
the treasury benches about this car
project.

We were told that they will enter
into an agreement and work in 3 cor-
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porat: basis and they will try to re-
duce the price of car. Now the price
hus gone up. What jis the market
price today of Ambassador? Rs. 16,000
or 17,000. You_ will have o pay
more. If you want to purchase a Fiat,
unless you are prepared to pay
Rs. 5,000 or 7,000 more than the fixed
price, you will not get it. That is a
sad commentary.

Shri P. R. Patel q’atan): Is il paid
to the manufacturers?
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Shri S. M. Banerjee: If not to the
manufacturers, samebody else. I
know the manufacturers say that it
is due to you, due to the ruling party.
So, the fault lics somewherec.

Mr. Speaker: I have made an appeal
the other day that after three years
of cxperience here we should at least
conform to thig practice that every
hon. Member should address the Chair.
Now, if one hon. Member says “it is
due to vou” it will be misunderstcod
as if it was due lo me.

An hon. Member: No, no.

Mr. Speaker: The record would
show me like that. Hon. Members
should, T should not say learn, adopt
that practice. We have been here
for three years and probably many of
us might not be here for the next
term. So, the next two years at least
we might practice it.

Shri S. M. Bamerjee: [ was sub-
mitting that it is high time G-vern-
ment have a project of their own.
1 shall be extremely happy if the
Minister makes a bold announcement.
that they are going ahead with this
scheme and no pressure, either from
Bombay, or Calcutta or Jamshedpur
will influence their judgment.

Shri Hanumanthaiya: What about
Madras?

Shri §. M. Banerjee: In Madras
there is TVS, it is true. I am not

imputing any motives to anyone. I
know that Birlas are influential péo-
ple and they can influence the judge-
ment of the Government.
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Shri P. R. Patel: Can an hon.
Member refer to somebody by name
and say that he influences or brings
pressure on Government?

Shri Daji (Indore): Why is the
hon. Member so much hurt when the
Birlas are attacked?

.

Shri P. R. Patel: I am not hurt.

Shri S. M. Baperjee: Anyhow, you
have heard me ' correctly. That is
enough.

Then, Sir, today 1 am writing to
you a letter. Yesterday, I said on the
floor of the House something about a
particular business house. 1 was sur-
prised to know that even influential
press agencies like PTI have becn
asked not to publish anything &bout
that business house. I am going to
write to you a letter that I want a
commission of inquiry to be appointed
to go into the question whether any-
body can say that what is mentioned

in the House should not be given
publicity in the newspapers. T am go-
ing to write to you about it. It is

surprising.

Mr. Speaker:
well?

Is he warning me as

Shri S. M. Banerjee: Not warning,
Sir, 1 am going to write to you.

Mr. Speaker: So, it is a simple in-
timation that he is writing to me.

Shri S. M. Banerjee: 1 am
warning them through you, Sir.

only

Mr, Speaker:
tinue.

Now he might con-

Shri S. M. Banerjee: 1 would,
therefore, suggest that a Cominission
should be uppointed, or if the Com-
mission is not appointed, let there be
administrators to control the prices
and other aspects of automobile pro-
duction. If they are given a free
hand. whether it is this house or that
house, ihey will go on robbing the
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people, charging exorbitant prices from
the consumer. So, my suggestion is,
at the first instance, Government
shoulq have their own project, going
ahead without caring for anyone. Or,
let them nationalise one of these pro-
jects, if they so desire. After all, they
are said to be moving towards socia-
lism. Secondly, let them appoint an
administrator to see the working of
these projects. It is high time that
we appoint administrators; otherwise
there will be no check and control on
ithe automobile industry.

One more point and I am finished.
Not only these cars, even in the mat-
ler of three-wheelers licences are
being given only to ome person in
this country. I am sorry to mention
—I do not want to give his name—
that he is one of the Members of this
House. Expansion is allowed only to
that firm; no licence is given to others.
When this coumtry requires more
three-wheelers and four-wheelers,
when there is such a dearth of pro-
duction, it is a fact that no licence is
given to other people.

With these words, I would request
the hon. Minister, Shri T. N. Singh,
who really comes from the people, to
take strong measures and to curb the
powers of these monopolies which are
charging anything they like, because
they have some political pull with
the Government.

Mr. Speaker: Shri Himatsingka has
also written to me that he is leaving
today.

Shri Daji: I am also leaving; I
came all the way to participate in
this debate.

Shri Man Sinh P. Patel (Meh-
sana): Everybody will be leaving
the House in the evening.

Mr. Speaker: There are only ten
minutes and I can accommodate only
one hon. Member,

Shri Shivaji Rao S. Deshmukh (Par-
bhani): One thing is certain that
hon. Members who want to leave are
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in a minority; the majority of Mem-
bers want to say. So, we want that
you should be kind to the majority.

Shri Daji: If a date could be fixed,
we could come back if we wanted to
take part in this debate. I came
back only to participate in this de-

bate. 1 am representing a major
party.
Mr, Speaker: 1 will call him when

it comes up on the next day. I will
see that it is fixed on such a date
that Shrimati Mukerjee is also able
to take part. Now, Shri Himatsingka.
Then I will accommodate Shri Daji as
well.

Shri P. C. Borooah (Sibsagar): Shri
Banerjee was given a chance because
he was going to Calcutta this evening;
1 am also going to Assam just now; I
will be leaving at 4 o'clock. Shri
Himatsingka is also there. So, I may
be permitted to go now and may be
given a chance on the next day.

Mr. Speaker: 1 will give a chance
to Shri Borooah as well next time.

Shri Himatsingka: Sir, I have
heard the speeches of hon. Members
and 1 feel that there is still a miscon-
ception about the position of car
manufacture. There is a good deal of
shortage; there is no doubt about that.
But what is the cause for it? Is it the
fault of the three manufacturers that
the supply is not being maintained or
is there any other justiflable reason
why more cars are not being pro-
duced?

The capacity of the three manu-
facturers is such that even today they
can manufacture about 50,000 cars, but
about 80 to 90 per cent of the compo-
nents are made locally and they have
to import 10 per cent of the compo-
nents and certain raw materials. Sup-
pose, they produce 50,000 cars and the
components. required are supplied
only for 10,000 cars; then the supply
will He limited to only 10)000 cars.

The trouble arises beca\_xse the
Government Has flot been able_to give
tiieth foreigm exchange for coriponeénts
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that are required to be imported or
for raw materials that have to be im-
ported. Every car requires 2 tonnes
of steel—and it is a special kind of
steel—so, for thé manufacture of
50,000 cars 'you will require 1 lakh
tonnes of steel. These things have to
be considered before we blame the
three manufacturers.

3

They have been asking for more
foreign exchange; but that is not being
supplied. We have, therefore, really
to go into the reason why this back-
log is there. All of them are anxious
and are in a position to manufacture
the required number of cars, provided
they get what is required for their
manufacture. They cannot manufac-
ture and complete the cars unless the
components that have to be imported
are supplied to them or unless the
raw materials that have to be im-
ported are supplied to them.

As regards price, some hon. Mem-
bers have themselves stateq about
Government taxes of Fiat and Ambas-
sador. In the case of the Ambassa-
dor Goverriment taxes comie to Rs. 5,140
and the cost of material, manu-
facturing, overHead expenses, wadges,
depreciation  and  profit come to
Rs. 3,750, indigenous ancillary compo-
nents cost Rs. 3,600 ang disttibution
charges cdme to Rs. 1,063. I you.
increase the nurmber of cars produced,
on what itéth can tHe cost be saved?
If you raise the production to 30,000
or even to 50000 cars, the taux per
car will remain the same; the cost of
material, manufacturing anq over-
head expenses, wages, depreciation
will remain the same except that
overhead expenses will go down
slightly. All other expenses will
remain the same. So, if the number
is increased, there wil] be some re-
duction in the amount of Rs. 3,750
which _is the amount for raw material,
manufacturing and overhead expenses
and all these. .

THerefote, 1 think; the companies
have rightly indiémsa that the cost
can go dbwr by aBout: R$. 750 becaule
the ovérbead ‘chngél' ate the only
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charges that will be affected or

sligntly some ©.her expenses. But the
taxes will not go down; the prices of
the raw materialg will not be reduced;
the wages will not be red\:lced.

So far as the price is concerned, you
know it, Sir, very well and the House
also knows it that the price and the
profit of the distributors and the
manufacturers are all controlled, Gov-
ernment fixes the price and they have
to sell at that price. From 1957 on-
wards there has been no increase in
price though there have been increases
in the cost of materials and only a

slight increase took place in taxes in
been added;

between and that has
otherwise, the price is continuing the
same. 1 quote this fact only to show
that the price and everything are be-
ing controlled by the Government.

Therefore we ought to look into the
real position and find out what the
cause of this backlog is. 1If the Gov-
ernment can supply more foreign ex-
change and enable them to purck'\ase
the raw materials that are required
and the components that have to be
jmported because they have nqt ygt
gone to 100 per cent production in
India, any number of cars can bg
produced and this difficulty that is
being faced here which is the cause of
this question being raised from txrqe to
time either in the form of questions
and answers or otherwise will stop.
Therefore we ought to look into the
proposition and try to find out what
the real cause is.

Now, look at the other suggestion
that is being made about the Govern-
ment taking up the manufacture of a
gmall car. Has the question been
considered that if you increase t.he
capacity of the existing companies
perhaps the cost will not exceed Rs. 8
crores to Rs. 10 crores, or maybe Rs. 11
crores, but if you set up a new plant,
abgolutely fresh, for the manufacture
of a new car, the cost will be very
much more; it may exceed Rs. 60
crores and the depreciation jtself. if
you ‘take its life at 10 years, will be
about Rs. 6 crords? These questions

.
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have to be considered in an objective
way, dispassionately and we should
not be led away by prejudice against
one person or another or against busi-
nessmen, or industrialist or a particu-
lar house.

As I mentioned previously, some
hon. Members have an allergy to cer-
tain names. They will bring in those
names but I need not go into that.

Therefore the question has got to
be considered from the point of view
of what the facts are. The three pre-
sent manufacturers have got collabo-
ration with the biggest manufacturers ’
in the world and they are the most
effective manufacturers in the world.
The General Motors and the British
Corporation are the collaborators with
one of the companies. Similarly, Fiat
company and another big company of
England are the collaborators for Fiat
and another important company of
England is the collaborator for Stun-
dard. If these big companies cannot
enable the production of cheap cars,
can any new company help in the
manufacture of a small, cheap car?
After all, the price of a car depends
on the cost of material, taxes etc.
Therefore unless the cost of materials
is decreased, unless taxes are reduced,

_you cannot have a cheaper car. While

33 or 35 per cent be the taxes you
cannot cxclude them from the cost
even if you manufacture a small car.
The amount of tax will remain the
and it will be impossible for

same
anybody to supply it cheaper. I will
give one or two examples. Steel in

UK. costs Rs. 650 per tonne, whereas
in India it costs Rs. 1,250 per tonne;
wheels per set cost Rs. 48 in England,
whereas in India they cost Rs. 142;
tyres cost Rs. 257 in England whoreas
here they' cost Rs, 567. These things
ought to be examined.

Shri A. P. Jain: It is all your doing.
Shri Himatsingka:

“It is all wrong”.

He did not say, “It is
says, “It is ll

Shri Jain says,

Mr. Speaker:
all wrong”; but he
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yours He should conclude

now,

doing”.

Shri A. P. Jain:
-doing.

It is all industry’s

Shri Daji: Sir, the story of the auto-
mobile industry in India is a story ot
incptitude and screaming scandal of
.shameful surrender to big business
interests, both Indian and foreign.
The speaker just before me said that
these three companies were collaborat-
ing with very important foreign com-
panies. But I will refer the House to
the report of the Jha Committee which
has pointed out that Morris sell their
raw parts to the Indian concern
.almost at the same price as a full-
fledged Morris car is available in
England. That is how the foreign
collaborators fleece us. That is how
the Indian collaborators, in signing
these agreements for a mess of pot-
tage for themselves, have sold away
national interests, have bartered away
national interests. And the govern-
ment of the day, the government at
that time did not screen the foreign-
-collaboration agreement as minutely
as they ought to have. That is one
reason for the high price.

In 1952 Shri Krishnamachari, who
was then the Minister of Industries,
said that within five years India shall
have a full-fledged automobile indus-
try. The five years have run into
twelve, and we are not yet getting an
automobile industry.

The question is, who permitted these
three ill-balanced concerns to come
up. Why was it not known then that
something between fifty thousand to
one lakh of car production would be
requircd before an cconomy of scale
can be reached? Why is it that only
today we are wiser? Why was this
not known when the permission was
given?

Therefore, when the Minister pre-
wviously in charge of this porttolio,
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Mr. Subramaniam, was asked as to
when the automobile industry could be
cent per cent Indian and can produce
economically, he always pleaded help-
lessness, and in one moment of bravado
he said—perhaps that was to silence
the Leader of the Swatantra Party
who was sailing in—“I can do so
immediately if all these three concerns
are taken over by the Government.”
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And having listed ;ll our grievances
against the automobile industry, I do
not want to go half hog like my
friend Mr. Bhagwat Jha Azad or some
other friends; I say the only way to
have a national a2utomobile industry
and an honest ca: {or the poor people
is here and now to decide to nationa-
lise these three concerns. Only nationa-
lising these three concerns into one
concern run by Government can solve
the question of economy of scale.
Nothing else can solve it.

Shri Hanumanthaiya: If you natio-
nalise, you have to pay for all the
old machinery,

Shri Daji: You can give them
twenty years, twenty-five years, or
even fifty years bond. Birlas and
Tatas who are running it will not be
begging with a begger's bowl if you

do not give them anything. (Inter-
Tuption).
Whenever we raise the question

about chcap car the main stumbling
block held out is foreign exchange.
Certainly, if we decide to spend ten
crores foreign exchange for a car, it
is for' Government to decide whether
the ten crores shall be handed over
to Ambassador or Fiat or the ten
crores shall be utilised for production
of a small car which the middle classes
can purchase.

Actually speaking, when the Gov-
ernment of India took this decision to
shelve the manufacture of small car
in the name of foreign exchange, even
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during that period, nine crores were
given to Premiers for producing six
thousand additional cars; 10.55 crores
of foreign exchange was given to
Hindustan for produéding ten thousand
more cars; whereas the scheme of the
Pande Committee said that in ten
crores we could have had fifty thou-
sand small cars. Therefore, the choice
was whether the ten crores should be
given to Ambgssador or Premier
Automobiles for producing six
thousand or ten thousand cars, or the
ten crores should be taken over by
the Government for producing small
cars to the tune of fifty thousand.
That was the choice. And the Gov-
ernment, in the name of conserving
foreign exchange, took a mistaken
decision, a misleading decision, and
decided that we should better have
six thousand more of Fiat instead of
fifty thousand of small cars.

And the decision is foisted in the
name of socialism. It is not a ques-
tion of car versus tractors, car versus
trucks or car versus buses, If that
were so, I would support my friend
Dr. Lohia and say, let us stop the pro-
duction of all cars for a certain num-
ber of years. But if it is a matter of
choice between a small middle-class
man’s car and an Ambassador or Fiat
which is almost in a jittery condi-
tion—the quality control matter also
needs to be looked into, but I cannot
go into those things as my time is very
short—if this is the choice whether we
want six thousand more Fiat or we
want fifty thousand Government-
produced small cars at a cheap price,
I think the vote shall inevitably be in
favour of fifty thousand small cars as
against six thousand more Fiat. And
the foreign exchange required will be
almost the same.

Why was this decision not taken? In
1960 Government passed a Resolution
in®September, saying that if a small
car is feasible, Government will pro-

duce it. In 1962 it was shelved. What

happened in between? Two things.

One, the general elections, and,
o
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secondly, the mid-term election in
Orissa. I make bold to say that for
the elections certain important firms
made available hundreds of vehicles,
with the speedometer disconnected so
that the cars could be used during
the election campaign and then re-
polished and sold to the people as new
cars. It was in return for this favour
shown to the ruling party that the
Government’s decision was shelved in
1962, and not for conserving foreign
exchange. Because, foreign exchange
was given all the time; foreign ex-
change was given to Fiat, to Ambas-
sador and to others.

And even with these uneconomic
units, what huge profits are made?
The profits of Premier Automobiles,
working at an uneconomic level, was
Rs, 2.49 crores for one year—net pro-
fits. And there is this breast-beating
‘‘we are runing an uneconomic unit”.

I will go further. The Tariff Com-
mission categorically said that the pro-
fit for the automobile industry should
be 7.5 per cent. All the three concerns.
are exceeding that limit laid down
by the Tariff Commission.

An Hon. hHicinber: By how much?
Shri Daji: It comes to 19 per cent
on paid-up and working capital.

Therefore, it is not a question of their
running at a loss. They are running
at more than enough profit. But both
the foreign collaborator and the Indian
partner together, they collaborate to
cheat the treasury, to cheat us in
foreign exchange, to cheat the common
man and give us something called car
which should be better designated as
junk.

Now, the persuasion of the Ministry
is going to be to make the three co-
operate. I do not know what new
sector you are going to introduce.
There is the co-operative sector, the-
public sector, the private sector. Now
we are trying for a capitalist-coope-
rative sector or a cooperative-capita-
list sector—the three capitalists to have
a cooperative society and merge. It
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will never happen. Let us not live
in a fool's paradise. You may read
the Gita or the Bible to them, but
they are not going to come together.

If you want a viable, economic

automobile industry the only way is
to nationalise it, and then we can
think of producing a cheaper or small
or better car and go forward with
better utility models. That is the
only choice before Government.

Therefore, the question, the test, is
whether this Government which has
been returned to power through the
money of Premier Automobiles—
written in their own balance-sheet,
lakhs paid to the Congress fund—this
Government which has been returned
to power with the money of Premier
Automobiles, with the money of
Birlas, whether this Government
which has made use of them for elec-
tion purposes, can have the courage
of placing national interests above
party or capitalist interests. That is
the choice. Let the Government take
up this challenge and in their reply
assure us that the Government can be
bigger than big business in India.

Mr. Speaker: This will come up next
time when a day will be fixed. Now
we take up non-official business.

14.38 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

F1FTY-SECOND REPORT

Shri Hem Raj (Kangra):
move:

1 beg to

“That this House agrees with
the Fifty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 2nd December,
1964.”"

Mr, Speaker: The question is:

“That this House agrees with
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Bill
the Fifty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 2nd December,
1964.” .

The wotion was adopted.

14.38} hrs.

INDIAN PENAL @ODE
MENT) BILL*

(AMEND-

(Amendment of Section 302)

Maharajkumar Vijaya Ananda
(Visakhapatnam): I beg to move for
leave to introduce a Bill further to
amend the Indian Penal Code, 1860.

Mr. Speaker: The Question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.

Maharajkumar Vijaya Ananda: 1|
introduce the Bill.

14.381 hrs.

NATIONAL RIFLE TRAINING
SCHEME BILL*

Maharajkumar Vijaya Ananda
(Visakhapatnam): I beg to move for
leave to introduce a Bill to provide
for compulsory training in rifle-
shooting to all able-bodied citizens
between the ages of twenty and thirty
years,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for compul-
sory training in rifle-shooting to
all able-bodied citizens between
the ages of twenty and thirty
years.”

The motion was adopted.

Mabarsjkumar Vijaya Anenda: I
introduce the Bill.

*Published in Gazette of India— Extraordinary—Part
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14.39 hrs.
REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*
Shri M. Malaichami (Periyakulam):
I beg to move for leave to introduce
a Bill further to amend the Represen-
tation of the People Act, 19?0 and the
Representation of the Pcople Act,
1951.
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1950 and the Representation of
the People Act, 1951.”
The motion was adopted.

Shri M. Malaichami: I introduce
‘the Bill.

14.391 hrs.

SIKH GURDWARAS BILL*

Shri A. S. Saigal (Janjgir): I beg
‘to move for leave to introduce a Bill
-to provide for the better administra-
tion of Sikh Gurdwa.as situated in
different States of Indian Union and
for inquiries into matters connected
“therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
better administration of Sikh
Gurdwaras situated in different
States of Indian Union and for
inquiries into matters connected
therewith.”

The motion was adopted.

Shri A. S. Saigal:
Bill.

I introduce the

14.393 hrs.
CONSTITUTION (AMENDMENT)
BILL—Contd.

(Omission of article 370) by Shri
Prakash Vir Shastri

Mr. Speaker: The House will now
take up further consideration of the
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following motion moved by Shri
Prakash Vir Shastri on the 11th Sep-
tember, 1964, namely:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Five hours had been allotted for this.
4 hours 47 minutes have already been
exhausted. Now, I am calling upon
the hon. Minister of Home Affairs to

reply.

The Minister of Home Affairs (Shri
Nanda): Mr. Speaker, Sir, I am aware
of the fact that what we are dealing
with here on this occasion is an impor-
tant question. I am aware of the fact
that this question has deeply stirred
the minds and hearts of many Mem-
bers of this House......

Shri Kapur Singh (Ludhiana): Out-
side also.

Shri Nanda: ....and outside also,
as the hon. Member puts it. I am
quite conscious of my responsibility in
whatever position I take in this
matter. I may say that I have faith-
fully gone through the record of the
proceedings on the Bill before the
House and through the speeches. I
say that because for most of the time
during this discussion I was not per-
sonally present in this House. This
discussion has given me a great deal
of emotional satisfaction whatever else
may be the outcome of it. It has
brought out clearly that there is prac-
tical unanimity among the representa-
tives of all the parties here, and I
take it, of the various political parties
in this country, in the matter of the
approach to the question of Kashmir.
It embraces practically the whole
spectrum of party and political
opinion. This agreement cuts across,
as 1 said, all distinctions of political
parties. This is a welcome feature,
and it typifies to my mind the unity
of the people of India in relation to
all  matters affecting the wider
national interest. This is a kind of
assurance to our people in the coun.-

*Published in Gazette of India— Extraordinary—Part II, Section 2,
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try, and it is a kind of intimation to
all others that being a democracy, we
must have political parties, and politi-
cal parties must function, and yet on
any questinas affecting the nation as
a whole, there are no parties but there
is just one nation. I hope that this
sense of oneness will, irrespective of
party and sectional interests, continue
to inspire and govern us with regard
to all major policies and questions.

This discussion also reflects a sense
of urgency. I recognise that. I appre-
ciate that. It also brought out the
very strong concern and solicitude of
the Members of the House on all sides
for the Indian people who live in
Kashmir, And I may say that this
Government shares this concern and
solicitude and this sense of urgency.
And the attitude of the Government
cannot, of course, be different from
the voice of the people as heard
through their representatives. As for
what one hon. Member, namely Shrt
Khadilkar, said, 1 do not think that
even his view was in any way diver-
gent from the approach of the rest of
the Members. It only Erought out
certain aspects which could certainty
be reconciled with the broad approach
that we wish to adopt.

Therefore, if 1 have to urge the
Members that at this juncture it may
be better to follow a different approach
from what has been chalked out in
the Bill before the House, I hope I
shall not be misunde-siood and the
plea that I am making will not be
taken amiss. I shall explain this plea
in two ways, first, in terms of the Con-
stitution, that is, the legal and consti-
tutional arguments that arise in this
case and secondly in terms also of
certain practical considerations, in
view of the interests of the nation.

I shall take up first the arguments
relating to the Constitution. 1 take
my stand oa the Constitution of India
as it is. I am a layman. There are
luminaries of the legal profession sit-
ting in this House, and at least one of
them, my hon. friend opposite parti-
cipated in this discussion. And I put
thig to him, and 1 put this to them,

AGRAHAYANA 13, 1886 (SAKA)

(Amendment)
Bill
and 1 put this also to the hon. Mover
of the Bill that while we agree to the
essential purpose underlying this
motion, this purpose will be defeated,
and this Bill will itself defeat that
purpose instead of achieving it and
furthering it—if ,it is accepted and

adopted in this manner.

Shri Bade (Khargone): Question.
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Shri Nanda: It is for me to explain
that. ’

Taking the Constitution as it is,
let us understand the role of article
370 and then see what happens, if this
article is abrogated, or removed and
taken out of the Constitution by an
amendment of the Constitution on the
lines of this Bill.. I have a point to
urge regarding the procedure also,
that is to say, the procedure adopted
about the proposed amendment
through this Bill.

The power to amend this Constitu-
tion is derived from article 368. If the
hon. Member looks at that article, he
will find that there is at the bottom a
proviso which reads thus; the foot-
note reads as follows:

“In its application to the State
of Jammu and Kashmir, to art.
368, the following proviso shall be
added:—

“Provided further that no such
amendment shall have effect
in relation to the State of
Jammu and Kashmir unless
applied by order of the Presi-
dent under clause (1) of arti-
cle 370.".".

So, my hon. friend will have to take
shelter under article 370 itself in order
to bring forward an amendment, and
certain procedures have to be gone
through. I may be corrected if I am
wrong. My hon, friend opposite is an
expert on constitutional law, and he
may correct me if I am wrong. Bat
this is my straight reading of the
Constitution. Therefore, as long as
we have not taken into considerajion
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this qualification or this proviso which
excludes the scope of amendments to
article 370 without certain steps having
been taken under article 370 itself,
we cannot amend the Constitution;
those steps have not been.taken, and,
therefore, this Bill will suffer from
an inherent disability. This may be
taken up later on, if need be and it
necessary. But apart from this, if the
operation which 'the Bill visualises,
namely, the removal of article 370,
is carried out, we are left with a
complete void as far as any improve-
ment in the administrative relation
with Jammu and Kashmir is concerned
hereafter.

There will be a total block in the
way of any such further change as we
might be intending to make. We have
been making changes all the time,
every year. I will say something
more about that. But any further
change on the lines of the extension
of the Constitution to Jammu and
Kashmir with which we are familiar
now, cannot be carried out if we take
away art. 370. If it is imagined that
by the repeal of art. 370 all the pro-
visions of the Constitution will auto-
matically apply to Jammu and Kash-
mir, it is a very erraneous reading
of the Constitution. As things stand—
the impediments in the way of achiev-
ing uniformity—it is a question of
uniformity in the administrative rela-
tions, in the administrative set-up; it
is not a question of integration; that
should be made clear. It is only about
uniformity—the intention to bring
about uniformity with the rest of
India.—The impediments in the way
of uniformity are not created by art.
370. These impediments are strewn
through the pages of the Constitution.
In a hundred places, there are those
provisions which take away the force
of application of the Constitution to
Jammu and Kashmir. What will hap-
pen to them? Remove 370. They
remain.

That is not all when you take away

370, all these limitatidns, exclusions
etc. sxemain. What will happen? The
(]
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position as it is today gets
frozen. No further progress
possible,

petrified,
will be

There is some further point in this
connection, and that is important. It
is not only a question of the exten-
sion of the Constitution through a
Presidential Order. It is not that.
There is something more which figures.

In the text of the articles of the
Constitution also there are these
qualifications and restrictions. You
remove art, 370. What happens to

those articles? They still remain. This
i a sizable chunk of the Constitu-
tion. Articles 308 and 152 make
special reference to J. & K. If we
repeal art. 370, these references will
stand. There is the whole of Part
VI, and Part XII relating to services.

1 am pointing these out because it
does not at all help, whatever be the
good intentions of the hon. Mover of
the Bill. It does not at all help
Jammu and Kashmir or anybody if he
ever could succeed in getting this Bill
through. We may have a look at Part
XXII of the Constitution—art. 394. Tt
is here that apart from art. 1, for
which art. 370 itself makes provision,
that is, art. 370, clause 1, it brings in
art. 1 of the Constitution so far as
Jammu and Kashmir is concerned.
After that, is the question of the
commencement and in the commence-
ment, 394 says that articles 5, 6 etc.
shall come into force at once and the
remaining provisions of the Constitu-

tion shall come into force on such
and such date—the provisos.
Therefore, all these things have

been excluded. This simple act of
taking away this single article, does.
not take us any further at all—now-
here at all.

The position is this. While the
rest of *he conténts of the Constitu-
tion, 10 which I have made reférence.
negate the application of the provi-
sions of the Constitution to Jammu
and Kashmir—some of them by ex-
tension. othere directly—the onl%
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avenue of taking the Constitution
into Jammu and Kashmir is through
the application of the provisions of
art. 370. That js the only way of
bringing back the Constitution to J.
and K. That is my reading of the
Constitution.

It ig art, 370 which provides for
the progressive application of the
provisions of the Constitution to
Jammu and Kashmir. What does it
actually do? As things are, it only
regulates  the progressive applica-
ticn; it provides for that and regu-
lates, it, affirms it; it does not
negate. The negations are else-
where, It is, therefore, wrong to
say that art. 370 has outlived its
utility,

An hon, Member saiq that art. 370
is a wall between Jammu and
Kashmir and the rest of India. With
reference to that, another hon Mem-
ber, Shri D. C_ Sharma, said. it is
not a question of a wall, it is a big
mountain. At the same time. he
happened to mentioned the Banihal
tunnel also. May I submit to him
and the other friends that art. 370
is neither a wall nor a mountain,
but that it is a tunnel? It is through
thig tunnel that a good deal of traffic
‘has already passed and more will.

Shri Alvares (Panjim): Why should
we have a tunnel at all?

Shri Nanda: There is no wall
between Jammu and Kashmir and
India, At the most, you can say it
ic some kind of a moveable partition.
We can move it on our own. There
is nothing coming in the way,

Shri Alvares: If it is neither a wall
nor a mountain, where is the need
for a tunnel?

Shri Nanda: I say, if there is any
wall, then this is the tunnel

It may be urged, ‘Do not take a
narrow, legal stand. What is the
political purpose?” I can under-
stand that. But that purpose is not
going to be served by this Bill
‘This Bill at any rate will have to be
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brushed aside, set aside. It cannot be
taken up at al]l because it will be
very wrong and detrimenta] to the
interest that we have in view. Some-
thing else may have to be done,

If this Bil] is defective, it can be
said, why not immediately do some-
thing to remove its deficiencies?
That can be said. But this is incapa-
ble of being done, because it is not
something done to this article, just
removing this article and making
some amendments, That will not
suffice. No tinkering is going to
help. A much more extensive
operation of the Constitution is
inevitable. We will have to make
a very comprehensive examination
of the provisions of the Constitution.
It is not a question of making an
amendment here or there, There are
many things which have to be done.
If it ig to be done at all, I do not
think it is necessary to bring in an
amending Bill for amending the
Constitution—I do not think it is
necessary. If ever it were, it will
have to be a very different kind of
thing. It will have to be done after
a very full examination and analysis
ot the various provisions of the
Constitution,

Dr. M, S, Aney (Nagpur): Does
the hon. Minister maintain that even
after full integration, it is necessary
to keep this articl» of the Constitu-
tion?

Shri Nanda: If it is the intention
to amend, the process of amendment

is simpler. The processes are pro-
vided in art, 370, I think it was
beautifully conceived. The normal

process of amendment is subject to
stringent conditions. The processes
of amendment made available to
article 370 are very simple.

15 hrs,

Shri N, C, Chatterjee (Burdwan):
Is the hon. Minister prepareq to
give this House an assurance that
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under clause (3) of article 370, the

President will take action. It says:

“Notwithstanding anything in
the foregoing previsions of this
article, the President may, by
public notification, declare that
this article shall cease to be
operative or shall be operative
only with such exceptions and
modifications and from such date
as he may specify:”

Therefore, iy is given to the Presi-
dent practically to effectuate......

Shri Khaditkar (Khed): There is
a proviso. You are omitting it,

Shri N, C. Chatterjee: 1 know.
There is nothing in the proviso. It
says:

“Provided that the recommen-
dation of the Constituent Assemb-
ly of Lhe State referred to in
clause (2) shall be necessary
before the President issues such
a notification.”

The Constituent Assembly is gone.
Therefore, the proviso is otiose, and,
according to my submission, when the
Constituent Assembly is not func-
tioning, the proviso doeg not operate
any more, and the President has got
unfettered powers to act under clause
3).

Will the hon. Minister give an
assurance to the House that the
President will be advised, or he is
going to consider that? One thing
more, The hon Minister says that
in article 368 some rider has been
added. What ig the rider?

Mr, Speaker: There, he is not
right. 1 agree with the Member.

Shri N, C, Chatterjee: It only says:

“Provided further that no such
amendment shall have effect in
relation to the State of Jammu
“and Kashmir unless applied by
order of the President wunder
clause (1) of article 370.”
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Mr, Speaker: That we will see
afterwards, when the Bill has been
passed, whether it should be effected
or not.

Shri N. C, Chatterjee: I am only
pointing out that there is no impedi-
ment to the House passing this Bill,
The only thing is that it wil! come
into operation in relation to Jammu
and Kashmir by an order of the
President. That is a purely execu-
tive order,

Shri Nanda: I would not hastily
give any assurance. I find that in
dealing with the Constitution, so
many different viewg are taken. For
example, in regard to clause (3),
there is another opinion, a very
eminent opinion, that this clause has
exhausted itself completely.

Shri N, C. Chatterjee: May I know
who has said that?

Shri Nanda: We are not debating
this. It may be there is a difference
between his view and my view:
because there are so many indirect
onsiderationg to be taken into ac-
count, it may be that article 368, at
any rate, by itself is not sufficient.
Other things have to be done, and
other things are contingent on some-
thing else happening, Therefore, by
itself it does not suffice.

As to whether clause (3) is avail-
able or not. I am not able to say
anything. I do not think I would be
right in giving any kind of hasty
assurance on the subject, because my
stand is very different,

What I am saying is that all that
is intended tn be sccured can be
more easily secured There is an
easier path available to us, a more
handy instrument for us to get the
same thing done. Why do we go
about bringing in amendments to the
Constitution itself with all the pro-
cesses attendant on that, when arti-
cle 370 itself enables—not through
clause (3) but through clauses (1)
and (2)—the President to pass orders
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which will enable any entry in the
Lists to be taken and applied to
Jammu and Kashmir and any other

provision of the Constitution? This
is available. What remains there
is......

Shri Bade: Shri Chatterjee has

taken a very forceful and important
objection. that there is no 1mpedi-
ment to the passing of the Bill.

Mr. Speaker: That is one argu-

ment.

Shri Bade: He is not replying to
that. He is reverting to clauses (1)
and (2).

Shri Nanda: I am sorry, That
was a technical objection to (he ad-
missibility of the Bill. I did not take
my stand on that. My stand is not
that, Otherwise, I would have said
let us not proceed with the Bill. I
did not say that. I only brought in
some considerations which might
have a bearing on it. My arugument,
my stand, is very different. It is
that the passage of this Bill, the ac-
ceptance of this Bill by the House is
going to create a position where the
people of Jammu and Kashmiy will
suffer very much more, and your

Some hon. Members: How?

Shri Nanda: This is my stand, Let
others argue about it

Shri Bade: It is not correct.
Shri Nanda: 1 am giving my read-
ing of the Constitution that just

removing article 370 does not suffice.

Shri Prakash Vir Shastri Bijnor):
The Jammu and Kashmir Members
have all supported this Bill.

«l gEA &7 wWAT (IT9) 1<

q 37T T T8 F aTF fwry

Shri Nanda: 1 have explained two
things. One is that if you just take
out article 370, does it remove all the
provisos which have entered into the
varioug clauses in one way or other?
Does it also take away the restric-

o
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tions and qualifications to the various
other articles in the Constitution,
where the Constitution is made appli-
cable to Jammu and Kashmir? It

does not.
Shri Bade: Let him give an as-
surance that hg will bring in a Bill

He is opposing this
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Mr. Speaker:
Bill,

Shri Nanda: If I am told and I
agree that the purfose can be served
only by a Bill, then we can certain-
ly bring in a better Bill, but it is not
necessaty. The same purpose can be
served fully and properly through
the utilisation of this. There s
nothing wrong about this argument,
because jt is a fact,

Shri Ranga (Chittoor):
your second argument,

Shri Nanda: Why do you want this
more elaborate proceedings of
bringing in an amendment to the
Constitution? We have got the other
way.

The proof of it, the evidence that
what 1 am saying has great substance,
is that in the past years article 370
has been so used, has been availed
of, for this purpose. Hon Members
are quite familiar with that process.
This article has not remained static.
It is through g dynamic process, year
after year, that the provision in
Jammu and Kashmir has been assimi-
lated in these matters with the rest
of India, and this policy, the policy
of steady, progressive erosion, has
been reiterated here several times.
This has been the policy, this was
the policy laid before the House
severa] times before by the late
Prime Minister ang others, and this
policy, apart from other considera-
tions which attach to it, does not
suffer from any kind of inherent
limitation, because it can unfold jtself
completly, What happens is that
only the shel]l is there. Article 370,
whether you keep it or not, has been
completely emptied of its contents.
Nothing has been left in it. We can
regulate it, we can do it in one day,

Come to
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in ten days, ten months, That is
entirely for us to consider,

Shri Hem Barua (Gauhati): May I
seek your indulgence for a moment?
May I know if the hon, Minister is
aware of the fact tnat the Plebiscite
Front in Kashmir, together with cer-
tain communal and political elements
within the State are planning to have
demonstrations  from tomorrow, 5th
December; if so, how does the hon.
Minister justify his stand, what he
has stateg just now?

Mr, Speaker: Did he say that he
welzomes that demonstration?

Shri Hem Barua: He said every-
thing has been regulated there.

Mr. Speaker:
different thing.

That is about a

Shri Nanda: 1 rcferred to regulat-
ed extension of the provisions, Some
of the hon. Members madc an obser-
vation, and that is a point which
does really deserve consideration.
Hon. Members from the State of
Jammu and Kashmir and some others
said that there are advantages, bene-
fits, available to the rest of India;
why should the people of Jammu and
Kashmir be deprived of those bene-
fits? Then, other things are men-
tioned here. There are various forms
of beneficiary relations between the
Centre and the States,

Shri Ranga:

more,

They get so much

Shri Kapur Singh: It is a one-sided
‘benefit,

Shri Nanda: If they are getting so
much more because article 370 is
still there, I do not know if....

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): What the
Home Minister refers to is that these
things do not apply to the State.

Shri Ranga: We have been subsi-
dising all the time.
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Shri Nanda: This result has been
brought about, the proper extension
of those beneficial arrangements, to
the State of Jammu and Kashmir, by
progressive and successive stages of
application of these provisions, and if
anything remains which could be of
benefit to the people of Jammu and
Kashmir and which today has been
kept away from them becausc any
provision of this Constitution has not
been applied to them, there need not
be any delay about that. Hon Mem-

bers coming from Jammu and
Kashmir were deeply concerned
about it. I think I can say wvery

clearly that almost every month,
every two or three months, a review
is taken, and some of these provi-
sions are applied. I might therefore,
mention something about it. It will
give some idea of what has been
tappening. This would sink into the
minds of hon. Members and that is
why I am indicating the process whih
can bring about the same results that
process has been very active in the
past.

Shri Inder J. Molhotra (Nominated
—Jammu and Kashmir): It should
be expedited.

Shri Nanda: I can understand that
plea that it should be expedited and I
do not stand up against that idea,

Shri D, C. Sharma (Gurdaspur):
‘What have you done in the last three
months to expedite it?

Shri Nanda: 1 shall say what has
been happening in the last few
months. Since the new Government
took charge there with Mr. Sadiq as
the head of that Government, this
process has been accelerated and
Presidential orders have been issued
applying the constitutional provisions
relating to the following subjects—
welfare of labour, legal, medical and
(ther professions, trade and commerce
in ang the production, supply and dis-
tribution of commodities, price control
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2old control, enquiries and statistics,
regulation of labour and safety in
mines, vital statistics including regis-
tration of birthg and deaths, vocational
and technical training, and news-
papers, books and printing presses.
They are also considering applying

provisions relating to elections
—Members of Parliament to
be elected direct rather than

in the manner in which the elections
now take place. That is going to be
done very soon.

& oy feg fegrlt ( ®O9) ¢
el wgew A aw At ¥ @ ¥
a0 ad ame g faww Sfs 370
TH FVEIN FT§ IEFY T[T ATE
g A A, RS F O
e @ 3

Shri Nanda: A Bill for changing
the nomenclature for Sadr-i-Riyasat
and Prime Ministey of the State has
been referred to a select committee
by them. Thus, it would be seen

that the progress has been signi-
ficantly accelerated.
I take this opportunity to inform

the House that it has been decided to
apply the provisiong of articles 356
and 357 also to Jammu and Kashmir.
Entries 43 and 78 of the Union List
and Entries 33 and 34 of the Concur-
rent List are also being made appli-
cable. This would show the extent
to which both the Government of
India and the State Government are
constantly kecping the situation in
view. Therefore, the area of uni-
formity is being constantly extended
and it is being accelerated and expe-
dited and as I said before, the House
would certainly understand from
what I have said that anything else
which has to be done quickly could
certainly be considered and some
kind of action could be taken on that.

Shri Hem Barua: When you have
done so much, why don’'t you do the
res.t?

1722 (Ai) L.S.—T.

Shri Nanda: Those who have done
so much will certainly do the rest....
(Interruption.) Sir, I have to add
one or two more observations.

Shri Ranga: That point is enough.

Shri Nanda: It is all right then.
The hon. Member appreciates what
I have said. I would say something
about the question of the status of
Jammu and Kashmir, I do not under-
stand why it has been brought in in
this context. 1 believe article 370
has been given too much importance
and some kind of a doubt seems to
have crept in for which there is no
scope at all, They seem to think that
there is some kind of a deficiency in
relation to the status of Jammu and
Kashmir, in the matter of the full in-
tegration. of Jammu and Kashmir with
India. It has been repeatedly stated
here and statements were made by the
hon. Prime Minister and the late
Prime Minister and I would like to
refer to them because it is very im-
portant that there should be no doubt
left on that score. Article 370 does
not detract from that status. It ig not
as if it i3 not quite complete now
and if 370 ig removed, it will become
full. It is not so-at all; it is a wrong
reading of the situation. The hon.
Prime Minister, when he was the
Minister without portfolio, stated
very clearly the position. He refer-
red to the Security Council proceed-
ings and said that in the Security
Council Mr. Chagla has made it abso-
lutely clear, that the accession of
Kashmir to India is irrevocable and
the present relationship between
Kashmir and India must continue.
The irrevocabilily of this position has
been stressed there. There was an
occasion when I had the privilege to
place before thig House something
about this question of status ‘1
have said then that there are certain
facts of history which cannot be
undone. The accession of Jamsmu

»
3



3465 Constitution

[Shri Nanda]

Kashmir {o the Union of India is
ac; of Indigp hwww it is @ fact
ot world history, The:g can be no
going back on that. Its accession is
complete, final and irrevocable; it is
as complete as the of some
of the erstwhile States in the heart of
India.

Some observations were made that
we were faollowing § weak-kneed
?ohpy and that thepg was vaccilation.
n that context, let us just consider
what I am s3yjng—not as ap argu-
ment not as a ground for getting rid
of smneuung but as the basis or the
root of the matter I may submit
that whatever we dp here, whatever
we decide here, we are not inflyenc-
ed by any extraneoys cansiderations;
we have no fear of gnyane saying
something; we are enly influenced
by oensiderations aof nat.uman inter-
est and not fear of somepody else.
We have several objectives to be
achieved and to be pursued. There
hag to be a comprehensive strategy
in ‘which each one of these elements
has a proper place and anything
which is congidered must it into that
strategy. There was the guashon of
psychology referred. That also has
to be lopked inf at both ways, 1 do
not want to elahprate that pojnt. In
dealing with g sjtuatiop, we have to
deal with it successtully, effectively
and gain our objectives and not
simply get the satisfaction of having
done something and get dome with
these things. We do nat get dene
with these things. I, therefore, make
this appeal that we are set on the
same objective. There is no dis-
agreement regardin, that. That is
the thing has to | achieved as
speedily as possible, there ig also no
difference about it. I only suggest
that the other way is not the better
way gnd the way which I have sug-
gested for achieving the result s
better, easier and the simpler way
and it helps us in other ways also.

Shri Harli Vishou Kamath (Hos-
hangabad): On a point of clarifica-
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tign, Sir. Wil] the Hgme Minister be

leased to tell this Hoyse whether

here are at the moment any political
groups or elements in the State of
Jammy and Kashmir who are opposed
tp fuller integration of that State

with India or i the abrogation of
artjcle 370, gnd if it be nat sa, why
this hesitgncy?

Shri Nanda: No responsible person
in that State is opposed, and parti-
cularly the Government of Jammu
and Kashmir now is fully helpful in
making progress with all these things.

! FEEETT qreAY : qeAW AFIT,
TEATE F1OFEE wqed F
T AT JIEHT AT A w7 g
t 1 & g /v g a1 fF e g Har
R GE I SRS I G Gl
# Trafea @ fam%wqﬁ
HLFTT AT WX § IO W ¢ 56
ﬁm%#«mﬁ&%wq«w
T § f 9ia Feel I 9% | g6
TEAT Y F7 WG T wWET T |
JE-FOIT (G gEEE 9
370 ®1 gfaww ¥ ger fgar T3,
WRE IR N EIF A am ¥
ATAY @0 §, A7 UF Qar fadaw @,
faa 97 dqg & oft 79 F gIEd A
HET ®4 § qIA] qEAT e A8 |
FfwT a8 931 3.9 & 5 oy aoFm e
# gard T §, W G A JAeA
FT A @ OB AT qOET-T
oY% @ 8, 99 § a7 sl ¥ g
qRawRlT ¥ g ¥ FE F q@ Wy
w fyuns ® e TR fear @
wgt ag oF shrgfas 7o @ f5
% fF W 5 99-v @
frar, & wwmar § f& ow oawiE
tfagre # ag ot o Ifagfe gqa
quit 6 @IV 7 39 gd-avEe aada
1 o wFe T e o
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W oy ¥ sw qedfy A A
FET wger fe 9w @y gEw AT
gfawra § wrf Y, oy Mg-gaw, FIR
TN Wi 9S4 M @ ogw §
W ggwa A § | ag OF gE fawg
2, 91 x| W ¥ qrg< §r wna | A
# £ WAy 4 g7 ATgaT § i Wiaww
T grr 370 wT ug W fomr gan
¢ fr ag sURETe SwaE § 1 TR
T AAKETNT JuTH qAg §IN qF
9T W@ § 7 TR I9eeH
amTaeaT $® fadi & fag gor #<@
2 3o 7@ ¥ fag gon F@ § AT §B
aut & faq g w3 & | wffeas T
a% & faT Mg &1 fare g1 F A
WIIRETA Iqavg AGY &< fed o o

gg frdas & wwig # qg welr
it Fgr § 5 59 ¥ 38 FWA swdf
@ g @ s amn i, wR
77wl wo IO § ag gy 5 www
AT wely § oy fadow gofewa Frar
%, ¥4 § §8 A A &, zafed
FFR 39 fadas #Y @F FT R
o5 wax afafy a1 fadme w48, N
d9 FT Ted w8, fomd 9w
FIAT FAAfE] Fy g7 < Foray oA
R qof fadus dag § Amar Qoo

w937 fo6T 7T g Well WY WX
¥ 7g w=me Iufag &4 fir 9f @
fadas & A gfee ¥ wow aw
gawam g 7t §, gafay qewre fadaw
# wiaar & fagiqa: sgag R g
AYET M F T IFR 71 OF fadas
arf, §1 st maw gw s weE
) EFR FT RS |

HIIT A AT AN F [GAT FT 5T
T AT A A Ay W 5 oW
w dfum @ o F w
[T E A g & et ag ww
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wfaem qureat, Vg W, I W-BRHIT
9T G WY AR QT , AW Eww T
fr wo wew & w3l @ W fagas
w1 N adwvwn oWeg femm g, swd
afag §) ¥ ¥ KW faeeEm &
a%w*m‘t({rmaﬁﬁmiﬁmfr
LC o

afg ¥ avay wE g § 5
FEF WA § W O & @19
a wew oy 430 g1 ¢, A fe fasd
g 791 ¥ GTH &7 FIWH § §FG
¥ A§ aoTan A A @ g 1w
HY TC T F| @ I H J
Fga1 § fF T8 91T F1 g7 W A 9w
o i g ) g R ee X
T3 TH ¥g & {6 T faduw & da%
# g1y F qE WAL A F g 97,
gawT gy #7139, ¥fwT @F 9w
wq Tfeea & fadw way & oF awey
% ag %51 5 o 370 M gE &
T ga<arw feafqat soow g Smady,
T TT T (Interryptions)

®g RMAW e o TEl, TE oo

Nt g et g aE e
wigw IH qeeqfa § faar m@m g
afe # ag s =1gaT § o
¥ FaAr 1FW, A FTeiT F e N
qft F1 A sEE wfeard & A
AT AE & AR F AN AT &

arfeeqra 1 FTwic F gy §
F TEAT § T qmE AR &
aray # g Aifq , ag g A /7
% fEuT At UF T8 F7 IAT 0 FXET
& 19 30 AIFAT T HY A1 qar W
ag W g81 ar fr 48 qar wen g fF
TR FT A W AR IR
FEETT &, Tt ¥ wgfa goiT A
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aifseam Tadde 7 firegare w faar
2, a8 ¥ W gaT w7 wE o i
& R I ¥ g FHanfat ® ger
¥ w99 ssfafaeder O fad &, gafad
T TH qra A geey  afewy ¥
1 F3 firwraa @i TG T ! Wi,
TR T H1T & g fear v fip gb
QT g qwTETCTET W qgr & | § 7
98T TR § % IW a1 g
FfAwe agt 95 T W F@T
fra®) T8 JHTT A I W @Y
2 ? qErAral ¥ 93 & AT qq aHT
& fadvg-a7 s, At IwT A7 qforw
T ? T gAT qOEL BT qg I
gfaar e gark faa-oa w1 ofeem
FER ¥ wrE waw Ag fear

s feafa ag & s aifssam &
AR FWAT F AT gl T A9
TF m few, e gefafrge wgt
97 ¥9 far W F@ @R F
frdrg—aar v 7 ST G ey 4 e
S qfawata # fa3w et ¥ O awey
fasrer feqr a1 a1 F1 wicrss qge
w8, 9% faoig @gea @ §,
Ig #1 AfF agod Tl g

A= &1 o w3, wre & ag wAr
argar § f5 o s ¥ g afwg
H moet @1Er wfase w1 9407 7 frar
Qar, & FER # fgegear & feafa
A A TgFT &Y T A | IF Y-
sfgFTT F FO7 £ AT FER B
Foifal & &9 F AIET w1
aF 991 FT @, AEA WA qER
g 17 ¥ @W F gT F 5w
w4 BT F ga H T, FADE
F Afq Fgr T, HE A F FOFTT
N wfgFrgEs §8 @ Fg WAL
ST gF FIFTT AT 370 F1 AT vy
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& W\ ura 370 Y wETT g A
& T W1 g3ER HqqdY W ¥ g
# 39 a9 FT 728 3 @A ¥ AT
At & fop e -FTere wrea & ey oAt
FT ag ¥ ALq F1 AT W

oF AT gAY w1 T gfwIT
ar # 1 FIAY fawadt  # v o
et qF FT q@ e & 5 97
Ty & gvgw fafaeee, ot qifesdt
SIEATEAZ FRILfF AUNT 370
1 g F o A § Afew ggEAry
# ®@ FT{AT Fawast £ v o sy
# frdad ST g § 6 W aE
1 @' %ﬁﬁ?%@ ﬁ‘ta’t'aﬁ BT,
F geer afag § Al Farg arfearie
¥ oqAT q@AT T%Aed 48 femr v fw
qTT 370 F @fawmw & gar Aw
F1fgQ | #4737 & a1 £ FAA! fagaa
DeEFar § ! ITFIE GINFIE F
TR AT TT 39 F TF AAAT
geeq, ST QAo ®lo Faaf, I Hyd
qwr ¥ wgr fF g 370 F1 g
@ arfg | & gor Smgar § fF
T EHER F O AR A F FEART
fagiew o7 & 7T wieass &, faa
T T T GIH IAT AR &

W} ag @ a1 3@ & fw
a1 370 Y qgR & & wmar A g
g1 g 370 W SEH-FIEHI &Y
FEEEATT  qyEEAT  FT A= G
&0 A TE-Fe # FE FiRdE-
qurz ndEES! § 7 "7 370 ¥ 9~
FTAAIT & TEAT KT IATE | 47 A
qEg-FEH q & oUW ¥ 7w
T ww & gfggm & g4 ww-AY
qra #1 T3 T 74 AfqurT Y afqmar
i a2 w30 A § 7 ag whram

<

& @ ft O FAT § AX
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AM A ATFAT F A9 A AT FEAT
FETE O

T gTAR A1 gata afafafaat s
Afeat & goaform v @ & 7
oW FA-qTET WYL H FARG EAE
N F AR ¥ A owiwdw gk g,
39 ¥ 39 W F AF0, §9 wegenm, A
ag o 4 3 fF oF Wy e
AEY, T ZATT WA G Y HT0RY-
faat & qawa & gfusw  # A&
B wHdl |

T & HATET, A1 £ oft A awor ¥
Fgl &, o 5 fEava, w FmeAI ¥
TF AT HI ARIAT T Wl @
A1 qifeTaE #T HIT & | @ AAr
gu Y facwm agr wsr & 1 IER
UF F14 9T Aeod&qH| K1 9dF  qheg
e { | ATHY qTO &1 AT &
OF FIT G ARXAA T AT
g aRus AT Irgm faw go
g, it fa arfereem A 19T & wro
# g Ay Tae A7 wdw amy §
g HIT F FTEHIT F ARITGT AT |

ag a1 gfqura # garT 370
W@ F AN AT & MU
g qar # G §, fag & afoorm-
WET I F AT AU AW F grEey
¥ wmwwr geow gr v & | fawet
7, AFAAIE GIRA, ST A, X
qEANT X w@ a1 f& W
avFr ) 3q Afg F1 #f geafoory
faem, @ gw =W T=9 &) FAT
T &1 7

FER 1 gad Afqar F Fw
srq-wTeIe #Y feafa Ja) qwet I+
ST @ g AR waisn feqfy s
AT @ Y WX Iq®
af hAET®T T -FTeAIT g gre ¥
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s91 ™, & osfrawy ag #%, &
gordt faward, fam & afq 1047 &
FOAT F T F fag @39 gu AR
T 4, F g asy A faaqrat
¥ Tem ¥ mw g @ gu g,
fanfear geam # fagar qe), o
TTANATE AAS T owTRT 6w
STE-TTRHIT & ATEY AT gE WOy
F1 AT AL T qHA 7 A W™ F
ag W1 g AEw g@ga@m ¥ @
faurg &} & &wr |

AT I Y Wi AT HR F
F gy & Ay §90 0T A3 g AeR
IT WTEGT B AR FAT AIBAT E,
g 1 za frdas sTawda feam
AR gg Waar e g fp 5w s
A oY g@a Aifg ®Y fond & oy
fegg s frar & i § ga fagas o=
aaAg A F@  IFI £8FT
fa<a ®%, 1+ & sud ga wlai ¥
g ST § e afs § ¥ fagaw
F fadg # s T @G wwar 2,
fs ug fadgs i o3, Afeq &
arz @ fr fergeam @1 afagra 97 #1
FH 57 q@ & faw gar A #7
FIM | T A AT ARRT AT HTATE
Fame ™ A3 3, feer fegw
F AMr 97 g9 T 1 qrfead err
gt & Amamdayr dm & zf-
g ®Hwg ag faar wmam fw ozw
SF17T  HAGT gRYA (AR F
e W ¥AN OF WAl ¥ &S
g F7 fa FVN & FTW 79 FAT0
FT TG A TE, A AW &
gt § SR T WY gear @ qrm
AT F AT HYH WHT FY T w47 |

wifg & & ag F/A1 @A £
fe foa 1 & g w9 fagaw wr
fae w7 W AT ETT 370 WY
dfewr & ol T £ aw o o
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[t sreTareT amet]
2, Sa wr geiteafa af i fe e
wAI ¥ {1 wRI A 3w A
ferperet & WG WrRAm I8
az fed, faq qwg wOga fadaw
%1 frada, At o A fadaw €
@i frodn, woar aref & wfees
w1 froFd wYC W A Wt wv
o wonw w4 mgn g fE
fEt & W qF W T & fare
= &1 u ¥ & g, Afagrfaw q,
w@ ¥ thew ¥ faud, F T
@ wgagt g & gevw # ga ke
S I AR S CRiGch
¢ F[ AT FHT WA K1 AT AT
AL AR
Fgat g A N & FE T Ea F I

frt & faame w4

Shri Shivaji Rao 8. Deohmn!h
(Parbhani): On a point of erder, Sir.
The hon. Home Minister referred to
article 368 of the Constitution and
said that in terms of that article, the
mover of the Bill hag no authority to
move the Bill which Ne has moved.
He has referred to the proviso also.
You were pleased to remark that, that
proviso has something to do wit.h.the
coming into operation or coming into
effect of the Bill and that stage would
be after the passing of the Bill.
Besides this provision, I wish to draw
your attention to the further fact
that every Bill, including a Bill for
amending the Constitution, has to
receive the assent of the President in
order to become effective. That means,
every Bill which requires Presiden-
tia) assent should be capable of receiv-
ing Presidential assent, But herc the
position would be, if we pass this Bill,
regardlesg of the fact whether it will
come into effect or not, it is certain
that the President of India, even if he
80 desires, cannot assent to this
Bl . ..

Mr, Spesker: Bt would not coms
into effect unless the President applies
this' provision.
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Shri Shivaji Rao 5. Deshmukh:
You were pleased to state that the
Bill will not come into effect unless
the Predident gives his nssent. My
cofitention is quite different. You say
that even if the President gives the
assent, sifice article 370 is mentioned
in thid Bill, unless Jammu And
Kaghmir is referred to, it will not
come into effect. For a Bill to come
into effect tegarding Jammu atd
Kashmir, g feferenide to Jamthu and
Kashmir under article 370 is neves-
sary.

My contention is that the President
of India, even if he so desires, cannot
give his assent to this Bill, because
the House cannot obviously pass 4
Bill which, regardless of coming into
effect, cannot even receive the Presi-
dent’s assert.

Article 152 specifically says that the
whole part i¢ not appliéable to Jarhmu
and Kashmir, Can thete be an
amendment of a statute, more so of
the Constitution of India, which has
got the effect of rendering the whole
or a considerable portion of that
statute ineffective? For instance, if
article 152 remains as it is, it will
mean that the whole part relating to
the States will not be applicable to
Jammu and Kashmir and yet, article
370 will not be there.

Mr. Speaker: The Minister has
already said that thig Bill ghal] not
have any effect. If article 870 is re-
moved, there are other articles of the
Constitutions that make other provi-
sions.

Shri Shiva)i Rio 8, Deshmukh: The
Minister has stated that this Bill shall
not have effect. I say that even if the
people and Government of Jammu and
Kashmir were to agree to it, and even
it this Bill were to receive the Presi-
dent’s assent, e¢ven then in the form
in which the Bill stahds, the whole
part of the Constitution shall be
rendereg ineffective. Therefote, on
the princiole that there can be no
amendment of a statute which renders
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the statute itself ineffective, this Bill
is out of order.

At R ot Esrba g
Ison AT }; IEEF a1t & o AE
FIAT AEAT § 1 3A gt & g trAv
[T AT §B T E AT ApAT
g 4% 3t ¥ o o ST oeay
ST A FeT &1 IAF fadA ¥ A1 qrawd
& N wgEet § F gard feori ¥
gt &, og FEi wEATg ) A AN
&1 wig Agt faar st gk gt
F1v faranfoar &t § ot & quwo
g f& mw ga%T wedt ave & IR
£ 3q% A gt H A1 gAae
adt 2 1 o A9 9 EF FT A
g1 Afed s wR & F0F AL
ag ey gwT Arfed, F gET
aifgy, sagr  w=8:  gMr 9ifed
qifeear a1 .M a1 qF1 AR Fa1
FEA §, IAFN WAL ER 97 AZ0 qIAT

AGRAHAYANA 13, 1888 (SAKA)
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Bill

g 1 garr it ogwdr  qrfafaat §

T oo gadigid

Mr. Speaker: The question is:
“That theé Bill further to aménd

the Constisition of India be taken
into congideration.”

The Lok Sabha divided.
st ay fama (A7) - ogF e
iz g frad g

Wi e oY fEw A
wifna w7 ?

wrag Tz it & iz
g

ot ®wo WYo wast (#rgr)
& ot AR T oA §

St o ®o wwdt (wgaT)
&UAY ® A FAT AAT

Division No. 8

.ANares, Shri

Aney, Dr. M. s,

Bade, Shri

Banerjce, Shri 8. M.

Berua, Shri Hem
Chatterjee, Shri N. C.

Daji, Shri

‘Dwivedy, Shri Surendrauath

Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shti

Alva, ShriA. §.
,ahunlm Singh, Shri
Bal Krishna Singh, Shri
Balkrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barua, ShriR.

Barupal, Shrj P. L.
Basappa. Shti

Besra. Shri

Bhagat, Shri B. R.
Bhagavati; Shri

Bhakt Darshdn, Shri
Bhanja Deo, §bri L. N .

AYBS

Gozaran Prusad, Shri
Gupta, Shri Kanshi Ram
Kachhavaiya, Shri
Ramdth, Shri Hari Vishow
Limaye, Shri Madhu
Lohis, Dr. Ram Manohar
Mukherjee, Shri H. N.
Pandey, Shri Sarjoo

NOES

Brehm Prakash, Shti
Brjeeshwar Prasad, Shri
Chandrabhan Singh, Shri
Chatdriki, Shri

Chaturvedi, Shri . N.
Chaudhury, Shri Chandraraani sl
Chaaghuri, Shri D. S.
Chaudhuri, Shri Sachindra
Chavan, Shri D. R.

Chavds, Shrimati Johrabes
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shrt- B. K.

Das, ShriN. T.

Beo Bhani, Shrt P. C.
Deshintakit, Shel $hivaji Rao §.
Day, Shri §. K.

(1538 hrs.

Rajyslaxmi, Shrimati
Shashank Manjari, Shrimati
Shastri, Shri Prakush Vir
Siddhanti, Shri Jagdev Singh
8ingh, Shri Y. D.

Swamy, Shri Sivamurthi
Utiya, Shri

Dhuleshwar Mcena, Shri
Dighe, Shri

Dixit, Shri G. N.
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Gandhi, Shri V. B.
Ganga, Devi, Shrimati
Guha, Shri A. C.
Manumanthaiya, Shri
Hem Raj, Shri
Imbichibavs, Shri

Iqbal Singh, Shri
Torail, SHH M.
Jamunadevl, Sheimati
Joshi, Shrimati Subhsdra
Jgotishi, Shri §. P.
Kabir, Shri Humayua
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Kanungo, Shri

Kedaria, 8hri C. M.
Khadilkar, Shri

Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, shri P. K.
Kindar Lal, Shri
Kouijalgi, Shri H. V.
Koya, Shri

Krina Shankar, Shri
Krishnamachari, Shri T. T.
Lalit Sen, Shri

Laskar, Shri N. R.
Mahtab, Shri ¢
Mahishi, Shrimati Sarojini
Malaichami, Shri
Malaviva, Shri K. D.
Marandi, Shri

Maruthish, Shri

Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Menon, Shri Krishna
Minimata, Shri

Mishra, Shri Bibhuti
Mishra, Shri M. P,

Misra, Shri Shyam Dhar
More, Shri K. L.

Mukane, Shri

Murthy, Shri B. S.
Murti, Shri M. §. |
Musafir, Shri G. §.
Muthiah, Shri

Naik, shri D. J.

Nanda, Shri
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Nigam, Shrimat Savitri
Niranjan Lal, Shri

Oz, Shri

Pande, Shri K, N.
Panna Lal, Shri

Pant, Shri K. C.

Patel, Shri Chhotubhai
Patel, Shri P. R.

Patil, Shri J. S.

Patil, Shri V. T.

Pillai Shri Natarsja
Prabhakar, Shri Naval
Pratap Signh, Shri

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri
Raju, Dr. D. 8.

Raju, Shri D. B.

Ram Sewak, Shri

Ram Subagh Singh, Dr.
Ram Swarup, Shri
Rampure, Shri M.,

Rane, Shri

Rueo, Shri Jaganatha
Rao, Shri Rejagopala
Rattan Lal, Shri

Reddy, Srimati Yashodal
Roy, Shri Bishwanath
sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Samants, Shri S. C.
Sanji Rupji, Shri
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Shah, Shri Manubhai
Shakuntala Devi, Shrimati
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Sham Nath, Shri

Sharma, Shri D. C.

Sheo Narain, Shri

Shree Narayan Das, Shri
Siddansnjapps, Shri
Sidheshwar Prasad, Shri
Singh, ShriR. P.

Sinha, Shri Satys Narayan
Sinha, Shrimati Ramdula:
Sinha, Shrimatii Tarkeshwari
Sonavane, Shri

Soy, Shri H. C.

Sriniyasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri

Swamy, Shri M. P.

Tahir, Shri Mohammad
Tiwary, Shri D. N.

Tiwary, Shri K. N.
‘Tiwary, ShriR. S.

Tombi, Shri

Tripathi, Shri Krishna Dec
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyays, Shri Shiva Dutt
Vaishyas, ShtiM B,
Varma, Shri Ravindra
Veersbasappa, Shri

Vijaya Ananda, Maharajkumar
Wadiwa, Shri

Waonik, Stri Ralkelishna

Mr. Speaker: The result of

division i5 as follows:
Ayes 23; Noes 157,

The motion is not carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
of the House present and voting.
Therefore, it fallg through.

The motion was negatived.

the

1540 hrs,
HINDU MARRIAGE (AMENDMENT)
BILL

(Amendment of Section 13)

Shri D. C. Sharma: (Gurdaspur):
Sir, 1 beg to move:

“That the Bill further to amend

the Hindu Marriage Act, 1955, be
taken into consideration.”

I have also tabled certain amendments.
My first amendment is that on page 1,
line 1 of the Bill, for “thirteenth
year”, we should substitute “fif‘eenth
year”. This is of course, in the
Enacting Formula. My second amend-
ment is that on page 1, line 4, for
“1962”, we should substitute “1964”.
My third amendment is that on page
1, for lines 12 to 14, we should sub-
stitute “(1A) Either party to a mar-
riage, whether solemnised before or
after the commencement of this Act,
may also present a petition for the
dissolution of the marriage by a
decree of divorce on the ground . ..”

Sir, I do not want to give g very
long speech, but I want to bring home

i
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one or two points to the hon. Mem-
bers of this august House. My first
point is this, The Hindu Law has
been a very, very vast subject. As
the Hindus have had many shastras so
the Hindug have had many law-
givers so far as social polity is con-
cerned. Therefore, there has been no
uniformity so far as Hindu Law is
cencerned, whether with regard to
prpperty or adoption or marriage or
solemnisation of the marriage or dis-
solution of the marriage, etc. The
map of Hindu Law, as 1 have said
already, has been a very, very
variaged map.

1544 hrs.

[SHR1 SANAVANE in the Chair]

But there has also been another
factor which has been operative in
Hindu society and amongst the law-
givers of Hindu society. I do not
want {0 mention the names of Yaj-
navalkya, Manu and all thos¢ great
rishis who have adorned the pages of
Indian history. I only want to sug-
gest one thing and that is this, that
the Hindu religion, apart from its
fundamentals, has shown rather a
degree of adjustibility and flexibility.
The Hindu religion, so far zs its social
organisation is concerned, hag been a
religion moving with the times,
adjusting itself to new circumstances
ang changing under new pressures.
In other words, Hindu religion and
Hindu shastras have becn dynamic.
They have not shown any rigidity of
approach or any unflexibility so far as
the matter of acceptance goes. Every
age has new social pressures and new
social adjustments to make. Every
age is confronted with new social
forces, new economic trends and new
changes so far as the organisation and
structure of the society is concerned.
If 7 look back wupon the Hindu
society, I must say that we have under-
gone innumerable changes and most
of those changes have been for the
better. They have enabled us to live
in accordance with new circumstances
and in accordance with new social
motivations. But nowhere has the

change been as rapid and kaleidosco-
pic as in the {wentieth century.
Twentieth century has been a century
of cataclysmic changes. At one stroke
we have emerged from the scientific
age into the technological age and,
naturally, this “has been responsible
for some gf the changes in the social
structure also. It was in view of
these changing mores of society that
the Hindu Code Bill was passed by
this august House sometime back.

I remember one foreign journalist
going to our late Prime Minister, Shri
Jawaharla] Nehru and talking to him
about some of the good things which
he had done to this country. I do
not want to go into those details, but
nobody can deny that modern India
in every respect bears the imprint
of his great personality. While that
gentleman was talking about Five
Year Plans, this thing and the other
things, Pandit Nehru said that people
had been very sensitive to what he
had done in the cconomic field and
international field and also in the
field of diplomacy, but there was one
thing about which he felt very happy
and that was about the social legisla-
tion for which he had been responsi-
ble, but very few persons had taken
note of that. I believe that the social
legislation which was sponsored
under his leadership is one of the
great factors of our life today. In
that social legislation there is the
Untouchability Offences Bill and so
many other things. There is also the
Hindu Code Bill. Those of us who
were Members of the House at that
time remember that so far as the
Hindu Code Bill was concerned, it
referred to three things. First js
the sanctity of Hindu marriage. I do
not think our Government has done
anything to vitiate that sanctity. It
has tried to keep that sanctity intact.
That sanctity which is for us the
heritage of our forefathers and
ancestors has not been touched. The
Hindu marriage is still, by and large,
a sacred covenant made before the
sacred fire, postulating fidelity. That
is one thing.
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[Shri D. C. Sharmal)

Seeondly, there came a time when
a Hindu coulud take as many wives as
he wanted. The right of a Muslim
was restticted, but the tight of a
Hindu wag unrestricted. It was like
China. Of course, in China the pos:-
tion was thuch worse than what we

had. In China, one could have a whole
shipload of tencubiines. I dm sure
they could practise it even now

though they thay not openly admit it
in public. But, in or country, we
used to have the right for a Hindu to
have more than one wife. 1f therc is
.anything today of which I feel proud,
it is this, that now Hindu marriage
is & monogamous marriage. The
principlé of monogamy has been en-
shrined in the Indian Constitution, in
our Acts of Legislature; it is observed
by our courts of law and it is the
prevailing practice all over India. If
nothing else, the Hindu Code Bill has
made this thing possible, and I think
it has very far-reaching effects.

The third thing for which it was
responsible was laying down the con-
ditions for the dissolution of marriage.
There was a time when we used to
say that marriages are made in
heaven. I can tell you that when
once 1 went to an astrologer before
I became yu Member of the Lok Sabha,
he told me that my mother was my
mother in my previous life, that my
father was my father in my previous
life and my wife in this life had been
my wife in my previous existence
also. Now, that may or may not be
true. But this kind of feeling used
to exist.

Now, we are living in a different
age. Arthur Koestler has been dis-
cussing Japan in some of his articles;
he says Japan is full of contradictions.
So is cvery country, so is every
nation, he gays. On the one hand,
Japan is induustrialised, westernised
and transistorised; on the other hand,
it believes in varioug primitive things.
We also have a predilection for getting
westernised. We may deny it but
in so many of our habite we are
getting westernised.  Take, for
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instance, the habit of takihg tea. I
do not know whether it js a good
habit or a bad hibit, but I actjuired
it from the fioite-land of my hok.
colléague, Professor Hiren Mukerjee.
I had never tasteg tea before I went
to Bengal to study for my MA class.
Tea is a symbol of the westernisation
of soeiety; it is a symbe] of the indus-
trialisation of society. We are having
so mahy other things. These things
which we dré experieticing these days
are also leading to many more things.
One of those things ig¢ marriage.

Marriage is the keystone of the
social fabric of every country. It iy
the foundation on which our social
structure stands. But marriage is
also subject to many kinds of pres-
sures, social, economic, psychological
and others. Could a gentleman of the
18th cehtury talk of social pressures?
Could a gentleman of the 19th cen-
tury talk of socidl progress or psycho-
logica] pressures? Psychology is a
new-born baby. But it has become
very, very lusty. It has acquired the

strength of a giant and it is over
shadowing whatever we do. Even
today when we are talking about

article 370 of our Constitution our
Home Minister referred to the Psycho-
logical aspect of it. So, everything
has a nsychological aspect; marriage
also is not free from that. It is in
view of this that I have brought for-
ward this Bill.

Now, what go I want? 1 want that
the right to apply for divorce on the
ground that cohabitation has not
been resumed for a space of two years
or more after the passing of a decrce
for judicial separation, or on the
ground that conjugal life has not
been restored after the expiry of two
yearg or more from the date of decrec
for restitutional or conjugal rights
should be available. I want to under-
line the next words, to both the
husband ang the wife, as in such cases
it is clear that the marriage has prov-
ed a complete failure. There is,
therefore, no justification for making
the right available only to the party
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who has obtained the decree in each
case. For instance, a husband gets &
deeree for judicial geparation and Hoes

not meet his wife in his home. Then
the decree becomes a farce. Or a
wife obtains s decree for judicial

separation and keeps the husband at
yrms length, away from her. Even
then it is hot wetkable. In this
egalitarian society whieh we  are
‘building up, 1 think it should not be
left to one person, either the wife
or the husband, to be the arbiter of
the other's destiny; both of them
sheuld be co-arbitets. Both of them
should be placed oft the same footing,
50 far as the law is cbneerhed; both
of them should be put on par. so far
as legal proceedings are concerned.
Now the person in whose favour the
decree is given has a whip hand and
the person against whom the decree
is given plays, I would say, theé
setond fiddle. 1 think obviously it is
unjust. Apparently, it is unwork-
able. Quite honestly I woulq admit
that it is something that is not to be
permitted in society. Therefore, I
say: —

16.00 hrs.

“In  section 13 of the Hindu

Marriage Act, 1955 —
(i) in sub-gection (1),—

(a) the word “or” at the end
of clause (vii) shall be
omitted; and

tb) clauses (viii) and (ix)
shall be omitted,

(ii) after sub-section (1), the

following sub-section shall be
inserted, namely: —

“(1A) Either the husband or
the wife may also present
a petition for the dissolu-
tion of his or her marriage
ny a decree of divorce on
the ground—

both of them are placed at par with
each other—

“that there has been no
resumption of cohabitation

as between the parties té
the marriage for a period
of two years or upwards
after the passing of a decree
for judicial separatien in
a proceeding to which they
were parties; or

that there has beep no res-
titution of conjugal rights
as between the parties to
the marriage for a period of
twe years,er upwards after
the passing of a decree for
restitution of conjugal rights
in a proceeding to which
they wene parties”.”

At the same time, in order o avoid
any hardship of which I am aware
and of which the Ministry of Law is
also awate—I think, it is much moré
aware than 1 am—] have said that
either party to a marrtage, whether
solemnized before or after the com-
mencement of this Act, may also
present a petition for the dissolution
of the marriage by a decree of
divorce on the grounds snecified. That
is to say, this Bil] will have retros-
pective effect.

This Bill has been discussed In
books. There is a book. Hindu Law
of Marriage—I do not want to read
the whole of it-~and in that book
also it has been said that this 1s
a very arbitrary clause. Then, an-
other gentleman has also written a
book on the Hindu Marriage Act and
he has also supported me. He has
said: —

“Withdrawal of society without
reasonable cause gives rise to
the action for restitution of con-
jugal rights. The essence of this
action is that married persons are
bound to live together. In spite
of such a decree the court cannot
compel the respondent to live
together with the applicant.”

It cannot be dan act of compulsion;
it has to be an act free wili ahd free
will is lacking in it.
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Then, there was a High Court
judgment in the Punjab in Kamilesh
Kumari versus Kartar Chand 1962,
Punjab 156, in which Mr. Justice
A. N. Grover has thrown light on
this subject obtaining in-Great Britain
and India. So far as Great Britain
is concerned: —

“Section 3 of the English Matri-
monial Causes Act; 1884 contain-
ed a provision to the effect that
if the respondent shall fail to
comply with a decree of the
Court for restitution of conjugal
rights such respondent shall
thereupon be deemed to have been
guilty of desertion without rea-
sonable cause, and a suit for
judicial separation may be forth-
with instituted and when any
husband, who has been guilty of
desertion by failure on his part
to comply with a decree for re-
stitution of conjugal rights has
also been guilty of adultery, the
wife may forthwith present a
petition for dissolution of her
marriage. Section 13 of the En-
glish Matrimonial Causes Act, 1950
makes a provisions for judicial
separation by which a decree can
be granteq at the instance of
either the husband or the wife on
the ground of failure to comply
with a decree for restitution of
conjugal rights.”

Therefore if 1 say that, I think, we
are doing something which will be
in consonance with the provisions of
the English Matrimonial Causes Act.
I do not want to elaborate this point
and do not want to read out the whole
judgement of Mr. Justice A. N. Grover
of the Punjab High Court; but I must
say that this is something to which,

1 am sure, the whole House will
agree.

Sir, [ want to make an appeal to
the hon. Deputy Minister of Law and
I hope my appeal will not fall on deaf
ears.

DECEMBER 4, 1964
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The Deputy Minister im the Minis-
try of Law (Shri Jagamatha Rao): My
ears are not deaf. ’

Shri Man Sinh P, Patel (Mchsana):
He is clearing his ears.

Shri D. C. Sharma: I want to re-
quest him to accept this Bill, to deal
with this Bill tenderly, gently and
sympathetically, to deal with this
Bill in such a way that he accepts it.
This thing has been before the public
for such a long time. So many news-
papers have commented upon it. Even
the Swatantra newspaper of  Delhi,
the Hindustan Times, has been in
favour of it at one time or another.
So, the progressive newspapers of
India and also the Swatantra daily
of India, the Hindustan Times, 1
think, are not averse to a Bill of this
kind. I, therefore, move that this Bill
be taken into consideration.

Mr. Chairman: Motion moved.

“That the Bill further o amend
the Hindu Marriage Act, 1955, be
taken into consideration.” N

Shri Man Sinh P. Patel: Mr. Chair-
man, I support the amending Bill of
my hon. friend. The history of the
law of divorce in this country is a
long one. It appears that in the last
codification of the Hindu Marriage
Act, as it has been drafted, in section
13 there is some anomaly where even
though the marriage is declared to be
a failure by a particular act and con-
duct of both the parties, the remedy
can never be enjoyed by either of the}
parties, specially by the zggrieved
party. without the consent of the per-
son who has done the grieving part of
it.

Let us read the original section 13
of the Hindu Marriage Act. There
are about nine clauses whereby the
dissolution of a marriage can be avail-
ed of. Looking to sub-clauses (i) to
(vii) one finds that if there is an
action on one of the sides, the remedy
can be availed of by the other side
without going through the numerous



3487 Hindu Marriage AGRAHAYANA 13,1886 (SAKA) (Amendment) Bill34¥8

difficulties; but as far as clauses (viii)
and (ix) are concerned, the failure
may be from both the sides, ¢ven then
the remedy available is only to the
person who has initiated the proceed-
ings of judicial separation. But even
‘though a dissolution has been declar-
ed or a judicial separation has been
given, when the party who initiated
the proceedings does not want to avail
of a divorce later on, the other party
has also to wait for a number of yesrs.

Now there are incidents in society
when, after obtaining the judicial
separation, the person, who has avail-
ed of this opportunity of proceeding
in a civil court and has obtained
judicial separation, has not taken re-
course for two years to any opportu-
nity available to him by joining into
a marriage, and starts a different life
taking another partner. It may be un-
official, in an illegal manner. But the
second partner also has to take the
same recourse.

So 1 see the point of the amend-
ment brought forward by my hon.
friend Shri D, C. Sharma. The only
change suggested is that when there
is an erring party who himself or her-
self takes recourse to judicial proceed-
ings, that party can avail of it even if
the second party has not joined—up
to clause (vii). But where there is a
fault on both sides, that is, when there
is a decree got by one party and he
is not fulfilling that decree by the
action of the other party also, the
remedy should be available to both
sides.

If, once happy married life is not
successful, litigation is started in a
court of law, judicial separations are
being obtained. Then, in a number of
years, call it either by repentance, or
by some goodwill prevailing on cither
side, by act of man or by act of God
or of society, if they come together,
it is all right. Their life can change.
But if by misfortune nothing of that
sort happens, it may be not by the
fault of one party, but by the fault of
both the parties; then, simply because
the original proceedings were &vailed

of by one party, the remedy should
not necessarily be available to only
one party: it should be available to
both parties. And if later on the
original party wants to harm or hurt
the normal life of the other party, the
remedy should be available, to  the
other party.

Therefore, the spirit of the original
Act is being put in a better form and
there may not be any legal lacuna. I
endorse the pri?ciple behind the
amendment and I °support the Bill.

Shrimati Yashoda Reddy (Kurnool):
Sir, there is nothing much to say on
the Bill that Mr* Sharma has brought
forward except to say that the hon.
Minister will have absolutely no
difficulty in accepting it. The framcrs
of the Hindu Marriage Code provided
for a divorce with all good intentions.
If the husband and wife cannot pull
together, they have given a right to
either party to ask for dissolution of
the marriage. If by any chance the
parties could come together and make
a success of the marriage, well and
good. But if it cannot be Aone—it is
no matter whether the husband or the
wife went to the court—if it has becn
proved a failure, I think the law should
be such that the party who got the
original decree, whether it was the
husband or the wife, should not be
the dictator after two years. The
other party should also be given the
right. Once it is proved a failure,
there is no meaning in making the
other party wait. So in all fairness
this Bill should be accepted, and we
congratulate Mr. Sharma on having
brought it before the House.
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Shri Jagantha Rao: I congratulate
my hon. friend Shri D. C. Sharma on
his having brought forward this Bill.
1 am also glad that the two Members
who have taken part in the debate,
both of them lady Members have ajso
supported the Bill. It is true that
Hindu law never recognised divorce
unless it was allowed by custom.
Luter, it was made statutory by intro-
ducing section 18 in the Hindu Marri-
age Act, 1955. The Hindu law proceed-
ed on the basis that marriage should
continue, and it was more than a con-
tract and it was a sacrament, and
every opportunity should be given to
the parties to come together and
sink their differences.

Sub-sections (8) and (@) of section
13 of the parent Act have given the
right to the person who obtains a
decree either for restituion of conjugal
rights or for judicial separation to
obtain a divarce after a period of two
years or more for non-compliance. It
was not the decree-holder that was
required to execute the decree; it was

‘
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for the respondent or the judgment-
debtor to comply with it. Byt it has
come to the notice of Government that
there are cases where the husband
having gbtained a decree efther for
restitution of conjugal rights or for
judicial separation, even though two
years or more have passed, never
pursued it by filling a petition for
divorce, the result being that the
very object of the Act, namely to give
locus paenitentiage to the parties to
come iogether is defegted. He would
not flle a petition for divorce, and the
wife has no right to file a petition for
divorce, and the result has been that
the marriage must be deemed to be
continuing all along, and it is not open
te the woman to marry again. It is
really a hardship for the woman. So
many cases of this type have come up,
and Government have also been feel-
ing that this hardship should be re-
moved.

In 1958 a similar MBill was brought
forward by Shri Barlingay in the
Rajya Sabha, but somehow or other
that Bill lapsed. My hon. friend Shri
D. C. Sharma has taken up jhe thread
and Introduced this Bill in 1862. The
object of the Bill is laudable.

Dr. M. S. Aney (Nagpur): The hon.
Minister has said that two ladies have
expressed their opinion, On behalf of
the gentlemen Members of the House,
may I say that they are also in agree-
ment with the object of the Bill?

Shri Jagapatha Rao: My hon. friend
Shri D. C. Sharma represents the male
Members, while the two hon. Members
who took part in the debate were re-
presenting the lady Members. Thare-
fore, I take it that both malc as well
as female Members are in agreement
with the object of the Bill.

Mr. Chairman: But Dr. M. S. Aney
had not asked for an opportunity to
express his feelings on this Bill.

Shrimati Yashoda Reddy: He has
said that in one sentence naw.

Shri Jaganatha Rao: The object of
the Bill is very laudable, and Govern-
ment see no reason to oppose the Bill.

1 accept it with pleasure, with the
amendments moveéd or given notice
by the hon. Moyer.

Mr. Chairman: [ shall put the con-
sideration motion to vate now.

Shri Hari Vishnu Kamath (Hoshan-
gabad): “On a peint of order. The
measure is very welcome, but I sup-
pose that it is a salutary rule of parlia-
mentary practice all over the world
that no measure, hawever good or
however bad itJ may be, should Le
adopted by the House withuut at least
the quorum being present.

Shri D. C. §harma; The Government
of India Bill was passed by the House
of Commons with only 17 Members
present. It is there on record. And
yet my hon. friend is always raising
this point.

Shri Ranga (Chittoor): We are all
going to support the hon. Member.
So, why should he be worried?

Mr. Chairman: All right, let the
bell be rung—Even after the first bell,
there is no quorum. So, 1 order that
the bell be rung for a second time—
Now, there is quorym and I shall
put the consjderation motion to vote.
But before that, T would like to know
whether Shri D. C. S8harma wants to
reply.

Shri D. C. Sharma; I only want to
thank the hon, Deputy-Minister of
Law for having accepted this Rill. I
hope that his generosity will cantinue
to be showered on me and on the
other Members in the future also.

Mr. Chairman: The question is:

“That the Bill further {0 amend
the Hindu-Marriage Act, 1955, be
taken inte consideration.”.

The motion was adopted.

Mr. Chairman: We shall now take
up the clauses. First, we shall take
up clause 2.

Clanse 3.—(Amendment of Section 13,

Mr. Chairman: There is an amend-
ment to this clause by Shri D. C.
Sharma. I think the hon. Minister js
accepting it.
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Shri Jagnatha Rao: Yes, I am accept-
ing it.
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Amendment made:
Page 1, for lines 12 to 14 substitute—

“(1A) Either party to a marri-
age, whether solemnized before or
after the commencement of this
Act, may also present a petition
for the dissolution of the marri-
age by a decree of divorce on the
ground. ..... ", (3)

{Shri D. C. Sharma)
Mr. Chairman: The question is:
“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.
‘Clouse 2, as amended, was added to
the Bill.

Clause 1— (Short Title)
Amendment made:

Page 1, line 4,—for
tute “1964”. (2).

(Shri D. C. Sharma)
Mr. Chairman: The question is:

“That clause 1, as
stand part of the Bill.

“1962” substi-

amended,

The motion was adopted.
Clause 1, as amended, was added to
the Bill,

Enacting Formula

Amendment made:

Page 1, line 1,—for “Thirteenth
‘Year” substitute “Fifteenth Year”. (1)
(Shri D. C. Sharma)

Mr. Chairman: The question is:
“That the Enacting Formula, as

amended, stand part of the Bill”

The motion was adopted.
The Bnacting Formula, as amended,
was added to the Bill.
The Title was added to the Bill.
Shri D. C. Sharma; I beg to move:

“That the Bill, as amended, be
passed”.

DECEMBER

4, 1964 Representation of the 3494
People (Amendment) Bill
Mr. Chairman: The question is:
“That the Bill, as amended, be
passed”.

The motion was adopted.

16.35 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

(Amendment of sec, 7)

Shri D. C. Sharma (Gurdaspur): I
beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tion”.

This is a harmless and non-contro-
versial Bill. It is a Bill which is in
conformity with the sentiments of the
majority of the people of India.

Shri Ranga: There is no quorum.

Mr. Chairman; The bell is being
rung—Now there is quorum. He may
continue.

Shri D. C. Sharma: As | was saying,
this is a very non-controversial and
harmless Bill. When passed into
law, this Bill will be called the Re-
presentation of the People (Amend-
ment) Act. Of course, necessary
amendments to clause 1 to change
it from ‘1962’ to ‘1964’ and to the Enact-
ing Formula to change it from
‘Thirteenth Year' to ‘Fifteenth year”,
will be tabled in due course,

Shri Ranga (Chittoor): There is no
quorum, Sir. It seems we deceived
ourselves.

Mr. Chairman:
quorum?

Is he challenging

Shri Ranga: Yes.

Shri D. C. Sharma: I have already
moved the motion for consideration.

Mr. Chairman:
rung.

The bell is being
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Now, there is quorum. He may
continue. Let him move the Bill.

Shri D. C. Sharma: 1 have already
moved.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tion.”

Shri D. C. Sharma: ] want to make
a speech also.

Mr. Chairman: 1 wanted to place
the motion before the House.

Shri Ranga: He has lost his right to
speak.

Shri D. C. Sharma: I was submitting
very respectfully. . .

Mr. Chairmam: Hon. Member  has
made a motion in order to save his
Bill from lapsing, and somebody will
have to speak.

An Hon. Member; Once it has been
placed before the House, how can he
speak?

Mr. Chairman: He has already
spoken. Because the question of
quorum was raised, he has shortened
his speech.

All right. Let him speak.

Shri D. C. Sharma: I was submitting
very respectfully to you that this Bill
will have two small amendments.
“Be it enacted in the Thirteenth Year

of the People 3496
(Amendment) Bill

of the Republic” will have to become
“Be it enacted in the Fifteenth Year of
the Republic.” Again, “This Act may
be called the Representation of the
People Act, 1962” will have to be made
“This Act may be’ called the Repre-
sentation of the People Act, 1964”.
These two small amendments I shall
move afterwards.

I want to submit very respectfully
that this is a very liarmless Bill, it
is a very non-controversial Bill.

Shri Ranga. I see.

Shrl D. C. Sharma: It is harmless
in this sense that I have nothing but
the utmost of feelings of regard and
goodwill for all those Maharajas and
Rajas and Maharanis and Ranis who
belong either to the Opposition or to
the Congress Party. I have nothing
but goodwill towards them, I have
also nothing but friendliness for
them.

Wt gew ww werm  (3T9) ¢
g qu Ty &1
Mr. Chairman: There is no quorum.
The House stands adjourned.
16.46 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday Dec-
ember 7, 1964/Agrahayana 16, 1886
(Saka).
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